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No 1. ~Monday, t!ﬁﬂ:ﬂm
Myenbers Sworn . . . . .
Oral Answers to Questionr—
Starred Questions Nos, 1to 18,21 and g to 19
Starred Questions Nos. 20 and 23 to 36 . '
Unstarred Questions Nos, 1 to sand 27 . . . .

Desthof Dr.AN.Sioba . . . ..

Motions for Adjournment .

(1) Threatened strike of P, t'r.mphmn .

(2) Threatensd stoike of C.T.O. employces .

(3) Proposed strike by Central Government emplo¥ees .
(4) Harwal of wholesale dealers in Delhi . ) .
(s) Non-location oil Refinery in Assam . .
(6) Allcged harassment of Buddhist converts . .

(7) PFood gituationin U.P, . .

Papers 1sid on the Tahle R .
Cotrection of Answer of Supplementary Queulon ' -
President’s Assentto Bills . . .

Message from Rajya Sabha . . . .
Railway Protection Force Bill—

Laud on the Table as passed by Rajya Sabhs .
Resignation of Member . " - e
Rasilway Protection Force Bill . . .

Motion to conuder . " .
Clause 2 to 20 : . .

Question of Privilege

Daily Digest
No. 3,~Tucsday, 16th J'u-'y- 1957.
Oral Answers to Questions—
Starred Question Nos. 37 t0 40.74.75,41 to43and A5t0 51
Written Answers to Questiont—
Starred Questions Nos. 44, 52 t0 71, 73 :ndqrnnu
Unstarred Question Nos. 29 to 66
Re. Motion for Adjournment . .
Re. Questions . .
Re. Proceedings of 15th ]uly . . .
Papersfaid onthe Table . . .
Third Report
Railway Protection mmll,nmd byRﬂyn Sui‘ﬂ

Clauses 20, 21, the Schedule and Clause |
Motion to pass, as amended .
Weakh-Tax Bill—
Motion to refer to Select Committee

Dajly Digest . . .

CoLuMns
. o . 3365

3365—97
. . 3398—3407

o . 340719

. . 3420
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. 342224
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. . . 3437

. . 3435

3436

. . 3436—3535,
353974

. . 3436—3542

.. 3502—3s.
353974

. . . 353539 °
. : 357580

3s81—361~

3617—41

3641—58

3658-59

3659-60

. 3660—62
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3662-63

3663, 3747

—-st

. " 3664—80
. 31680

3693—3746
3551—68

5769—73



(i)

Cotums
No. 3.~Wedmesday, 17th July, 1957.
Oral Answers w Questions—

Starred Questions Nos. 94 t0 106, 108 toIT0and 1140217 . o o 37733807

Correction of Answers to Starred Question No, 102, dated 17-7-57 . . 3800

Written Answers to Questions— .
Starred Questions Nos. 107, 111, 113 and 118 to 131 . . . 3807—16
Unatarred Questions Noa. 67 to 83 . . . . . . 3816—24
Papers Laid on the Table i . . . 382428
Bstimates Committet—

Minutes of sittings . . . . . . 3829
Committee on Private Member’s Bills and Resolutions-—

First Report . . - . . - . . 3829
Correction of Answers to Sumd Quaum . . . 3829
Point of Information . . . . . . - . . 3829
Wealth-Tax Bill—

Motion to refer to Select Compmuttee . . v e e 3820—37

Expenditure Tax Bill—

Motion to refer 1o Select Committee . e « = 3837—3036
Demands for Grants—Railways . . . . . ) . 3937—47
Discussion re. Influenza Epidemic .« .. 394786

Daily Digest . . . . . . . 3987—92

No. 4~—Thursday, 18th Yuly, :951
Oral Answers to Questions—

Starred Quesnions Nos. 134 10 143 and 145 t0 150 . . . . $993—4025
Written Answers o Questions—
Starred Questions Nos. 133, 144, 151 to 153 and 155 to 158 . . -«  #4025—30
Unstarred Questions Nos. 84 to 100 and 1032 to 113 " . . 4040—44
Papers laid on the Table | . . 4044—47
Petitions . . . 4047—4%
Statement re, proposed strike by P, & T. Employees . . . 4048—53
Cotton Fabnics (Addinonal Excise Duty) Bill—Introduced . i 4053-54
Demands for Grants—Ruilways—
Demand No. 1 . ) . . . . o 4054—4192
Daily Digest " e . 4193—9%
No, 5.—Friday, 19th July, 1957.
Onal Answers to Questions—
Starred Questions Nos. 159 to 170, 172, 174 to 177, 179 and 18cf . . . 41994234
Written Answers to Questions—
Starred Questions Nos. 17 1, 173 and 181 to 197 . v e e 4234
Unstarred Questions Nos. 114 to 148 . . . 4245—62
Metions for Adjournment—
(1) Strike Notice by Cival Aviation Department Employees Unica . e 4362—65
(2) Iater-state Sales Tax P . 4265
Point of Information . . . e @ 4265
Papers laid on the Table . . . 4365—67
Business of the House . P 4267-68
Election to Committee—
Delhi Development (Provisional) Authonty . i . . . 4269



(i)

. CorLumns
Committee on Private Members® Bills and Resolutions—First Report . 4348—53
Resolution re Appointment of a Second Psy Commissiop . e e o 43524426
Business Advitory Committee—Fourth Report . - " 4425
l!.mlnﬂmn mamamumum
nity basis v o 442526
Dlﬂ, mﬂ . . . - - . . . . - - - 4427—32
No. 6—Monday, 22nd Yuly, 1937.
Oral Answers to Questions—
Starred Questions Nos. 198, 200 to 206, 20F, 210, 214, 216 to 230,
223 t0 224, 236 to 228 and 231. ' U 43368
Written Answers to Questions—
Starred Questions Nos. 199 307, 212, 313, 231, 23 230 m 10
237 .?,: 239 ©9 244 y 399: 3 1, 335, 339, s
Unstarred Questions Nos. 149 to :a . . . . . . . 4478—86
Papers haid on the Table— . . . . . . . . 4486
Blection to Committees—
1) Indian Institute of Technology, Kharagpur. . . . « 4487
(2) All India Council for Technical Education. : . . . . 4487-88
Business Advisory Committee—
mh Rm - . - 4438
Dhoties (Additional Exdtc Duty) Anendmem Blll—!nmdnnud - . 4489
Demands for Grants—Railways . . . - . o 4480—4570
Navy Bill—
Mbtion to refer to Joint Committec . . . . e e 45T0—4846
Dsily Digest— . . " . - . . - " . 4647—50

Ne. 7~Tuesday, 23rd Yuly, 1957
Oral Answers to Questions—

Starred Questions Nos 10 251, 254 10 258 to 261 s
pele I oy 247 1 4 256, a8 3 ﬂ; “". 65185

Written Answers to Questions—
Starred Questions Ros. 245, 352, 253, 262, 265 to 267 and 271 to a87. 4685—96

Unstarred Question Nos, 166 to 168, 170 to 181 and 184 to 303. . . 4696472
Papens laid on the Table . . . 4712-13
Navy Bill—
Motion to refer 1o a Joint Committee . . . 471331
Motion for reference adopted < e e 4
Demands For Grants—
Ministry of External Affairs o 4731—4835
Department of Atomic Enm . . . " . . 4835—52
Daily Digent RN 485356

No. 8—Waednesday, 24th Yuly, 1957—
Oral Answers to Questions—
Starred Questions Nos. 28810 295, 297,299 to 303, 303, 306, 308 and 30p. 48571

Whritten Antwers to Questione—
Starred Questions Nos. 296, 298, 304, 307 and 370t0 326 . 48934904
Unstarred Questions Nos. 304 to 224 and 226 to 234. . . . 4904==20
Re. Plantation Baquiry Committee . . . - . i s 4930-21



(i)

Paper laid on the Table . ‘
Wﬂum%hﬁﬂm&,ﬂm
Pctiﬂnn p
smnmmm .
Election to Committees— .

(1) Indisn Council of Medical Rescarch
(3) Central Institute’of Research’in Indigenious S:r:tuu um
Demands for Grants—
Department of Atomic Eﬂe!n
Ministry of Defence .
Dsily Digest
No. g—Thursday, 15th M, 1957.
Oral Answers 10 Questions—

Starred Questions Nos. 327t0 334, 336, 34010347, 349, and 350 .
Written Answers to Questions—
Starred Questions Nos. 335, 337, 338 and 351 to 366,
Unstarred Questions Nas 335 to 264 . .
Papers lud on the Table
Calling Attention to Matter of Umnt Public 1npoumoe-—
Re Canal water dispure .
R: Motion for adjo imment—
Collision of twa trains near Tatanagar
Legislative Councils Bill—~Introdaced .
Deminds for Grants-—
Ministry of Defence .
Mimstry of Bducation and Sdsntilc Research
Daily Digest .
No. 1o —Friday, 26k Yuly, 1957
Oral Answers to Quesuons—
Sm;od Qﬂ:mnm uu 367, ;u, 31 10373, 375 to 335 and 187 w0
389 . .
Written Answers 10 Questions—

Starred Questions Nos, 369, 374. 38¢, 390 t0 401 and 403 10 40F.

Unstarred Questions Nos. 265 to 377 and 274 to 300
Calling Attention to Maiter of Urgent Public Importance

Tatansgar trsin collision.

Foreign Exchange Regulation (Amendment) Bmalmmluwd

Re Questwon of Privilege .

Demands of Grants—

Msustry of Education and Scientific Research

Commirtec on Private Members® Bills and Resohutions—.

Second Rw-— . " . . . .
Bills introduced—

(1) Sadhus and Synyasis (Registration ) Bill by Shyi Radhs Resaan . .
(3) Punishment for Moleststion of Women Bill by Shr: Radha Raman

. . . . .

(3) Pactories (Amendment) Bill (Amendment of Sectim’ st, 54 sod 59) by
Shri V. P. Nayar . . . . . .

493122

45a1—23

4934-25

493536

305938

505993

$093—5103
510917
s11g

511822

5123-=2§
S12s

51265223
52550

33515y



®)

CoLumms
(4) Natienal and Festival Paid Holidays Bill by Shri Kodiyan.

. 5‘.‘3
(s) Code of Civil Procedure (Amendment) Bill. ma‘mw)
by Shri P. R. Patel . . $443, 5444
(6) Indisn Arms (Amendment) Bill brSllriP R Plui . $443
() M&Gﬁﬂ{rm- mm)mm«m l1)
(8) Pasliement Library Bill by Shri D. C. Sharma . . 5444
(9) maulrmpmﬂlnt (Amdmem)nal Mof Snuion u)
uﬂm . C. Sharma S444—45
(10) Pmbnotcmm (&mnd:unt} Dill (Iucnlnuefnew Saction B)
by Shri S44s
Cantral Omt Setnlm (Optiom ﬁorkﬂﬂu&mdhuml!ulth Senine
Motoa toumulu - . 5445—66
N’D‘w— . . . N N . N " . 5457"‘-70.

N.B. mth+¢manmdaumbumw,wm orally answ

were
that the Question sctually ssked he floor of th
:luMunbu. clon was oat the w“

5’.



Abdal Latit, Shri (Bijnor).
Achal Bingh, Seth (Agrs).

Achar, Shri K. R. (Mangalore).
Aghint Ram, Lala (Patiala).

Aysdi, Shri Sangapps Andanappe
(Xoppal),

Agrswal, Shri Manakbhai (Mands-
aur).

y it Singh, Shri (Bhatinda—Reserved
—8ch. Castes).

Alva, Shri Joachim (Kanars).

Ambalam, Shri P. Subbiah (Rama-
nsthapuram),

imjad Ali, Shri (Dhubri).

Anjanappa, Shri B. (Nellore—
Reserved—Sch. Castes).

Anthony, Shri Frank (Nominated—
Anglo—Indians).

, Shri R. 8. (Srivilli-
puthur—Reserved—Sch. Castes).

Arumugham, Bhri 8. R, (Namakkal—
Reserved—8ch. Castes).

Ashanng, Shri K. (Adilabad).

Assar, Shri Premji B, (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
vada).

Awasthi, Shri Jagdish (Bilhaur).
Ayyakanny, Shri M. (Nagapattinam—
Reserved—8ch. Castes).

Ayvangar, Shri M. Ananthasayanam
(Qidttoor).

Ased, Msulans Abul Kalam
(Gurgasn).

Badan Singh, Ch. (Bissuli).
Bagdl, Shri Maganal (Eoshangabed).

Bahadur Singh, Shri (Ludhisna—
Reserved—S8ch. Castes).

Bajaj, Shri Kamalnayan Janmalal
(Wardbe).

Bakliwal, Shri Mohanlal (Durg).
Balakrishnan, Shri §. C. (Dindigules
Regerved—S8ely, Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balmiki, Shri Kanhaiya Lal (Buland-
shahr—Reserved—Sch, Castes).

Banerjea, 8Shri Santosh Kumar
{Cooch-Behar).

Blnﬂ'jﬂ. Shri
(Contai).

Banerjee, Shri 5. M, (Kanpur).

Banerji Shri Pulin Behari, (Luck-
now).

Banerji, Dr. Ram Goti (Bankuta).

Bangshi Thakur, Shri (Tripura—
Reserved—Sch. Tribes).

Barman, Shri Upendranath (Cooch.
Behar—Reserved—Sch. Castes),

Barrow, Shri A. E T. (Nominated—
Anglo-Indians).

Barus, Shri Hem (Gauhati).

Barupal, Shri Panna Lal (Bikaner—
Reserved--Sch, Castes).

Basappa, Shri C. R. (Tiptur).

Basuma! Shri Dharanidhar (Cots
n.ql;ﬂ‘md—&h.m,.

* Pramathanath



B —contd.
Beck, Shri Ignace (Lohardaga).-
Bhadoria, Shri Arjun Singh
(Etawah),

Bhagat, Shri Baliram (Shahabad),

Bhagavati, Shri Bijoy Ghandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).

Bhanja Deo, Shri Laxmi Narayan
(Keonjhar),

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola—Reserved—Sch. Castes),

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai Shri P, B. Banswara—
Reserved—Sch. Tribes),

Bholi Sardar, Shri
Reserved—Sch, Castes).

Bidari, Shri Ramappe Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji,
(Raipur).

Borovah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shri P, C. (Dhanbad).

Brahm Prakash, Shri (Delhi Sadar).

Brajeshwar Prashad, Shri (Gaya).

Braj Raj Singh, Shri (Firozabad).

Brij Narayan, Brijesh, Pandit (Shiv-
puri). -

(Saharsa—

Shri

e'

Chakravartty, (Shrimati Renu

(Basirhat),

Chanda, Shri Anil Kumar (Birbhum),

(i)

. %0 —contd.
Chandak, Shri Bhikulal Lakhmichan®
Chandra Shankar, Sbri (Broach).

Chandramani, Kalo Shri (Sundar-
garh).

Chaturvedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib Komar
(Berhampore).

Chavan, Shri D. R. (Karsd),
Chawda, Shri Akbar (Banaskanthe),

Chettiar, Shri R. Ramanathan (Pudu-
kottai).

Choudhry, Shri C. L. (Hajipur—
Reserved—Sch. Castes).
Choudhury, Shri Suresh Chandra

(Dumka).

Chuni Lal, Shri (Ambala—Reserved—
Sch. Castes),

‘0

Damani, Shri Surajratan Fatehchand
(Jalore).

Damar, Shri Amar Singh (Jhabua—
Reserved—Sch. Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Dasappa, Shri H. C, (Bangalore).

Dasaratha Deb, Shri (Tripura).

Das, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohan
Reserved—Sch. Castes),

Das, Shri Nayantara
Reserved—Sch. Castes).

Das, Shri Ramdhani
Reserved—Sch. Castes).

Das, Shri Shree Narayan (Darb~
hanga),

Dasgupta, Shri Bibhuti Bhusham
(Purulia). )
Datar, Shri Balwant
(Belgaum).

Daulta, Shri Pratap Singh (Ihajjas).

(Asansol—
(Monghyr—

(Nawada—

Nagash



W —contd.

DPeb, Shri Narssingha Malla Ugal
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kesharl (Kala-
handi).

Deo, Shri Shanker

. -Reserved—Sch, Cas'es).

Desai, Shri Morarji R. (Surat).

Deshmukh, Shri K. G. (Ramtek).

(Gulbarga—

Deshmukh, Dr, Panjabrao S.
(Amravati).

Dhanagar, Shr1 Banshi Das (Man-
puri).

Dharmalmgam, Shri R. (Tiruvanna-
malai).

Dige, Shri Shankarrao Khanderao
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jalpbhai Koyabha
(Dohad—Reserved—Sch ~ Tribes),

Dinesh Singh, Shr: (Banda).

Dora, Shri Dippala Surt  (Parvathi-
puram). .
Drohar, Shn Shivadin (Hardoi—

Reserved—Sch Castes),
Dube, S8hr1 Mulchand (Farrukhabad)

Dublish, Shn Vishnu Sharan
(Sardhana)
Dwived,, Shn M L. (Hamurpur),
Dwivedy, Shn Surendranath
(Kendrapara).
L 4
Eacharan, Shri V lIyyanm: (Palghat)
Elayaperumal, Shri L  (Chidamba-

ram—Reserved—Sch Castes).
Elias, Shr1 Muhammed (Howrah)

@

Gaekward, Shr: Fatesinghrao Pratap-
sinhrao (Baroda).

Gaikward, Shr1i Bhaurao Krishnarao
(Nasik),

()

‘G '— contd.
Ganapathy, Shri T. (Tiruchendur).
Gandhi, Shr1 Feroze (Rai Barell).

Gandhi, Shri Maneklal Magan
(Panchmahals). y

Ganga Devi, Shnmat
Reserved—Sch Casbes),

Ganpat: Ram, Shn
Reserved—Sch Castes).

Gautam, Shri Chintaman Dhvrjuji
(Balaghat).

Ghodasar, Thakor
Ratansinh):,

Ghosal, Shr1 Aurobindo (Uluberia).

Ghose, Shr1 Bimal Coomar (Barrack-
pore)

Ghose, Shr1 Subiman (Burdwan)

Ghosh, Shr1 Atulya (Asansol)

Ghosh, Shr1 Mohmdra Kumar
(Jamshedpur).

Godsora, Shr1 Sambhu Charan (Singh-
bhum—Reserved—Sch Tribes)

Gohain, Shr1 Chowkhamoon (Nomi-
nated—Assam Tribal Areas),

(Unnao—

(Jaunpur—

Shri Fatehsinhji

Gohokar, Dr Deorao Yeshwantrao
(Yeotmal)

Gopalan, Shn Ayillath Kuttieri
(Kasergod)

Goray, Shr1 Narayan Ganesh (Poona).
QGoundar, Shri N P, Shanmugha
(Tindivanam).

Goundar, Shn A Doraiswami
(Tiruppattur)

Gounder, Shn K Peraswami
(Karur)

Govind Das, Seth (Jabalpur).
Guha, Shri1 Arun Chandra (Barasat).

Gupta, Shri Chheda Lal (Hardol).

Gupta, Shri Sadhan  Chandra
(Calcutta—East).



)

kg

Shri Ramchandra
(Bhandara).

Halder, Shri Kansari (Diamond
Harbour—Reserved—&Sch, Caates).

Harvanl, Shri Ansar (Fatehpur).

Hansds, Shri Subodh (Midnapur—
Reserved—=Sch. Tribes).

Najarnaviz,
Martand

Hathi, Shri Jaisukhlal Lal Shanker
(Halar).

Hazarika, Shri
(Dibrugarh).

Heda, Shri H C. (Nizamabad).
Hukam Singh, Sardar (Bhatinda).

Hynniewta, Shri Hoover (Autonomous
Districts-—~Reserved-S®t  Tribes).

T

Imam, Shri J. M. Mohamed (Chital-
drug).

Igbal Singh, Sardar (Ferozepur).
Iyer, Shri S. Easwara (Trivandrum).

J omdrt Nath

T
Jadhav, Shri Yadev Narayan
(Malegaon).
Jagjivan Ram, Shri (Sasaram—

Reserved—Sch. Castes),
Jain, Shri Ajit Prasad (Saharanpur)
Jain, Shri Mool Chand (Kaithal).

Jaipal Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).”

Jangde, Shri Resham Lal {Bilaspur),

Jadhe, Shri Keshavrao Marutirao
(Baramati).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

Jhunjbunwals, Shri Banarsi Prasad
(Bhsgalpur). '

Jinachandran, Shri M. K, (Telli-
chery). '

Jogendra Singh, Sardar (Bahraich).
Jogendra Sen, Shei (Mandi).

‘F—oontd,

Joshi, 8hri Anand  Chandes
(Sbahdal).

Joshl, Shrimati Subhadra (Ambals).
Joshi, Shri Liladhar (Shajapur).

Jyotishi, Pandit Jwala Prasad
(Sagar):

'
Kale, Shrimati Anasuyabai (Nagputr,.
Kaliks Siogh, Shri (Azamgarh).

Dr. Devrao Namdevras
Pathrikar (Nanded—Reserved—S8ch.
Castes).

Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar
North).

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra
(Kotah),

Katti Shri D, A. (Chitodi)

Kayal, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri Raghunath Keahav
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Shri Gopalrao  Bajired
(Akola). )

Khimji, Shri Bhawanji A. (Kutoh).



WM _eomtd,

Xhuds Buksh, Shel NNhamesed
(Msrshidabed).

Khawsje, Shri Jomal (Aligarh).

Kistaiya, Shri Surti (Bastar—Restv-
odfich. Tribes).

Kodiyan, Shrl P. K. (Quilon—Resttv-
od--8ch, Casles).

Koratkar, Shi{ Vinkysk Res K.
(Hyderabad).

Koteld, St Lis@fhar (Nowgong).
Kottukapally, Shri George Thomas
<mmm>
Kripalani, Acharya J, B. (Sitamarhi),

Ktipalani, Shrimati Sucheta (New
Delhi).

Keighna Chandra, Shri (Jaleswar).
Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).

Krishnaiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T. (Madras
South).

Krishnappa, Shri M. V. (Tumkur).

Krishna Rao, Shri Mandali Venkats
(Masulipatnam).

Krishnaswamy, Dr. A, (Chingleput),

Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
Pur—Reserved—Sch. Castes),

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

v

Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lathnian Singh, Shri (Nominated—
Andaman and Nicobar Islundls).

Lakini, Shri Jitendra Nath (Seram~
pore).

lal, Shri Ram Shanker (Domaria-
-y

™

Masuriya Din, Shri
. Reserved—Sch.

‘l..-—uuﬂ. P
(Cachar—Reserved—Sch. Castes).

Laxmi Buai, Shrimati Sangam (Vicars
bad).

o
Mafida Alumed, Shrimati (Jorhat).
MaRhagaonkar, Shri Bhausaheb Rao-
smheb (Kothapur).

Maghanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur-
bhanhj—Reserved—Sch. Tribes),

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Maiti, Shri Nikunja Bihan (Ghatal).
Malliah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshva Deva (Basti).

Malvia, Shri Kanhaiyaial Bherulu!
(Shajapur—~Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved—=Sch. Castes).
Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kalujs (Bombay
City Central—Reserved—Scheduled
Castes):

Mandal, Shri Jailal (Khagaria).

Mandsl, Dr. Pashupati (Bankura—
Reserved—Sch. Castes),

Maniyangadsn, Shri Mathew (Koita-
yam).

Manjula Debi, Shrimati (Goalpars).
Masani, Shri M. R. (Ranchi—East).

(Phulpur—-
Castes),

Mateirs, ‘Shri Laxmen Mahadu (Thana
—Reserved—<Sch, Tribes).
Mathur, Shri Harish Chandra (Pali).

Mathur, Shri Mathur Das (Nagsur).
Matin, .Bhri 8. A, '(Gh¥idih),

Mehdi, Shri Syed Ahmed (Rampur).



‘M’ —contd
Mehta, Shri Balwantray Copalj!
(Gohilwad).
Mehta, Shr1 Jaswant Raj (Jodhpur).
Melkote, Dr G S (Raichur)

Menon, Dr K B (Badagara).

Menon, Shr1 V K. Krushna (Bombay
City North)

Menon, Shn T C Narayanankutty
(Mukandapuram).

Minimata, Shrimati Agamadas Guru
(Baloda Bazar— Reserved—Sch
Castes)

Mishra, Shr1 Bhagwan Din  (Kasar-
gany)

Mishra, Bhrz Bibhut: (Bagaha)

Mishra, Bhri Lalit Narayan (Saharsa).

Mishra, Shr1 Mathura Prasad (Begu-
sarai)

Mishra, Shri Shyam Nandan (Jai-
nagar)

Misra, Shr1 Raghubar Dayal (Buland-
shahr)

Misra, Shri Raja Ram (Faizabad).

Mohan Swaroop, Kanwar (Pilibhat).

Mohideen, Shr1 M Gulam (Dindigul)

Mohiuddin, Shrn Ahmed (Secundera-
bad)

Munisamy, Shrt N R (Vellore)

Morarka, Shri1 Radheshyam Ram-
kumar (Jhunjhunu)

More, Shrni Jayawant Ghanshyam
(Sholapur)

Mukerjee, Shrn Hirendra Nath (Cal-
cutta—Central)

Mullick, Shr1 Baishnav Charan (Ken-
drapara—Reserved—Sch Castes)
Murmu, Shri Paike (Raymahal—Re-

served—Sch Tribes)

Murthy, Shn B S (Kakinada—Re-
served—Sch, Castes)

Musafir, Giam Gurmukh Singh
(Amritsar)

Muthukrishnan, Shri M (Vellore—
Reserved—Sch. Castes).

w

Nadar, Shri P Thenulingom (Nager-
coil),

Naidu, Shri R Govindarajalu (Tiru-
vallue).

(vD

N’ =—contd.
Naidu, S8hm T D. Muthukumara-
sami (Cuddalore).
Nair, Shri C. Krishnan (Outer Delhi).
Nair, E)hrl K. P. Kuttikrishnan (Kozhi-

Nair, Shri P. K. Vasudevan (Thiru-
vella)

Naldurgkar, Shri Venketrao Shrini-
wasrao (Osmanabad).

Nallakoya, Shn Koyilat (Nominated—
mﬂ, Minicoy and Amindvi

Nanda, Shri Gulzarilal (Sabarkantha).

Nanjappan, Shri C (Nilgiris).

Naraindin, Shri (Shahjahanpur—Re-
served—Sch Castes).

Naramumhan, Shri C R (Krishnagirl).

Narayanasamy, Shri R (Periyaku-
lam)

Naskar, Shr1 Purendu Sekhar (Dia-
mond Harbour)

Nathavan, Shn Narendrabhai ».
(Sorath)

Nath Pai, Shni (Rajapur)

Naysk, Shin Mohan (Ganjam—Resery-
ed—Sch Castes)

Nayar, Dr Sushila (Jhansi)

Nayar, Shrn V P (Qulon).

Nehru, Shr1 Jawaharlal (Phulpur).

Nehru, Shrimat: Uma (Sitapur)

Nek Ram, Shr1 (Mahore—Reserved—
Sch Castes)

Neswsy, Shri T R (Dharwar South)

<0

Onkar Lal, Shn (Kotah—Reserved—
Sch Castes)
Oza, Shr1 Ghanshyam Lal (Zalawad).

o

Padalu, Shri Kankipatt Veeranna
(Golugonda — Reserved - 8ch.
Tribes).

Padam Dev, Shnn (Chamba)

Pahadia, Shri Jagan Nath Prassd
(Sawa: Madhopur—Reserved—Sch.
Castes)

Palaniandi, Shri M. (Perambalur).



P —contd.
Palchoudhuri, Shrimati Ia (Naba-
dwip).
Pande, Shri C. D. (Naini Tal). "
Pandey, Shri Xashi Nath (Hata),
Pandey, Shri Sarju (Rasra).
Pangarkar, Shri Nagorao Xarojee
{Parbhani).
Panigrahi, Shri Chintamani (Puri).
Panna Lal, Shri (Faizabad-—Reserv-
_ ed—Sch. Castes).

Parmar, Shri XKarsandas Ukabhai
(Ahmedabad — Reserved — Sch.
Castes).

Parmar, Shri Deenabandhu
pur—Reserved—Sch. Tribes).

Parmar, Shri Yeshwant
(Mahasu),

Parulekar, Shri Shamrao Vishnx
(Thana).

Parvathi Krishnan, Shrimati M.
(Coimbatore).

Patel, Shrimati Maniben Vallabhbhai
(Anand).

Patel, Shri Nanubhai Nichhabhai
(Bulsar—Reserved—Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh-
sana).

Patel, Shri Rajes};war (Hajipur).
Patil, Shri Balasaheb (Miraj).
Patil, Shri Nana (Satara).

Patil, Shri Rakhamaji
Bhir),

Patil, Shri S. K. (Bombay City South).
Patil, Shri Uttamrao Laxman (Dhulia).
Patnaik, Shri Uma Charan (Ganjam).

Pillai, Shri S. C. C. Anthony (Madras
North).

Pillai, Shri P. T. Thanu {(Tirunelveli).
Pocker Sahib, Shri B. (Manjeri).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch, Castes).

Pragi Lal, Chaudhari (Sitapur— Re-
served—Sch. Castes).

(Udai-

Singh

{Dhondiba

P —contd.
Prasad, Shri Mahades (Gerakhpur -
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
(Kalahandi—Reserved—Sch. Tribes)

Punnoose, Shri P. T. (Ambalapuzha).

Radha Mohan Singh, Shri (Ballia),
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Barmer).
Raghuramaiah, Shri XKotha (Guntur).
Rahman, Shri M. Hifzrur (Amroha).
Rai, Shri Xhushwagqt (Kher).

Raj Bahadur, Shri (Bharatpur).

Rajiah, Shri Devanapalli (Nalgonda—
Reserved—Sch. Castes).

Raju, Shri Pusapati Vijayarama Gaja-
pathi (Visakhapatnam).
Raju, Shri D. S. (Rajahmundry).

Rajyalaxmi, Shrimati Lalita (Hazari-
bagh).

Ramakrishnan, Shri Peelamedu Ranga-
swamy Naidu (Pollachi).

Raman, Shri Uddaraju (Naraspur).

Raman, Shri Pattabhi C. R, (Kumba-
konam).

Ramanand Shasiri, Swami (Bara
Banki—Reserved—Sch. Castes).

Ramananda Tirtha, Swami (Aoranga-
bad).

Ramaswami, Shri S. V. (Salem).
Ramaswamy, Shri K S. (Gobichetil-
palayam).
Ramaswamy, Shri Puli (Mahbub-
nagar—Reserved—Sch. Castes).
Rameshwar Rao, Shri J. (Mahbub-
nagar).

Ram Garib, Shri (Basti—Reserved—
Sch. Castes).

Ram Krishan, Shri (Mshendergarh).

Rampure, Shri Mahadevappa Y.
(Gulbargs). y



D ‘R’—contd.

Ram Saran, Shri (Moradabad).
Ram Subhag Singh, Dr. (Sasaram).
Ranbir Singh, Ch. (Robtak).

Rane, Shri Shivram Rango (Buldana).
Ranga, Shri N. G. (Tenali). )
Rangarao, Shri M. Sri (Karimnagar).
Rao, ShriB. Rajagopala (Srikakulam).

Rao, Shri  Devulapalli Venkateswar
(Nalgonda)

Ra(), Shri Etikala Madhusudan (Mah-
bubabad).

Rao, Shri P. Hanumanth (}edak).
. Rao, Shri R. Jagannath (Koraput).
Rao, Shri T. B. Vittal (Khammam).

Raut, Shri Bhola (Champaran—Re-
served—Sch. Castes).

Raut, Shri Rajaram Balkrishna
(Kolaba).

Ray, Shrimati Renuka (Malda).

Reddy, Shri Chegireddy Bali (Marka-
pur).

Reddy, Shri K. C. (Kolar).

Reddy, Shri R. Lakshmi Narasa (Nel-
lore).

Reddy, Shn T. Nagi (Anantapur).
' Reddy, Shn R. Narapa (Ongole)

Reddy, Shn Vutukuru Rami (Cuddn—-
pah)

Reddy, Shri K. V. Ramakrishna
(ﬁlndﬁpur)

Reddy, mShJ;!I: T. N. Vishwanatha
(Rajampet).

Roy, Shri Biren
West).

{Calcutta—South

Roy, Shri Bishwanath (Salempur).

Rungsupg Suisp, Shri, (Outer Mani-
pur—Reserved—Sch. Casfe!;g

Rup Narain, Shri (Mi.rsanu-r—Re-
served—Sch. Castes).

ls’

Sadhu Ram, Shri (Jullundur—Hé-
served—sSch. Castes),

Sahodrabai,, Shrimati
served—Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Darbhanga—-
Reserved—Sch. Castes).

Saigal, Sardar Amar Singh (Janjgir).

Saksena, Shri Shibban Lal (Maharaj-
ganj).

Salunke, Shri Balasaheb (Khed).

Saéggu_;,, Shri M. K. M. Abdul (Tiru~

irappalli).

Samanta, Shri Satis

(Tamluk).

(Sagar—Re~-

Chandra

Samanitsinhar, Dr. N, C. (Bhubanes-
war).

Sambandam, Shri K. R.
tinamy}.

Sampath, Shri E. V. K. (Namakkal).

Sanganna, Shri Toyaka (Koraput—
Reserved—Sch. Tribes).

(Nagapat- .

Sankarapandian, Shri M. (Tenkasi).
Sarhadi, Shri Ajit Singh (Ludhiana}.
Satis Chandra, Shri (Bareilley).
Satyabhama Devi, Shrimati (Nawada).
Satyanarayana, Shri Biddika (Par-
vathipuram—Reserved—Sch. Tribes)
Seindia, Shrimati ViJaya* Raje (Guna).

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tribes). .

Sen, Shri, Asoka Kumar
North-West).

Sen, Shri Phani Gopal (Purnea).
Seth, Shri Bishanchandar (Shahjahan-
pur).

Shah, Shrimati, Jayaben Vajubhai
(Girnar).

Shah, Shri Manubhai (Madhya Sau-
rashira).

( Calcutta—

“ A m s e A



W sohsd..
Shah, Shri Manvendra (Tehri Garh-
wald)

Shakuntala Devi, Shrimiaté (Banka).
Shenkariah, Shri M. (Mysore).

Sharma, Shri Divvan Chand (Gurdas-
pur).

Sharma, Shri Harish Chandra (Jai-
pur).

Sharma, Pandit Krishna Chandra
(Hapur).

Sharma, Shri Radha Charan (Gwa-
ler).

Shastri Pandit Hiralal (Sawai Madho-
pur).

Shastri, Shri Lal Bahadur
bad).

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).

Shukla, Shri Vidya Charan (Baloda
Bazar).

Siddansnjappa, Shri H. (Hassan).

8Siddish, Shri §. M. (Mysore—Reserv-
ed—Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati-
har).

Singh, Shri Babunath (Sargujs—Re-
served—3Sch. Tribes).

(Allaha-

Singh, Shri Chandikeshwar Saran
(Sarguja).

Singh, Shri Digvijaya Narain (Pupri).
8ingh, Shri Dinesh Pratap (Gonda).
Singh, Shri Har Prasad (Ghazipur).

Bingh, Shri Kamal Narain (Shahdol—
Reserved—Sch. Tribes).

Singh, Skri Kimal (Buxsar).

Singh, Shri Laistam Achaw (Inner
Manipur).

Singh, Shri Mahendra Nath (Maharaj-
nuj).

Singh, Shri Rajendra (Chapra).

=

‘B'—contd,

Singhy, Shei Trithusn Narayma:
(Chandauli).

Sinha, Shri Anirudh (Madhubani),

Sinha, Shri Banaysi Prasad (Mon-
ghyr).

Sinha,
mau)

Sigha, Shri Jhulan (Siwan).

Sinha, Shri Kailash Pati (Nalanda),

Sinha, Shri Satyendra Narayan.
(Aurangabad).

Sinha, Shri Sarangdhar (Patna).

Sinha, Shri Satya Narayan (Saumasti-
pur).

Sinha, Shrimati Tarkeshwari (Barh).

Sinhasan Singh, Shri (Gorakhpur).

Siva, Dr. M. V. Gangadhara (Chit-
toor—Reserved—Sch. Castes).

Sivaraj, Shri N. (Chingleput—Re-
served—Sch. Castes).

Snatk, Shri Nardeo (Aligarh—Re-
served—Sch., Castes).

Sonawane, Shri Tayappa (Sholapur—
Reserved—Sch. Castes).

Shri Gajendra Prasad (Pala-

Sonule, Shri Harihar Rao (Nanded).
Somani, Shri G. D. (Dausa).

Soren, Shr1 Debi (Dumka—Reserv-
ed—Sch, Tribes).

Subbaroyan, Dr. P. (Tiruchengode).
Subramanyam, Shri Tekur (BeNary).

Sugandhi, Shri Murigeppa Siddappe
{Bijapur North).

Sultan, Shrimati Maimoona (Bhopal).

Supakar, Shri Shraddhakar (Sambal-
pur).

Sumat Prasad, Shri (Muzaffamagar).
Sunder Lal, Shri (Sahar apur—Re-
served—Sch. Castes).
urthy, Shri Missuls -
{Golugonda).

Surya Prasad, Shri (Gwalior—Reserv——

ed—Sch. Castls).



B’ contd.
Swami, Shri V. N. (Chanda).
Bwaran Singh, Bardar (Jullundur).

Syed Mahmud, Dr. (Gopalganj).

-
Tehir, Shri Mohammed (Kishanganj).

Tantia, Shri Rameshwar (Sikar).
Tangamani, Shri K T. K. (Madurai).

Tewari, Shri Dwarikanath (Cachar),
* Thakore, Shri Motisinh Bahadursink
(Patan).
Thevar, Shr1 U. Muthuramalinga
(Snwilhputhur).
Thummaish, Shr1 Dodda (Kclar—Re-
served—Sch. Castes).
Thirumal Rao, Shn M. (Kakinada).
Thomas, Shri A. M (Ernakulam).
Tiwari, Shri Babu Lal (Nmmar
Khandwa).
Tiwary, Shr1 Ram Saha (Khajuraho).
Tiwary, Pandit Dwarka  Nath
(Xesaria).
Tripathy, Shri  Vishwambhar Dayal
(Unnao).
Tula Ram, Shn (Etawah—Reserved—
Sch. Castes).
Tyagi, Shri Mahavir (Dehra Dun).
Tyab)i, Shr1 Saif F B (Jalna)

o
Uike, Shri M. G. (Mandla—Reserv-
ed—Sch. Tribes).
Umrao Singh, Shr: (Ghosi).

Upadhyaya, Pandit Munishwar Dutt
(Pratapgarh).
{Ipadhyayas, Shri Shiva Datt (Rewn).

(x)

I'l
Vajpayee, Shri Atal Bihari (Balrem-
pur).

Valvi, Shri Laxman Vedu (West
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B, (Champaran),
Varma, Shri Manikya Lal (Udaipur),
Varma, Shri Ramsingh Bhai (Nimar).
Vedakumari, Kumari M. (Eluru).

Yenkatasubbaiah, Shri Pendekanti
(Adoni).

Yerma, Shri Ramji (Deora).
Vijaya Raje, Shrimati (Chatra).

Vishwanath Prasad, Shri (Azemgarh—
Reserved—Sch Castes).

Vyas, Shri Ramesh Chandra
WAars).

Vyas, Shri Radhelal (Ujjan).

(Bhil-

w

Wadiwa, Shri Narayan Manwramji
(Chindwara—Reserved—Sch. Tn-
bes) .

Warnior. Shnn K. K. (Trichur).

Wasnik, Shr1 Balkrishna (Bhandara—
Reserved—Sch Castes).

Wilson, Shni John N (Marzapur).
Wodeyar, Shn K G (Shimoga).

r
Yadav, Shn Ram Sewak
Banki). S5 (e
Yajnik, Shri Indulal Kanaiyalal
(Ahmedabad).



LOK SABHA

The Speaker

Shri M, Ananthasayanam Ayyangar,
. The Deputy-Speaker
Sardar Hukam Singh.

, Panel of Chalrmen

Pandit Thakur Das Bhargava,
Shri Upendranath Barman,
Shrimati Renu Chakravartty
Shri Frank Anthony,

| Seereiary
Shri M. N Kaul, Barrister-at-law.

Business Advisory Commiitee

Shrit M, Ananthasayanam Ayyangar (Chairman)
Sardar Hukam Singh

Pandit Thakur Das Bhargava,
Shr: Satyanarayan Sinha,
Shr1 8 R Rane

Shri Shree Narayan Das

Shri B S, Murthy

Shrimat: Sucheta Kripalani.
Shr: M, L. Dwived:

Shr: Raghubir Sahai

Shn T. B, Vittal Rao,

Shr1 Surendranath Dwivedy.
Shri Surendra Mahanty

Shri Jaipal Singh.

Shri Vijayarama Raju,

Cemmittee of Privileges

Sardar Hukam Singh. (Chairman)
Shri Satya Narayan Sinha.

8bri Asoka K. Sen,

Pandit Munishwar Dutt Uppadhyay.

(i)






Sardar Amar Bingh Saigal.
Shri Narendrabhai Nathwani,
Shrimat{ Ila Palchoudhury
Chandra.

?aagzggz
Egg

Committee on Subordinste Legislation

Shri Jitendra Nath Lahin
Shri1 Bahadur Singh
Shr1 T, N Viswanatha Reddy

Shr1 J. M Mohamed Imam
Dr. A Krishnaswami,
Bhri Braj Raj Singh
. Estimates Commitiee
Bhri Balvantray Gopaljee Mehta {Chgirman)
Bhri 8. A. Dange.
Shri Jogendra Singh,
Shri Mahavir Tyagl, '
8hri Batyendra Neraysn Sinha,



Shri Radha Charan Sharma.
Chaudhur: Ranbir Smngh
Shr1 Gopalrao Khedkar.
Shrimat: Sucheta Kripalani,
Shri R R Morarka,

Shmm M, Thirumala Rao.
Shri J Rameshwar Rao,
Shri1 C R, Narasimhan

Shra Amgad Al

Shri R Ramanathan Chettiar.
Shr1 Ahmed Mochwuddin
Shrimati Renuka Ray

Shrn Uma Charan Patnaik
Shr1 Raghubir Sahai

Pandit Dwarka Nath Tiwary,
Shr Govind Malaviya

Shr1 R L Jangde

Shr1 N C Kashiwal

Shr1 Dodda Thimmaiah

Shri M L Dwived:

Shr1 A E T Barrow

Shnn V, P Nayar

Shn R K. Khadilkar

Shn B K Gaikward

Shr1 Shraddhakar Supakar

House Committee

Shn U Srinivasa Malhah (Chairman)
Shr1 Resham Lal Jangde

Shr: Digvijaya Narain Singh

Shn Rohan Lal Chaturved:

Shr1 Maneklal Maganlal Gandh:
Shn Missula Suryanarayanamurt:
Shrimati Maimoona Sultan

Shri Kamal Krishna Das

Shn AL E T Barrow

Shn K T. K Tangaman

Shn Khushwaqt Ra:

Shn Bhausaheb Raosaheb Mahagaonkar

Joint Commitiee on Salaries and Allowances of Memabers of Parliament
Lok Sabha

Shn Satya Narayan Sinha

Shnn U Srimivasa Malhah,

Shn Diwan Chand Sharma

Shn Chapealakanta Bhattacharyya
Shri Kanhaiyalal Khadiwala,
Shr: Raghubir Dayal Misra

Shr1 Doraiswami Gounder

8hr1 Narayan Ganesh Goray.
Shrimat: Parvau M Krishnan,
Bhri U Muthuramalinga Thevar



Shri T. N. Singh. (Chairman)
Dr. Ram Subhag Singh.

Shri Nibaran Chandra Laskar.
Shri N, G. Ranga.

Shri Radhelal Vyas,

Shri A. C, Guha, '

Shri N. R, M. Swamy.

Shri Upendranath Barman.
Shri J, M. Mohamed Imam,
Shri H. C, Dasappa.

Shrimati Tarkeshwari Sinha,
Shri Prabhat Kar.

Shri Jaipal Singh.

Shri N. Siva Raj,

Shri Vijayarama Raju.

Rajya Sabha

Shrimati Pushpalata Das,
Shri P. T, Leuva,

Shri Shyam Dhar Misra,
Shri R. M. Deshmukh,
Shri M. Govinda Reddi.
Shri Jaswant Singh,

Shri J. V. K. Vallabha Rao.

Rules Committee

Shri M. Ananthasayanam Ayyangar. (Chairman)
Sardar Hukam Singh,

Shri Satya Narayan Sinha,

Pandit Thakur Das Bhargava.

Shri C. R. Pattabhi Raman.

Shri Tekur Subramanyam.

Shri Radhelal Vyas,

Shri Tayappa Hari Sonavane,

Shri Shivr,am Rango Rane,

Dr. Sushila Nayar.

Shri K. T. K. Tangamani

Shri Purushottamdas R Patel

Shri Amjad Al °

Shri M, R. Masani.

Shri Bhaurao Krishnarao Gaikward.



(xvi)
GOVERNMENT OF INDIA

Members of ghe Cabinet

Prime Minister and Minister of External and also in charge of the
Department of Atomic Energy.—Shri Jawiharlal Nebru.

Minister of Education and Scientific Research.~Matlans Abul Kalam Ased

Minister of Home Affairs—Shri Govind Ballabh Pant.

Minister of Canmerce and Industry —Shrl Morarjl Desai,

Minister of Rallways.—Shri Jagjivan Ram.

Minister of Labour, Employment and Flanning.—Shri Guilzarilal Nenda.

Minister of Finance.~Shri T. T. Krishnaxwchari.

Minister of Transport and Communications.—Shri Lal Bahadur Shastri.

Minister of Steel, Mincs and Fuel—Sardar Swaran Singh.

Minisler of Works, Housing and Supply.—Shri X. C. Reddy.

Mizister of Food and Agriculture—Shri Ajit Prasad Jain.

Minister of Defence.—Shri V. K. Krishna Menon.

Minister of Irrigation and Power.—Shri 8. K. Patil

Ministers of Siate

Minister of Parliamentary Affairs.—Shri Satya Narayan Sinhas

Minister of Information and Broadcasting—Dr. B. V. Keskar.

Minister of Health.—Shri D. P. Karmarkar.

Minister of Co-operation—Dr. Panjabrao §. Deshmukh.

Minister of Mines and Oils.—-Shri Keshava Deva Malaviya.

Minister of Rehabilitation and Minority Affairs—Shri Mehr Chand Khanna.

Minister of Commerce.—Shri Nityanand Kanungo.

mmsnu in the Minustry of Transport and Communications—Shri Raj

Minister of State in the Ministry of Home Affars.—Shri B. N. Datar.

Minister of Industry.—Shri Manubhai Shah.

Minister of Community Development.—Shri Surendra Kumar Dey.

Minister of State in the Ministry of Education and Scientific Research.—Dr. K L.
Shrimali.

Minister of Law.—Shri Asoke K. Sen.

Minister of State in the Ministry of Transport and Communications.—Shri Humayun
Kabir.

Deputy Ministers

“Deputy Minister of Defence.—Sardar Surjit Singh Majithia.
Deputy Minister of Labour.—Shri Abid Ali

“Deputy Minister of Works, Housing and Supply—Shri Anil K. Chanda.
Deputy Minister of Agriculture—~Shri M. V. Krishnappa. ‘
“Deputy Minister of Irrigation and Power.—Shri Jaisukhlal Lalshanker Hathl

mmu.cmmmm_mmm



(xvii)
Deputy Minister of Planning.~—Shri Shyam Nandan Mishra.
Deputy Minister of Finance—Shri B R. Bhagat.
Deputy Minister of Education.—Dr. Mono Mohon Das.
Deputy Minister of Railways.—Shri Shahnawaz Khan,
Deputy Minister of External Affairs—Shrimati Lakshmi N. Menon.
Deputy Minister of Home Affairs—Shrimati Violet Alva.
Deputy Minister of Defence.—Shri Kolha Raghuramaih,
Deputy Minister of Food and Agriculture—Shri A. M, Thomas,



e ]

5059

LOK SABHA
Thureday, 25th July, 1957

The Lok Sabha met at Eleven of the
Clock

[Mg, Seraxes in the Chair]

geqra wreamt ot et
+

rﬂﬂ'oﬂ‘lnf‘h}:
wY argRey Al
o T
oY To Wo fwZB® ux :
#3394 Wt WA
w §o Vo yaEaTHY :
ot T
WA arcdenC faogy ¢
LS O e

T EEATN, Wi aqt §ww oA 9
FAT XY T 6 fay

(%) w1 7g qv § fr 7 v
sreat wt fmfer @ fwifr
wiww ¥ g fqm g &

(w) afe g1, @ 8% w1 w7
¢ o

() v& feufx & gored &
g wor 3o feg @ & won w@
& fere £ 7

yeum, wrw afte fur ol (wae
od]fer ): (%) & (7). ow froe
OV E R W IR

LOK SABHA DEBATES

— T

5060

Shri V. P, Nayar: In English
please.

Mr. Speaker: The hon. Minster
may give the answer in English also.

Sardar Swaran Singh: (a) to (¢). A
statement 15 laid on the Table of Lok
Sabha.

8ir, 1t 18 a short statement and if you
will permit me 1 shall read 1t

Mr. Speaker: Very well.

Sardar Swaran Singh: The con-
struction of the Durgapur Steel Works
1s proceeding according to schedule.

In Bhilas, there were some imtial
difficulties in making arrangements
for civil engineening construction on
the large scale required Therefore,
the quantum of work which bas been
done so far 1s not as great as it could
have been had 1t been possi-
ble to start work as originally
planned On the other hand, as
arrangements have since been made
for civil engineering work in the whole
of the plant, 1t 15 possible to increase
the tempo of work progressively. The
mitial backlog can therefore be made
up In the course of construction. By
re-adjusting monthly programmes
switably, 1t 15 hoped to achieve the
original targets for actual production,
vz, iron at the end of 1958 and roil-
ing of steel at the end of 1958.

“In Rourkela, despite certain difficul-
ties in civil engineening, it is hoped
to commission the departmenta
required for the production of iron
according to schedule, and the first
blast furnace is expected to go into
production before the end of 1958
Even grester difficulty is being experi-
enced in securing civil engineering
contractors with the capacity and
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experience necessary to undertake the
large and complicated work in the
roling mills. It 1s feared that the
commussioning of the rolling mills may
be delayed by three to six months

Completion of the work m all the
three plants would, however, depend
to a large extent on the facilities avail-
able in the ports for unloading of ships
and for the transport of the consign-
ments from the ports to the mites So
far there has been no difficulty with
regard to rallway iransport, but un-
lJoading in the ports 15 becormung
increasingly difficult
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Shrimati Tarkeshwari Sinha: One
of the causes now mentioned by the
hon Minister 1s that the delay 15 due
to less workmen employed by the
contractors

Sardar Swaran Singh: I have not
said so

Shrimati Tarkeshwari Sinha: You
said there was some difficulty You
said 1t just now

Sardar Swaran Singh:
the hon
sov

May I tell
lady that I have not smd

Mr. Speaker: That 1s what she has
inferred

Shrimati Tarkeshwarl Sinha: The
Russian expert ha. also expressed
the view that onc of the greatest
difficulties m proceeding with the
work of the Bhilai steel plant is that
there 1v less availability of workmen
to be cmployed by the contractors
for carthwork and other things May
I know what specific steps  Govern-
ment have taken after this view has
been expressed by the Russian  ex-
pert, to 1cmove this difficulty?

Sardar Swaran Singh: 1 have al-
ready ~aud in my 1eply which 1 jead
that so far as Bhilai 15 concerned,
theie 15 reasonuble certainty  of the
completion of the woik according to
schedule There are seasonal difficul-
ties about the avatlability of workers
That 1s not unknown to any seclion
of thit honowable House, regaid
having had to the monsoon, Lrop
season and various other factors.
But these are only temporary diffi-
culties that have to be experienced by
any other big project There 1s noth-
INng pecuhiar about the conditions in
Bhila: which call for any special at-
tention But the matter 1s constantly
receiving the attention of Govern=-
ment
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Shri S. V. Ramaswami: Is it a fact

that the machinery meant for the
Bhilai project was delayed in being
‘unloaded, because of customs forma-
lities between the Ministry of Fin-
ance and the Ministry of Steel, Mines
and Fuel?

Sardar Swaran Singh: I could not
say unless the specific consignment
- and the date concerned were given by
the hon. Member, 1 will certainly
lock into it. But no work there is
being withheld or is getting behind
the schedule on account of non-
arrival of machinery on the site at
Bhilai.

Shri S. V. Ramaswami: The ques-
tion is very simple......

Mr. Speaker: I am not going to
allow more than one question to any
hon. Member. There are eight names
against this question. Shall T spend
the whole hour on this one guestion?
I allowed him one question.

Shri S. V. Ramaswami: But the
answer is not a correct one.

Mr. Speakér: It may be correct or
not.

Shri Vajpayee: May I know whether
it is a fact that there is a shortage of
trained personnel in the Bhilai project
and whether there is a proposal to
send T00 people for training in Russia?

Sardar Swaran Singh: I think the
hon. Member has in mind the person-
nel which is required  to man the
works when they go into production.
If that is so, I would reguest him to
wait, because there is considerable
time before we go into production.
And by that time we expect to get
our young men trained in the Soviet
Union, West Germany, UK. and
U.S.A.

Shri T. B. Vittal Rao: May I know

when the mining operations at Dalli
Rajhara which is to supply iron ore
to the Bhilai plant will commence?
. Sardar Swaran Singh: I could not
straightway give the date. If a
separate question is tabled, I will
give him the date.

Shri T. B. Vittal Rao: It is an in-
tegrated question.

Sardar Swaran Singh: It is not.
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Shri Vasudevan Nair: May I know
whether it is a fact that there is very
great difficulty of accommodation for
the engineers and employees and
workers that are working in this
Bhilai plant and whether that is one
of the reasons for this delay?

Sardar Swaran Singh: I have not
said that there is any delay with regard
to Bhilai. Difficulties with regard to
accommodation are there, but they are
not more onerous than in other pro-
jects, After all, it has to be remember-
ed that when any big project is under-
taken, there are initial difficulties
about accommodation and the like,
and we cannot always give either to a
Superintending Engineer or an Execu-
tive Engineer or even an Assistant
Engineer the type of accommodation
he will get in @ non-construction area
for instance. The distinction has
always to be kept in mind with regard
to works where large-scale construc-
tion takes place as compared to pure
maintenance and the like.

St TR qTH © FAT X TE A
gFar g 5 wrefors frae Sfifaafor
FI9 A7 A g9 A F frad o
7% 7 7R gfz § 7 T a1 SR
qggad T fFam 7@ gq gE A
ST |

aEr em fm o e fafer
gerrfeafe e ogd aw ofr w7 fRT
W IR 38 FT T 59 &% IT Ar T
UF AN FFT TG0 30 CFAT OF
F T 2 § mfrd sy FEe
FOTAIT AZ1 31 TFAT L 2R BH & (%
T mE AW F AT A I Ar
TFAT & AT FAT R AW F 784
T T ST § A ATH UgA AR &v
TFAT |

Shri C. D. Pande: Originally, these
three plants were estimated to cost
about Rs. 100 crores each and that it
would take about 4-5 years to b2 com-
pleted. Now, we are lagging behind
the time schedule; instead of four
years, it seems they are going to take
six years and financially, they are
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estimated to cost Rs. 170 crores each,
What 1s the explanation for these?

Sardar Swaran Singh: So far us the
tume factor 1s concerned, we have not
very much revised the targets It 15
correct that the onginal estimates are
not being adhered to because on a
review based on contracts concluded
it has been found that we will have
to spend more than what was origi-
nally estimated It appears that the
ongmnal estimates were too much on
the conservative side

Villages near Jamuna Bund

*328. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 548 on the 20th May,
1957 and state

(a) the progress made with regard
to the shafting of the affected wvillages
near Jamuna Bund in Delh1, and

(b) when the shifting 1» expected to
be completed?

The Minister of State in the Minis-
iry of Home Affairs (Shn Datar): (a)
The sites for the rehabilitation of the
village abadies have been acguired
and the demarcation of the boundarie«
has been completed Marking of the
plots has started and is nearing com-
pletion

(b) The sites will be readv for
occupation by the end of thuis month
The shifting will be completed as soon
thereafter as wvillagers move to the
new sites

Shri D. C. Sharma: May I know 1if
the villagers are showing any reluct-
ance to move to the new sites and if
so, for what reasons”

Shri Datar: On the whole, the villa-
gers are co-operating with us

Investigations against Income Tax
Officer

o329, Shri Narayanankaity Menen:
8hri A. K. Gopaian:
Will the Minister of Home Affairs
be pleased to state:
(a) whether it is a fact that the
papers relating to the investigation
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into the conduct of an Income Tax
Officer were lost by the Investigating

Officer of the Special Police Establish-
ment during March, 1857;

(b) what were the carcumstances
under which the file was lost; and

(¢) whether any =ction was taken
against the Investigaing Officer?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes

(b) The Investigating Officer in this
case had taken the files to his house
for study When returning to the office
the next morning, he had*tied the bag
containing the papers on to the rear
scat of his motor cycle On reaching
the office he found that the bag con-
tuining these papers was missing from
the motor cycle

(c) The officer was dealt with
depdartmcentally

Shri Narayanankutty Menon: What
action has been taken against the
officer and also to get back the files
eithe:r from him or from other sources?

Shr Datar: The enquiry regarding
the files 1 going on So far as the
offuel 1s concerned he was subjected
tc a departmental enguirv and a
severe censure has been administered
to him

Shri Narayanankutty Menon: What
steps have been taken to get back
copies of the files from other offices or
from other sources?

Shri Datar: Enquiry was made m
various departments but unfortu-
nately the file 15 still mussing.
Attempts are now made to reconstruct
the file

Shri T. N. Singh: Under what rules
was the officer 1n a position to take
the files to his house? May I also
know whether in such cases the
offender 1s dealt with by a censure
alone?

Shri Datar: Perhaps the officer had
gone to Jullundur to make enquiries.
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The next day’when he was going to
the office, he took the file and, 1t was
Jost.

Bhri T. N, Bingh: Why did the officer
take the files to his home?

Mr, Speaker: Because he brought it
from Jullundur.

Shri T. N. Singh: It was not the
answer 1n the original reply.

The Minister of Home Affairs
(Pandit G. B, Pant): The dficer has
acted in good faith throughout. We
have satisfied ourselves on that point.
It arouses suspicion and having looked
into the matter very carefully, we
found that he really did not intend to
shield the culprit and that he was
looking into the matter. He has taken
1t home m good faith with a view to
expedite the enqury

_Gwernment Construction Programme

*330. Shri Harish Chandra Mathar:
Will the Minister of Finance be pleased
io state:

1)} whether construction pro-
grammy in cach Mini try has been re-
exammea with a view to stop con-
structions, not urgently necessary
during the year:

(L) the steps, 1if any, taken n this
direction; and

(v} what saving 1s anucipated?

The Deputvy Minister of Finance
(Shr: Bhagat): (a) and (b). The con-
struction promamme of each Mimistry
Js being 1eviewed.

(c) As the review s not completed,
1t 15 not possible to indiate the extent
of savings at this stage.

Shri Harish Chandra Mathur: May
1 know what 1s the policy and pro-
gramme of the Government in the
context of the review that is being
held?

Shri B. R. Bhagat: This is as a
measure of economy, As is known to
the House, the Finance Mmister
desired that all new works should be
taken up only with the concurrence
of the Finance Ministry. There has

25 JULY 1837

Oral Answers 5068

been an economy board in each Minis-
try which will seview all such new
works and all such things will be
submitted to the Finance Minister for
his concurrence.

Shri Harish Chandra Mathur: Is it
because of economy or because of the
shortage of steel and cemnent and
foreign exchange that this temporary
measure 1s taken or is there another
poliey involved?

The Minister of Finance (Shri T. T.
Krishnamachari): It 1s a multi-purpose
programme. Immediately of course
steel and cement have perhaps to be
conserved There 1s also the guestion
of periodical review so as to eliminate
unnecessary buildings.

Shri Gajendra Prasad Sinha: May
I know whether the different States
have also been requested to review
their construction programme and it
<0, by what time we expect a reply
fiom them?

Shri T. T. Krishnamachari: 1 have
not taken any steps in that regard.

Shri Dasappa: In view of the large
amount of accommodaation availlable in
the ex-State cap:tals both Part A and
L, bay the Government considered the
de irability of locating the offices in
thowe capitals’

Shri T. T. Krishnamachari: I think
thi< 1s a matter which 1s engaging the
attention of the Government

Shrimati Tarkeshwari Sinha: The
hon Minister said that in order to
have economy in the construction pro-
gramme, the Government had circu-
lated orders not to have further big
constiuctions May 1 know whether
Government also pioposes to find out
how much over-budgeting is made by
the diffcrent departments in their con-
struction programme and also whethar
the Government will try to remove
this defect?

Shri T. T. Erishnamacharl: If I
accept the presumption behind that
question, 1 accept the position that the
Finance Minister is not exerclising
enough control over the Budget. There
1s no such thing as over-budgeting
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Sales-Tax Racket

*331. Dr. Bam BSubbag Singh: Will
the Minister of Finance be pleased to

state

(a) whether 1t 1s a fact that a sales
tax racket (m which several lakhs
of rupees 1n sales tax are said to have
been evaded) has been discovered in
Delhs,

(b) if s0, how many peisons are
involved in that racket, and

(c) what hag been their
operand:?

The Deputy Minister of Finance
(8hri B. K. Bhagat): (a) to (c¢)
Repoits of bogus commsion agents
mususing registration certificates have
been received off and on and are
under investigation The eaact num-
ber of persons involved in  such
attempts 15 not rcadilv available

Dr. Ram Subhag Smngh May I
know the number of cases in Delh: in
which sale tax evasion 1s more than
a lakh of rupees?

Shr1 B R. Bhagat We have at pre-
sent under nwvestigation about two
dozen casts

Dr. Ram Subhag Singh: Since how
long 1 thi~ invedtigation go.nfF on nd
15 1t 4 fact that for many vears thi
racketeiimg 1~ goin, on in Delh®

Shrt B R Bhagat. It v not true
that 11 1 going on for a large number
of yeas In the Sale- Tax Ad .as
applied to the Delhi State, there was
no provision to take effective action
against such culprits and that lacuna
was filled up only last vear  After
that we have pot round about two
dozen cases against whom ex-purte
orders have been passed and they are
being proceeded with

modus

‘Bogus’ Educational Institutions in
Delhi

332 Shri Vasudevan Nair:
- \ Shri Punnoose-t
Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Starred Question
No 263 on the 2ist November, 1056
and state.
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(a) whether any more 'bogus’ edu-
cational institutions have been discov-
ered 1n Delh;

(b) 1if so, the number of such insti-
tutions, and

(c) what steps Government have
taken 1n the matter?

The Minister of State in the Minis~
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir

(b) and (¢) Do not arise

-

Shrl Vasudevan Nair: What 15 the

rule pertaining to the starting of a
new I1nstitution?

Dr. K. L, Shrimali: ] am not able
to catch the question

Mr Speaker The hon Member
should stand (icet and put the ques-
tion

Shn Vasudevan Nair, What 1s the
tule pertatnine to the starting of a
new school in Delht™ Can 1 start a
schoo! without e tling recognition”

Dr K L Shrimali That will
dep nd o what kind of an intitution
the hon Mumber wants to start

Dr Ram Subhag Singh Mav I know
tht tcasons why the Delhh Adminis-
tration has hid -0 much difficulty n
pionvidmp  cducational  facilities  to
children  espccially when Delhn 1s a
centtall, adpumsteted area?

Dr K L Shrimall Yes, Sir there
ha birn ~ome difficulty with regard
to finding atccommeodation for school
children  but that matter 15 being
ttken up now by the Mimstry of
Education

Dr Ram Subhag Singh According
to the Constitution the Government
should provide educational facilities to
children up to 14 years of age and
compul-orv education m ten vyears.
Mav I know how far these facilities
have been provided in Delli?

Mr. Speaker: How does i1t arse out
of ‘bogus’ institutions?

Dr. Ram Subhag Singh: Because of
the laziness of the Government here,
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Shel T. B. Vitial Rao: Last time
when this question of ‘bogus’ institu-
¢ions came up, you suggested, Sir, to
the Government that the Minister
should think of some licensing system
for starting of institutions and the
Minister said that he will consider it.
May I know at what stage is that sug-
gestion or proposal?

Dr., K. L. Shrimall: I shall need
notice with regard to that question.

Shrimati A. Kale: Are these ‘bogus’
institutions registered?

Dr. K. L. Shrimall: How can 'bogus’
institutions be registered?

Shri Punnoose: Last time 1t was
stated that they have discovered some
‘bogus’ schools i Delhhi  What has
happened to those schools?

Shri V. P. Nayar: Have they been
regularised?

Dr. K. L. Shrimali: Suitahle enqui-
ries were made by the Police

Shri Pununvose: With what result?

Mr, Speaker: What has happened to
those institutions®

Dr. K. L. Shrimali: T would like to
have notice to answer that question

Mr. Speaker: Hon Minister rmust
naturally expect that such a question
will  be put, particularly when the
main question 1s “whether any more
‘bogus’ educational institutions have
been discovered 1n Delhi™  Naturally,
the supplementary will arise as to
what has been donc with the old
institutions and what has been done
to prevent any such institutions
coming into existence The hon., Mmis-
t~ must have anticipated these sup-
Plementaries out of the mam question.
Anyway. we will go to the next ques-
tion

Shrimati Renuka Ray:
any .,

Is there

Mr. Speaker: I have called the pext
«question.
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“Water Precipitators’

*333. Bhri 8. C. Samanta: Will the
pMinister of Education and Scientific
Research be pleased to state:

(a) the number of ‘Water Precipi-
tators’ which were prepared in the
National Physical Laboratory;

(b) how they compare with the
model of a Water Precipitator that
was supplied by the Indian Scientific
Liaison Officer, London, and

(c) where the manufactured Preci-
pitators are being used at present?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) None

(b) and (e¢) Do not arse.

Shri 8. C. Samanta: Is 1t not a fact
that dew collectors were imported into
India and attempts were made to
manufacture such instruments here?

Shri M. M. Das: A small four-inch
model of a dew collector that was in-
vented in Australia was brought to
this country and from this we pre-
pated a woiking model, but due to
changed atmospheric conditions in this
countrv the instrument could not be
worked und no appreciable quantity
of dew could be collected an this dew
collector

Shri §. C. Samanta: Is it not a fact
that the instrument could not be
worked bevcause 1t was defective?

Shri M. M. Das: It 15 not a fact.
The instument thal was prepared
fiom thi~ model was not a defective
one, and 1t was only due to changed
atmospheric conditions that no dew
could be collected Two conditions are
necessary for collection of dew on this
instrument: one 18 a high percentage
of humidity, percentage of water
vapour m the atmosphere, and the
second condition is that there must be
an appreciable difference between the
day and night temperatures. So far
as North India 18 concerned, the humi-
dity 1s low and, therefore, the instru-
ment cannot be worked here. So far
as our coastal regwns are concerned,
even though the humidity is high the
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difference between day and night
temperatures 1s not very high with the
result that the instrument cannot be
worked there also.

Alr Force College, Begumpet

*334. Shri M. R. Krishna: Will the
Minster of Defence be pleased to
state

(a) whether 1t 15 a fact that the
Government have decided to change
No 1 Air Force College at Begumpet
from a Flymmg and Trammng Institu-
tion to Air Force Station,

(b) whether the change m the
designation has effected any change
in the made af wark dane 1n the A
Force at Begumpet, and

(c) whether this change has caused
any additional finanual expenses for
the Air Force”

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b) A
statement 1s placed on the Table of
Lok Sabha [See Appendix I, an-
nexure No 102]

(c) The change has not resulted m
any extra expenditure

Shri M. R. Knshna May I know
whether 1t 1s not a fact that the entire
academy was decided to be shifted
from Begumpet to Jodhpur and after
experiencing certamn difficulties certain
sections of the academy were shifted
back to Begumpet?

Sardar Majithia If only the hon
Member reads the statement he will
get a correct picture As 15 stated
therein, the training school 1= still
there but 1t gives training in jet air-
eraft only

Shri B. S. Marthy: What was the
pecessity for the change?

Sardar Majithla: Previous to thus
we had piston engine awcraft and also
jet aircraft at Begumpet and piston
engine aiwrcraft at Jodhpur We have
now separated the two and this will
result in better facilities for tralning
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#hri M. R. Krishna: From the state-
ment I find that tramning in transport
arcraft 18 being given at Begumpet.
was that tramning not given earlier,
and 18 1t a new introduction?

Sardar Majithia: That was being
given at Agra before
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The Mcdicinal Plants Sub-Commuttee
of the Counul of Scientific and Indus-
trial Resenich have submutted thewr
final rccommendations a to the func-
tions of the proposed Central Indian
Mcdicinal Plant~ Organisation and the
cohstitution of 1ts Excwutive Com-
mittec, on which all conceined organi-
sations will be represented These
recommendations will be considered
by the Board of Scientihic and Indus-
trial Research and the Governing
Bodv of the Counaul of Scientific and
Industrnial Research at their meetings
in  September 1957, after which
furthe: action would be possible
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Shri M. M. Das: There has not
been any appreciable delay in this
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matter. The sub-commitiee was set
up and they had to consider the
different aspects of this question.
They have not sent their recommen-
dations to the C.8.LR. The CSIR.
in their next meeting to be held in
Beptember, 1957, will consider their
recommendations and take final de-
C1810NS,
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Shri M. M. Das: The matter will
be finally decided, we hope, in the
next meeting of the CSIR Board
and Council which 1s to be held, as
1 have said, in September next, and
I thimk then 1t will be possible to
take steps 1n this direction.

Shrl T. N. Singh: May I know 1n
what respect does the scope and field
of activity of this Medicinal Plants
Organiration differ from the Central
Drug Research In:titute at Lucknow?

Shri M. M. Das: There are various
instituttons and orgunisations i this
country which are carrving out re-
search 1n medianal plant, and drugs.
For example. our Icaith Mimstrv has
got an orgamsation under the Indan
Counul of Mcdical Recearch, our
Agricultural Mnustry has got thar
own orgnmsation and the Council of
Scientific and Induetrial Rescarch has
got 1ts own organisation. It 1s neces-
sary to form a co-ordinating body
which will co-ordinate the activities
of all these different organmsations,
and sce that there 1s no duphcation
of efforts and the money available is
fullv utilised for the purpose It is
for this reason that this organisation
15 gomg 10 be set up

Shri T. N. Singh: Are we to under-
stand that because of duplication of
efforts by various Ministmes every
time a co-ordinating committee will
become necessary?

Shri M. M, Das: We are to see that
the money available for this purpose
with the different Ministries is not
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wasted and, therefore, there should
be a co-ordmnating agency which will
co-ordinate the activities of the differ-
ent organisations working in this
sphere.

Shri V, P. Nayar: From the hon.
Deputy Minister's answer it appears,
that the subject of medicinal plants
and drugs falls under different Minis-
tries—the Education Mimstry, the
Health Minisiry, the Agriculture
Ministry and we know that some part
of 1t belongs to the Ministry of Com-
merce and Industry also 1Is there
any recommendation to the effect
that this subject, which 1s of wital
importance, should be placed wunder
one Ministry”

Shri M. M, Das: There are a large
number of official and non-official
orgamsations working in this field,
This organisation which is sought to
be created will see that all these or-
ganisations work in their respective
spheres and no duplication of efforts
15> made

Trivandrum Corporation

*340. Shri Maniyangadan: Will the
Minister of Defence be pleased to

slate

(a) whether 1t 1s a fact that the
Trivandrum Coiporation in Kerala
State made a claim for taxes for the
buildings ete 1n the Trivandrum
cantonment;

(b) if so, what is the amount
claimed for, and

{c) the reasons for non-payment?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir,

(b) Rs 18,229 25 per annum with
effect from 1st April 1950.

(c) Under Article 285 of the Con-
stitution of India, the property of the
Union is exempt from all taxes levi-
able by State or by any other authori-
ties within a State,
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Credit on Food Grains

.'.
Pandit D. N. Tiwary:
*341. Shri Jadhav:
Shri M. C. Jain:

Will the Minister of Finance be
'pleased to state:

(a) whether 1t 13 a fact that in spite
of the direction by the Reserve Bank
not to advance credit on foodgrains,
the scheduled Banks have advanced a
large sum on food stuffs;

(b) whether Government 1s aware
that the merchants purposely do not
lift the stocks to create artificial
scarcity i1n the market, and

(c) the steps taken to check 1t”

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) The Reserve
Bank's directives do not prohibit
advances by scheduled banks aganst
foodgrains but only seek to restrict
such advances The 1ssue of directives
by the Reserve Bank has generally
been followed by either a definite
reduction in advances against food-
grains or a slowing down of the pace
of their expan-lon depending upon
whether 1t was the slack season or the
busy season [ may add for the infor-
mation of the llun'ble Members that
the restriction on advances agamst
foodgrains was further tightened 1n
June, 1957 by providing for the main-
tenance of agercgate level of udvances
against foodgrains As a 1esult of this,
advances are expected to dechine
further.

(b) Government have no informa-
tion on the point

(c¢) Does not arise

Pandit D, N. Tiwary: May I know
whether, 1n spite of these efforts of
the Reserve Bank, the advances on
foodgrains including wheat and rice
have gone up and if so, by what per
cent? Also, may I know what was the
advance mn 1955 and 1856 and what 1s
the advance today?

Shr! B. R. Bhagat: As compared to
1054, 1855 and 1056, the advances

regards wheat, 1t 1s true that the
advances by the banks are high, but
as a result of fresh restrictions impos-
ed m June, 1957 1n which we have
provided for bringing down the aggre-
gate level of advances—for example
now 1t 1s only 66-2'3 per cent of the
aggregate of 1956 as against paddy and
75 per cent of the aggregate of 1856
as against other foodgrains—we
reasonably believe that it will con-
siderably bring down the advances,

Shri Jadhav: May I know whether
the Governmcnt 1s going to make the
purchases 1tself’

Shri B. R, Bhagat: This has nothung
to do with the advances by banks.
That 15 a question to be put to the
Food Ministry

Shri R. Ramanathan Chettlar: What
15 the total amount advanced by the
stheduled banks on foodgrains since
the directive was 1ssued by the
Reseive Bank of India?

Shri B. R. Bhagat: If hc means the
directive ssued in June, 1957, 1 will
have to ask for notice to collect the
ynformation

Shri Viswanatha Reddy: May 1
know whether the policy of manipulat-
ing «edit with regard to foodgrains
applies to the loan and sales societies
and other co-operative credit societies?

The Minister of Finance (Shri T. T.
Krishnamachari): The position 1s that
there are a plethora of credit institu-
tions 1n the country and the informa-
tion that we get 18 from 20 reporting
»cheduled banks, which give us the
information weekly. The general
situation was, early this year, because

of what was supposed to be a good
¢rop in rice and the fear of the State
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Governments that prices would drop,
such that we had to relax these restric-
tions on credit. It was tightened
again round about June I am sorry
I have not got the figures—that paper
is not in my flle—but the position
really i1s that today the advances are
undoubtedly dropping The reason is
two-fold One is that rice 1z getting
into circulation and the other 1s that
the restriction 1s being put fairly
tight In the case of wheat, it has not
been quite so, because the mun-
mum credit facilities available 11n
the country have to be utihsed
for stocks which are only for
three or four months Now Govern-
ment are also implementing a pro-
gramme of large-scale credit avail-
abihity to the agriculturists conve-
quent on the report of the Rural Credit
Survey Commuittee, we have made
avdilable through the co operative
societies a much larger amount than
was available otherwise Precise indi-
cations of the position as 1t obtains
i, certain areas are not available But,
as rurairds the area from which my
hon friend Shr Viswanatha Reddy,
tomes 1t seems 1o be fairly certain
that this extia credit 1= bemng used for
the purpose of hoarding paddy and
rice

The total evaluation of the amount
of credit given for anv foodgrains does
not revecal the position to us 1n full
Maibe these ci1eaits dare such that thev
can be transferred from one Type of
giain to another A person who has
got two tvpes of grains, might use the
credit which 1s given for one gramn
for the purpose of financing the other
grain

Area-wise there are certain dispari-
ties I find from the State Bank's
reports m regaid to the Southern
Cucle that while in Madras State, the
advances in rice have come down
appreciably, they have risen very
rapidly in regard to the Andhra ares,
which seems to indicate that there is
hoarding there So, unless we get the
details m regard to every sector, we
cannot evaluate definitely where the
hoarding takes place Every attempt
15 being made to study the position
and inform the Food and Agriculture
Ministry from time to time of the
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exact nature of the hoarding and the
utilisation of the credit,

Contribution to Political Parties

1.
Shrl Naushir Bharucha:
Shri Surendranath Dwivedy:
Shri Vajpayee:
*342. { Shri Goray. .
Shri Mochamed Imam:
Shri B. C. Ghose:
[Shrl H. N. Mukerjee:

Will the Minister of Finance be
pleased to state

{«) whether the attention of Gov-
ernment has been drawn to a recent
judgment of the Bombay High Court
in respect of contribution to political
parties by the Tata Iron and
Company wherein the learned judges
have suggested some remedial
measures in the compames Act, and

(b) if so, the steps proposed to be
taken mn the matter?

The Deputy Minister of Finance
(Shr1 B R Bhagat). (a) Yes, Sir

(b) Government are considering
the advisability of incorporating 1in
the Companies Act, 1956 the condi-
tions on which the Appellate Bench
of the Bombay High Court confirmed
the alterations in the Memorandum of
Assotiation of the Tata Iron and Steel
Company Laimited

Shri Naushir Bharucha: Is the Gov-
ernment aware that their Lordships
of the Bombay High Court unequivo-
callv condemned the practice of poli-
tical partics recewving contributions
from big business?

The Manister of Finance (Shri T. T.
Krishnamachari)* Maybe, this s
common knowledge I do not think
Government would be unaware of
what is common knowledge

Shri Naoshir Bharucha: Am I to
take 1t that the Government s fully
aware of the fact that such a prac-
tice 1s reprehensible?

Mr. Speaker: What 1s this argu-
ment about?
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an individual expression of opmion
which the hon. Member seeks to make
on the floor of the House, where he
is privileged to express any opinion
he likes,

Shri Sadhan Gupta: May I know by
what time the proposed amendment
will be brought before this House?

Shri T. T. Krishnamachari: I am un-
able to give anfffitime-schedule.

Shri H. N. Mukerjee: In view of
the Tatas and Indian Iron having been
the substantial beneficiaries of Gov-
ernment action, will Government see
to 1t that whatever contributions they
might have made or might not have
made to political parties are intimdted
to the House and to the Elecfion Com-
mussion, so that the country might
know whether there 15 a quud pro quo
arrangement?

Shri T. T. Krishnamachari: The
trouble about the question of the hon
Member 1, that it 1s hedged by so
many hypotheses Bul, the ppint that
he mentioned—he mentioned it once
before—is that these companies are
beneficiares <o far as governmental
action was concerned 1 would like to
say once agamn that any bcnefits that
these two companies have obtaned
from Government cannot be related to
any subscriptions that they have given
to any political party in which ceitain
Members of Government are interest-
ed. Therefore, I do not think that
this quesiion warrants an answer.
{Interruption)

Shri V. P. Nayar: Are there differ-
ent pohtical parties to which the
Members of Government belong? 1
thought they all belong to one party

Benches of High Couris

*343. Shri Easwara Iyer: Will the
Minister of Home Affairs be pleased
to state:

(a) the States in the Union where
Benches of the High Courts are now
functioning subsequent to the reorga-
nisation of the States, under section
51 (3) of the States Reorganisation
Act;
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(b) whether the Benches 50 estab-
lished have jurisdiction and powers
to receive appeals, original petitions
and other papers at the place where
they are functioning;

(c¢) whether in any State a Bench
so established under section 51 (3) of
the said Act 15 now functioning with-
out such jurisdiction to receive papers
ag aforesaid, and

(d) 1if so, reasons for the same?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rajasthan, Madhya Pradesh,
Bombay and Kerala,

(b) to (d) Such papers are being
received by the Benches situated in
Rajasthan, Madhya Pradesh and
Bombay These matters are being
determined by the }igh Courts con-
cerned The Trivandrum Bench 1s not
receiving such papers in accordance
with the deasions of the Kerala High
Court

Shri Easwara Iyer: In view of the
fact that the Clief Justice of Kerala
High Cowmit has put a non-judicial
mterpretation of section 51 (3) of the
States Keorganmation Act, will the
Government conaudar  the desnabihty
of oblaming an authontatne judicial
pionouncement on this point by  the
Supretne Cowrt unucr article 143 of
the Con.titution®

The Minister of Home Afairs
(Pandit G. B. Pant): If anybody 1s
mterested in ootauung a  decision
against the order< of the High Court,
the Government certainly would not
ke to take such action itself It is
open to those who are aggrieved or
dissatistied to take such action in res-
pect of this order of the High Court
as they may dcem proper or appro-
priate

Shrl Easwara Iyer: That is not my
question The decision 13 a non-
judicial interpretation purely on the
adminstrative side by the Chief
Justice of Kerala. It is not open to
any party to take it up in appeal to
the Supreme Court otherwise. It is.
only & matter for the President to-
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pefer the decision under article 143.
Therefore, 1 humbly ask whether the
Government will consider the desir-
ability of getting an authoritative pro-
nouncement on that matter by the
Supreme Court. That is what I want.

Pandit G. B. Pant: It 15 a matter of
opinion whether it is an admimstrative
or judicial matter But, I think it
<annot be denied that it comes within
the jurisdiction of the High Court.
We do not want to interfere with the
junasdiction of the High Court or with
its discretion if 1t be a discretionary
power vested in the High Court.

Shri Easwara Iyer: May I ask one
more question?

Mr. Speaker: He 1s going into argu-
ments.

Shri Easwara Iyer: It 1s a question;
not an argument May I know whe-
ther any representation has been re-
cewved from the State of Kerala”

Pandit G. B. Pant: I do not know
what 15 exactly meant by State of
Kerala .

Shri Easwara Iyer: State Govern-
ment

Pandit G. B. Pant: I do not exactly
remember if any official representa-
tion has been made or received from
the Government of Kerala

Supply of Coal to Bhadravati Works

*344. Shri Shankaraiya: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it 1s a fact that the
Bhadravat: Iron and Steel Works have
been asking for a long time for the
supply of coal by all rail route from
Calcutta area instead of through ship-
ping and rail;

(b) if so, the action taken; and

(c) the estimated difference in cost
to the works by the present system of
supply?

The Minister of Steel, Mines and
;ul (Sardar Swaran Singh): (a)
("%
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(b) The request could not be acced-
ed to on account of lack of adequa
rail transport facilities,

(c) It is estimated that incidence
cost of fuel could be reduced by the
Steel Works by about Rs. 45/- per ton
if the total requirements could be
moved by the all rml route, but in
effect it 13 physically impossible to
move all the coal requirements by the
all rail route.

Shri Shankaralya: May I know
whether 1t has come to the notice of
the Government that much of the
pilferage 1s passed on as wastage and
more loss 15 due to pilferage also?
What 1s the percentage of piiferage?

Sardar Swaran Bingh: I am afrmid
I could not say what 1s pilferage and
what 1s the percentage of loss on ac-
count of pilferage. If my hon. friend
who comes from that area, presum-
ably, knows something, I would be
happy to become wiser on that score.

Shri Shankaraiya: In view of the
improvement 1n the situation of wagons
after the construction of wagons, will
the Railway authorities make avail-
able an adequate number of wagons?

Sardar Swaran Singh: This pomt
about the non-availability of wagons
for movement of coal or for the
matter of that, other goods to the
south 1s well known to the House, It
has been discussed here from time to
time I only want to add that this is
the case not only with the Bhadravati
Steel works, but affects the Railways
themselves as also some of the other
industries, They are moving & consi-
derable part of their requirements of
coal by sea.

Shri Dasappa: May I know whether
the absence of railway communication
between the nearest port and Bhadra-
vati 18 accounting for a large part of
this high price of coal?

Sardar Swaran Singh: i
if there is inadequate rail capacity
movement whether from the port
by the direct all rail route, that would
have an effect upon the supply posi-
tidn and supply and prices are linked.

Shri Pasappa: The question is not
one of want of rail communication

5

R
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from the coal head to the Bhadravati
works. I am referring to the want
of railway communication between
the port by which it comes now—sea
cum rail route—and the Steel works.

The Minister of Finance (Shri T. T.
Krishnamachari): May I answer this
question, Sir? . My hon. friend wants
us now to admit that there are ports
near about Bhadravati which have no
rail communication to Bhadravati. It
is a geographical fact. My hon. fréend
need not admit it.

Shri T. B. Vittal Rao: May I know
if the coal that is supplied to Bhadra-
vati Iron Works is metallurgical coal
and if not, why could not they draw
their supply from nearer coal fields
at Singareni, ete.?

Sardar Swaran Singh: This is coal
and hard coke. I think there is no
nearer source of availability.

Shri Dasappa: May I ask..... .

Mr. Speaker: What is the good of
asking indirectly that a railway line
or rail link ought to be established
with the port? Next question.

Neo-Buddhists

Shri B. C Kamble:
*345 { Shri D. C. Sharma:
LShl‘l Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have ex-
amined the question as to whether a
member of Scheduled Caste on conver-
sion to Buddhism, should be entitled
to the constitutional safeguards admis-
sible to him formerly as Scheduled
Caste; and

(b) if so, the decision taken in the
matter?

Thé Minister of Home
(Pandit G. B. Pant): (a) Yes.

(b) A member of a Scheduled Caste
on conversion to Buddhism will not
be entitled under the Constitution to

Affairs
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the facilities provided exclusively for
Scheduled Castes.

Shri B. C. Kamble: May I know
what are the principles on which this
decision of the Government is based?

Pandit G. B. Pant:-- The basis is
this. Government’s activities are con-
trolled and guided by this House.
This House, last year, passed a law to
the effect that no one who professes.
any religion other than Hinduism or
Sikkism will be regarded as a member
of the Scheduled Castes.

Shri B. C. Kamble: In view of the
definition which is given in article 366
sub-clause 24 of the Constitution of
India where there is no mention what-
ever of any religion, can religion be
made the basis for taking such
decision or making such enactment?

Mr. Speaker: These are opinion on

- matters of law.

Shri B. K. Gaikwad: May I know
whether it is a fact that the Central
Government have informed all State
Governments that the facilities as re-
gards education -and economic aid

-which were provided to the Scheduled

Castes people should be continued
even after their conversion to Buddhi-
sim?

Pandit G. B. Pant: Government
have advised the State Governments
to assist persons who have been or
who Mmay be converted to Buddhism
wherever they deserve such assistance
as other backward-class members are
treated on the same footing.

Raja Mahendra Pratap: May I know
whether this question is religious,
social or economic? What does the
Government think about it?

Pandit G. B. Pant: All the three.

Raja Mahendra Pratap: I am inter-
ested in religion. Is a religious ques-

Shri D. C. Sharma: You don’t calk
persons who have tabled questions.

Mr. Speaker: Hon. Members who
have tabled questions will kindly rise
in their seats one affer the other.
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8hri D. . Sharma: I have risen so
many times.

Mr. Speaker: I am sorry. Before
the taller friends I have not been
able to notice him.

Shri D, C. Sharma: I think a con-
stitutional clause should be put in the
People's Representation Act that no
person, on my side should be taller
than me.

May I know 1if any representation
has been received from the new Bud-
dhist converts by the Home Ministry
and whether the reasons which they
have given for the continuation of
concessions has been examined and if
so what i1s the result?

Pandit G. B. Pant: Representations
were received <Careful consideration
was given to them The law experts
were consulted and the answer that I
have given 1s based on the advice
given by them and on the very serious
thought given to the matter by the
Home Ministry

Shri B. S. Murthy: May I know
whether the neo-Buddhists «<till consi-
der themselves as belonging to the so-
called untouchable commumty and
whether they are being o treated by
the custe Hindus even after their con-
version?

Pandit G. B. Pant: Untouchability
1 1nconsistent with a religion so noble
and humamtarian as Buddhism There
are milhions of Buddhists outside India
and nowhere I think . untouchability
ob~erved among them or any caste
system in any wav encouraged

Shrimati Renu Chakravartity: The
point which the hon Member wanted
to know—and that also covers my
question —1s whether even afler con-
version to Buddhism the majority
community of the Hindus continues to
practise any form of ostracism against
them. That 1s the pont I thunk he
would lhike to know

Pandit G. B. Pant: We do not want
any sort of ostracism against any
individual 1n this country.
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Shri Nagl Reddy: But what is the
reality and fact?

Mr. Speaker: It is for each indivi-
dual Hindu to consider it for himself

Kundah Project

*346. Shri 8. V. Ramaswami: Will
the Minister of Finance be pleased to-
state:

(a) whether i1t 15 a fact that the
Canadian help to the Kundah Pro-
ject extends only to the first stage of
the Hydel works,

{b) whether 1t 15 a fact that
Canada 1s wiliing to extend help for
laying the transmission lhines also to
Lnk up with the existing Madras
grd,

(c) whether the Madras Govern-
ment have requested the Centre to
secure for i1t thus additional help also;
and

(d) if so, what steps the TUnion
Government have taken in regard
thereto”

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) to (d). The
Canadian aid for the Kundeh Froject
contemplated the inclusion of trans-
mission lines subject to a hmt of $20
million Wnen the details were work-
ed out 1t was found that the cost of
transmission hines would not be cover-
ed within tnis lmit  Our request for
additional assistance for this i1tem s
under the consideration of the Cana-
dian Government

Shri 8. ¥ Ramaswami: May I know
whether the Canadian aid 1= complete
by itself or whether in order to com-
plete that project we have got to buy
any essential commodities on our ac-
count

Shri T. T. Krishnamachari: I could
not give the details of the commod--
ties that we have to buy, but I think
no axd of this nature 13 complete,
There are certain things which are
filled up by indigenous production to
a very large extent.

Shri 8. V. Ramaswami: Concern
was expressed in the Legislative As-
sembly about the possible slowing
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<down of the scheme owing to shortage
~-of foreign exchange May I know
whether there has been no slowing
down of this project on account of
the shortage of foreign exchange?

Shri T. T. Krishnamachari: It is
precisely for the reason that there,
should be no slowing down of this'
project that we approached the Cana-
dian Government for additional aid 1n
respect of the purchase of transmis-
sion Lines that 1s needed

Shri Tangamani: May 1 know
whether the Government will also
make contributions to supplement this
20 mallion dollars of Canadian aid so
that there 1s no slowing down so that
the project 1s completed according to
schedule?

Shri T. T Krishnamachari; 1 had
mentioned that this 20 million dollar
aid does not complete all the re-
quirements of this particular project
and the question of financing this pro-
Ject 1s a matter on which the State
Government and the Central Govern
ment have had consultations and they
have decided on ways and means
What 15 now feared 1s that shortage
of foreign exchange might prevent us
from importing the balance of equip-
ment that 1s needed for completion and
it 1s for this purpose that we have
made an approach to the Canadian
Government for assistance

Shri R. Ramanathan Chettiar. May
I know the extra amount needed for
the transmission lines in this project?

Shri T. T. KErishnamacharl: The
rough estimate 185 about 6 mullion
dollars

Shri Nanjappa: May I know whe-
ther the work will not be delayed on
account of delay m the shipping of
import from foreign countries?

Shri T. T. KErishnamachari: The
~whole ides of trying to ensure that we
get the supply 15 to see that the work
s not delayed.
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Peiroloum Concessiens

*347. Shri Matin: Will"the Minister
of Steel, Mines and Fual be pleased
to lay a statement showing:

(a) the new petroleum concessions
that have been granted during the
last three years,

(b) the amount spent on prospecting
by the concession holders and by
Government during the same period;
and

(c) the results achieved during the
last three years®

The Minister of Steel, Mines and
Fuel (Sardar Swaran Siagh): (a)
to (c) A statement giving the re-
quired information 1s laxd on the
Table of Lok Sabha [See Appendix
1, annexure No 103]

Shri Joachim Alva: Eight com-
panies were given concessons from
1955 for two or three years only
whilst the Assam O11 Company has
managed to get a lease for 30 years
for mming May I know why this
defference has been made especially
when the manganese mine owners
get ore at least a concession for only
15 years”

Sardar Swaran Singh: There 15 &
distinction between & prospecting
licente, an exploring licence and a
mining lease My hon friend has
pitked only the mning lease item
which 13 mentioned in Annexure I and
he 1s trying to compare the length of
time of the miming lease with the
prospecting licence or an exploring
licence They are not comparable at
all

Shrimati Tarkeshwarli Sinha: Is
there any proposal under the conm-
deration of the Government to amend
therulecmrmrdto



*349. Shri V. P. Nayar: Will the
Minister of Education and Scientific

Aligarh and Banaras during 10856-57
for pursuing Scientific Research?

The Minister of State in the Minis-
try of Education and Sclentific
Research (Dr. K. L.

A statement is laid in the Table of
Lok Sabha. [See Appendix I, an-
nexure No. 104].

Shri V. P. Nayar: Could I know the
main conditions and considerations
which govern such grants for hgher
education and research to the various
universities?

Dr. K. L. Shrimall: With regard to
ihe conditions, the universities submit
their proposals to the University
Grants Commission and then wvisiting
committees are appoimnted which
examine these proposals, and on the
recommendations of the wisiting com-
muttees the grants are given. With
regard to the Central universities, the
University Grants Commission meets
the full expenditure for development
purposes With regard to the State
Unuversities 1n respect of non-recur-
ring grants, 33-1/3 per cent 18 to be
borne by the State Government and
the university and 66-2/3 per cent to
be borne by the Uniuversity Grants
Commussion. With regard to recur-
ring grants, 50 per cent is to be borne
by the State Governments and uni-
versities and 50 per cent is to be borne
by the University Grants Commission.

Shri V. P. Nayar: In respect of
grants for scientific research I would
like to know whether such grants are

98 LSD.
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given to the universitiag on their indi-

Dr, K. L. Shrimali: The hon. Mem-
ber has asked the question with fe-
gard to universities. At present I can
only say the University Grants Com-
miussion considers the proposals which
come from the universities. Whether
individual schemes gre _to be given
grants is a’ separate question and I
shall be glad to answer it if a separate
question is put.

Shri V. P. Nayar: He has not under-
stood my question.

Mr. Speaker: He wants to know the
basis for calculating or fixing the
grant whether for individual research
schemes undertaken -irrespective of
any central plan or for researches
undertaken in pursuance of a central
plan.

Dr. K. L. Shrimall: It is for the
university to submit the proposal and
these proposals are very -<carefully
examined by the wvisiting committee
and the grants are made on the recom-
mendations of the visiting committee.

8hri Tangamani: May I know if the
University of Madras has also applied
for grants for higher scientific re-
search, because I find in the amounts
granted there are only universities
like Travancore, Delhi, Ahgarh and
Banaras”

Mr. Speaker: There are as many
as 30 universities 1n the whole of
India 1 crinot allow such a ques-
tion.

Shri Tzagamani: May I know how
much has been granted to the Madras
University?

Mr. Speaker: No, no. It is out of
order

Shri B. 8. Murthy: What happens
to the case of new universities pursu-
ing the sume subject of research and
applying for central help?
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Dr. K. L. Shrimali: This is a hypo-
thetical question. The University
Grants Comission is co-ordinating,
and 1t does co-ordinate, when the uni-
versities are working in the fleld of
higher research.

South Zonal Council

*350. Shri Ganpati Ram: Will the
Minister of Home Affairs be pleased
to state what were the items discussed
and agreed upon in the meeting of the
South Zonal Council held m the
second week of July, 19577

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Southern Zonal Council discussed
and took certain decisions of which a
summary 1s laid on the Table of Lok
Sabha [See Appendix I, annexure
No 105]

Shri Ganpati Ram: What are the
major items which have not yet been
agreed upon, and what are the propo-
sals of the participating States on the
same”?

The Minister of Home Affalrs
(Pandit G. R. Pant): There is no item
over which tnwere has been any serious
difference in this Zonal Council meet-
ing

WRITTEN ANSWERS TO
QUESTIONS
Inter-State Border Dispute

*335. Shri Mahanty: Will the Minus-
ter of Home Affairs be pleased to
state:

(a) whether a mediator was ap-
pownted to Frbitrate over the border
dispute be*ween Madras & Andhra
States; and

(b) 1if so, wwhether he has submitted
any report?

The Minister of Home Affairs
(Pandit G B. Pant): (a) Shn H V.
Pataskar wss requested to take up
this matter with the consent of the
States concened

(b) The report of Shri Pataskar
has not yet been received.

Jhumia Rehabilitation In Tripura

*337. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state whtat steps Government have
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taken to expedite Jhumia rehabilita-
tion works 1n Tripura?: .

The Minister of Home Affalrs
(Pandit G. B. Pant): A total provision
of Rs. 57.36 lakhs under the State
Sector and Rs 16.70 lakhs under the
Centrally sponsored programme has
been set apart for giving subsidies to
Jhumigs for reclamation of land and
agricultural operations and for their
rehabilitation m planned colonies. In
addition, a special Multi-purpose pro-
ject at an estimated cost of Rs. 27-00
lakhs has been started in Amarpur
Sub-division where there is a large
concentration of Jhumia families.

All possible efforts are being made
by the Tripura Adminstration in this
direction About 3000 Jhumia fami-
lies were settled last year. Pro-
gramme for the current year is await-
ed.

Indo-U.S. Technical Co-operation
Programme

*338. Shrimatl Ila  Palchoudhuri:
Will the Minister of Finance be pleas-
ed to state:

(a) whether 1t 1s a fact that India
will receive 10 million dollars during

the year 1958 under Indo-U.S
Technical Co-operation Programme;
and

(b) 1if so0, the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Presumably the
Hon'ble Member desires information
about the extent of the technical
asustance that would be provided to
India during the American fiscal year
1858 (from 1st July, 1957 to 30th June,
1958) This assistance 1s provided nbt
m cash but in the shape of (i) services
of American experts, (i1) equipment
ancillary to such services and (iii)
tramning facilities for Indian nationals.
So far, no official intimation has been
received about the amount allocated
for technical assistance to be provid-
cd to India during 1958.

{b) Does not arise.
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Nationa! Council of Appiied Economic
Research

."1 {m V. M!
Shri Shree Narayan Das:

Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
ceived an interim report submitted by
the National Council of Applied Eco-
nomic Research;

(b) if so, the nature of the recom-
mendations made in the report; and

(c) the action contemplated there-
under?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (¢). Gov-
ernment have received an interim re-
port on Taxation and Foreign Invest-
ment submatted by the National Coun-
cil of Applied Economic Research.
The Council has decided not to publish
the Interim Report or release it to the
Press. Government await the final
report which 15 due shortly

Income-Tax Appellate Tribunal
(Patna Bench)

*352. Shri Shree Narayan Das: Will
the Minister of Law be pleased to
state:

(a) whether it 15 a fact that the
Income-Tax Appellate Tribunal Patna
Bench 1s gomng to be shifted from
Patna to Calcutta,

(b)Y if so. the circumstances m which
this 1s being done,

{c) whether representations against
such proposal have been received and
considered; and

{(d) if so, the action taken thereon?

The Minister of Law (Shri A, K.
Sen): (a) There is no proposal to
shift to Calcutta the Bench of the
Income-Tax Appellate Tribunal now
functioning m Patna, but there is a
proposal to shift it either to Bombay
or to Madras

(b) The number of cases instituted
before the Patna Bench and the num-
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ber of cases pending before it at pre-
sent are so amall that the Bench has
not even half-a-day’'s work. The insti-

tutions as well as arrears, are
at other places like Madras, Bombay
and Calcutta. In view of the nearness
of the Allahabad and Calcutta Benches
toPatmitisalsonotpmble to give

5

Madras or to Bombay where there is
urgent need for an additional Bench.

(c) and (d). Two or three tele-
grams objecting to the proposal have
been received and considered but, for
the reasons just mentioned, it is not
possible to accept these representa-
tions In order to avoid any hardship
to the assessees, arrangements will be
made for a Bench to visit Patna en
circuit at swtable intervals and dis-
pose of all cases which the assessees
prefer to be heard at Patna

All India Services

Shri Harish Chandra Mathar:
*353. { Shri Bibhuti Mishra:
Shri Raghunath Singh:

Will the Minuster of Home Affairs
be pleased to state:

{a) whether the State of Jammu
and Kashmur has joined the scheme of
All India Services,

(b) if so. the details of the arrange-
ment; and

(c) the ~tope if any, taken to give
effect to 1t?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢) It has been decided, in
consultation with the State Govern-
ment that Jammu and Kashmir will
participate in the Scheme of all-India
Services, The details regarding the
number of officers to be appointed,
their pay and seniority, will be deter-
mined after the State Civil Service
officers are selected for appointment
to these Services, The selections are
likely to take place some time in
September 1857.



Trust Properiies

*354. Dr. Ram Subbay Singh: Will
the Minister of Fimance be pleased to
siate whether Government propose to
bring under uniform legislation the
Trust Properties in the country?

The Deputy Minister of Finance

(Bhri B, R. Bhagat): The question of
an uniform legislation in respect of
Charitable and other trusts is under
examination.

Co-operation In Social Welfare Work

o355, { Shri A. K. Gopalan:
Shri Narayanankutty Menon:

Will the Minister of Education and
Scientific Research be pleased to state
whether Government are eliciting co-
operation from all sections of the
peaple 1n social welfare work?

The Minister of State in the Minis-
try of Education and Sclentific
Research (Dr. K. L. Shrimali):
An attempt 15 made to do so

Sample Burvey of Blind Population

*356. Shri D, C. Sharma: Wil the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No
214 on the 2Iist May, 1957 and state"

(a) whether the sample survey of
the blind population in Delhn and
Bombay has been completed; and

(b) if so, the details thereof”

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr., K, L. Shrimali):
(a) No, Sir

(b) Does not anse
Multiparpose Schools in Andhra

*357. Shri M. R. Krishns: Will the
Minister of Education and Scientific
Research be pleased to state the total
amount that Andhra Pradesh will get
from Central Government for starting

Loan for Flood Relie! in Orissa

*358. Shri Mahanty: Will the Minls.
ter of Finance be pleased to state:

(a) whether Government had sanc-
tioned to the State Government of
Orissa a loan of Rs 350 crores for
providing ficod rehef during 1956-87;
and

(b) if so, whether the spym has sunce
been advanced?

The Deputy Minister of Finanee
(Shri B. R. Bhagat): (a) and (b), The
position in this respect 1s as follows:—

On a hberal view of the pattern of
Central assistance for natural calami-
tics, a total grant of Rs 369 54 lakhs
and a loan of Rs: 360 88 lakhs were
canctioned to the QCovernment of
Orissa as the Central share of the ex-
penditure incurred on the flood and
drought relief in Orissa during the
yvears 1955-56 and 1956-57 The State
Government, however, made a request
for a medium term loan of R« 362
crores to cover their share of the ex-
penditure Though such a loan 1s not
admissible, the Central Government
agreed, as a special case, to manction
a loan of Rs 335 crores on the repeat-
ed representation of the State Govern-
ment to the effect that they had not
the requisite resources to meet their
share of the expenditure on these jtems
which are primarily the duty and res-
ponsibility of the State Government.
fhe grant of loen was approved
on 26-8-57 and the letter releasing the
amount of loan was iscued on 27-8-37.
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Option for Pakistan by Govemn-
ment Servants

*359. Shrimati Ha Palchoudhuri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it 18 & fact that the
question of the recogmtion of the de-
facto options of Union Government
employees who opted for Pakistan
(final) and could not leave India, 1s
under the consideration of the Gov-
ernment of India; and

(b) if so, when a final decision 1s
likely to be armved at?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(a) and (b) A decision has been
taken to regularise the position of the
employees in question and orders
were 1ssued on the 5th July, 1857 A
copy of the orders is placed on the
Table of Lok Sabha [See Appendix
1, annexure No 106 ]

Kargali and Jarangdih Collieries

*360. Shri Matin: Will the Minister
of Bteel, Mines and Fuel be pleased
to state

(a) the date of discontinuance of
the Kargali and Jarangdih Colhery
shafts 1n the District of Hazanbagh,
and

(b) the total cost incurred so far on
mamntaning the shafts and keeping
them dry?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The Jarangdih Shafts were abandoned
in 1936 The Kargali Shafts have not
been discontinued permanently

(b) No cost has been incurred on
them dry

Demurrage

*361. Bhri 8. V. Ramaswamy: Will
the Minuster of Finanoe be pleased
to lay a statement showing.

(a) how much by way of demur-
rage has been paid owing to delay
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in unloading of goods imported on
State account from abroad since the

begunning of 1957;

(b) in what currency or curren-
cles the demurrage has been paid;
and

(¢) whether there has been any
delay 1n unloading of goods meant for
the Bhila: Steel Plant”?

The Deputy Minister of Finance
(8hri B. B. Bhagat): (a) and (b). In-
formation 15 being collected and will
be laid on the Table of the Lok Sabha
as early as possible

(c) Yes

Higher Technological Institutes

Shri Ganpati Ram:
+362. { Dr. Ram Subhag Singh:
Shri T. B. Vitial Rao:

Will the Minister of Education and
Scientific Research be pleased to
state

(a) Whether it 1s a fact that
Madras and Kanpur have been final-
ly selected for the Southern and
Northern Higher Technological Ins-
ututes,

(b) if so, what provision of money
has been made for each of them;

(c) whether Government propose
to establish more such technological
institutes in other parts of the coun-
try in the near future, and

(d) if so how many and at what
places®

The Depuiy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir

(b) A sum of Rs. 2 crores has been
provided for each mstitute during the
Plan period

(c) and (d) Thenclma:stomb

been established in.Kharagpur. ,The
Western Institute 15 in the course of
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establishment in Bombay. The South-
unudﬂuthunlnlﬁmwmm-
plete the chain,

Balanoe of Payments

*363. Dr. Ram Subhag Singh: Will
the Minister of Finanoe be pleased
to state the present position of the
balance of payments of the country?

The Minister of Finance (Shri T. T.
Krishnamacharl): During January—
March 1857, the last quarter for which
balance of payments statistics are
available, there was a deficit of Rs, 82
crores on current account. A rough
indication of the trend in the balance
of payments positton during the
Second quarter of 1857 is provided by
the net drawal of Rs. 109 crores from
the sterling balances over this period.

Man-Power Directorate

*364. Shri D. C. SBharma: Wili the
Minister of Home Affalrs be pleased
to refer to the reply given to Starred
Question No. 105 on the 16th May,
1957 and state:

{(a) Whether the comprehensive
programme of man-power studies
with regard to the Man-Power Direc-
torate has been finahsed; and

(b) it so, the nature of the pro-
gramme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A programme of manpower studies,
etc, for the next 12-18 months has
been prepared by the Manpower
Directorate, and, with the exception
of a few items, finalized 1n consulta-
tion with the Ministries etc concern-
ed

(b) The Programme consists of
several studies of the requirements
for and resources of different catego-
ries of trained personnel, employ-
ment and unemployment studies, and
educational studies. The objective of
all these studies is to budld a sound
base of manpower information for the
formulation of manpower Wblicies, and
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action on certain matters having man-
Power implications, for instance, the
improvement of the procedure for the
recruitment of scientific and technical
Petrsonnel through the Union Public
Service Commission, re-organisation
of the National Register of Scientific
and Technical Personnel, collection of
intormt:m regarding Indian scien-

tists and technologists in foreign
Countries ete.

Responmbility for taking action with
regard to each item of the Programme
has been assigned to the appropriate
Ministries and agencies of the Cen-
tral Government, and further action
18 ynder way.

National Coal Development
Corporation

*365. Shri Matin: Will the Minis-
ter of Steel, Mines and Fuel be pless-
ed to state:

(a) the advantages denved through
the formation of the National Coal

Development Corporation, for ad-
Ministering the collieries in the
Pyblic Sector;

(b) whether the overall monthly
cogt per ton of collieries, managed
by the new Corporation, has increms-
ed or decreased since the change-
Over: and

(¢) what extra money 18 bemg
shent on engaging new staff and
managerial personnel for the Cor-
poration, and for runming an addi-
tibnal establishment at Ranchi?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Company form of management of pro-
duction and industrial enterprises of
Government has been tried, amongst
Other forms, and is being increasingly
adopted as it has been found in prac-
tice to be better suited to the circums-
tances, in the interest of m
flexibility, autonomy and exerciss of
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the necessary intiative and enterprise
in management,

(b) The Coal Corporation came in-
to existence only last October. The
cost per ton can be given when the
annual report and accounts are
available.

(¢) The figures required can also be
givéh when the annual report and ac-
coufits become available. ’

Salem Iron Ore

*366. Shri 8. V. Ramaswami: Will
the Minister of Education and Sclenti-
fic Research be pleased to refer to the
reply given to Unstarred Question No.
461 on the 29th November, 1856 and
state:

(a) whether Salem iron ore has
since been sent to the National Metal-
lurgical Laboratory for tests; and

(b) 1f so, with what results?

The Minister of State in the Minis-
try of Edncation and Bcientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) Investigations by the Metal-
lurgical Laboratory haye not yet been
completed.

Productien of Coalene

235. Shri Ram Krishan: Will the
Minister of Education and Scientific
Imn;ehbepleuerltomte:

(a) whether the scheme for setting
up a pilot plant for production of
Coalene has been finalised; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Bir.

(b) Doez not arise

Industrial Finance Corporatien of
India

238, Bhri M, V. Krishna Rao: Will
lhel!misterol“!lhebeplemdto
state:

(a) the total amount advanced as
loans (State-wise) to the Textile Mill
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industry and its allied units like pro-
cessing and finishing factories by the
Central Industrial Finance Corporation
of India from the 1st July 1856 to the
30th June, 1957; and

(b) the total amount of loans due
from the textile industry and its allied
units as it stood on the 1st April, 19577

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The requisite
information 1s contained in the state-
ment laid gn the Table [See Appen-
dix I, annexure No 107]

(b) Rs 1.43,00,000/-

General Education Courses tn
Universities

237 Shri D. C. Sharma:
- Shri Shree Narayan Das:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) the names of the Universities in
India that have introduced the Gene-
ral Education Courses, and

(b) the amount of grants if any,
given to them for this purpose during
1957-58 so far?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) The
Universities of Lucknow and Baroda.

(b) No grants have been given so
far for the purpose

Coronary Heart Disease in  Defence
Services

238. Shri V. P. Nayar:
Bltrihlwm!yu"

Wil the wnister of Defence be
pleased to state:

(a) the number of deaths reported
from Military Hospitals in the last
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five years on account of coronary
heart disease; and

(b) whether any investigition has
been made thereon?

The Deputy Minister of Defence
(Sardar Mafithia): (a) The required
gmﬁnﬂisliveninthemtmmt

owW:
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No. of deaths on

Year account of coronery
heart disease in the
Armed Forces,

'
1952 Information not avail-
able

1953 —do—

1954 6

1955 1

1956 b §

(b; No.

Shri D, C. Sharma:
239. { Shri M. L. Dwivedi:
Bhri L. Achaw Singh:

‘Will the Minister of Law be pleas-
ed to refer to reply given to Unstar-
red Question No. 34 on the 16th May,
1937 and state:

(a) the total expenditure Incurred
by the Central Government and the
various State Governments in con-
ducting Second General Elections;

(b) how 1t compares with the ex-
penditure on General Elections in
1952; and

(c) whether a statement giving the
break-up of the expénditure wunder
different important heads will be laid
on the Table?

mmauw(sma.l.

Sen): (a) The information is still
awaited from some of the State Gov-
ernments.

(b) Does not arise.

(c) A statement will be laid on the
Table as soon as poasible,
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Government Bazic Schosls In Delld -
e Shri A. K. Gopalan:
Bhri Kodiyan:
wmmmmum;y_
Belentific Research be pleased to state:

(a) whether it is a fact that taa-
chers employed in Government Basic
Schools 1n Delhi continue to be tem-
porary even after they have put in
several years of service; and

(b) if so, whether there is a propo-
sal to make them permanent?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimail): (a) and
(b). Yes, Sir, but steps have recent-
ly been taken to confirm a large per-
centage of these teachers.
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Indigent Writers and Artisls

242, Shri Mahanty: Will the Minis-
ter of [Edoeation and BScleatifie
Research be pleased to state the total
amount of allowances paid to various
eminent writers and artists in indi-
gent circumstances, State-wise during
1908-577
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The Minister of Staie in the Minis-
iry of Education and Sclentific Re-
search (Dr. K. L. Shrimall): A state-
ment is laid on the Table [See
Appendix I, annexure No 108].

Crime Situation in Manipur

243, Shri L, Achaw Singh: Will the
Minister of Home Affairs be pleased
to state the reasons for the increase in
the number of crime cases in the
Union Ternitory of Mampur during
the year 18367

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The number of criminal cases
reported during the year 1956 shows
some increase over the figures for
1855 This does not, necessanly 1n-
dicate an increase m the incidence of
cnme, but 15 due to the more effective
enforcement of law in consequence of
the establishment of more police
stations and the extension of the
Cniminal Procedure Code to the hill
areas of the Territory

Regional Committee for
Telengana

244. Bhri Heda: Will the Minuster of
Home Aflairs be pleased to state-

(a) whether and 1 80, when the
first meeting of the Regional Com-
mittee for Telengana was held;

(b) if so, what business was trans-
acted at that meeting; and

(c) if no meeting was held, reasons
for delay?

The Minister of Heme Affairs
(Pandit G. B. Pant): (a) Not yet

(b) Does not anse.
(c¢) Final proposals of the State
Government regarding matters men-

tioned 1n Articie 371(1) of the Consti-
tution are awaited

Economy Unit in Finance Ministry
MS5. Shri Heda: Will the Minister of
Finance be pleased to state-

(a) whether the Economy Unit in

the Minustry of Finance is being ex-
panded; and
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which have just started functioning
in the several Ministries

(b) Does not arise

Promotion of Literacy

Shri Supakar:
4. ‘[Lnr. Ram Subhag Singh:

Will the Minister of Education and
Scientific Research be pleased to state:

(a2) the total amount of money
granted by the Government of India
to different States for promotion of
literacy during the First Five Year
Plan period;

{b) whether any statistics about the
progress of hteracy during the First
Five Year Plan are avalable, and

(c¢) if so, the percentage of its in-
crease”

The Minister of State in the Minis-
try of Education and Scientific Re-
sesrch (Dr. K. L. Shrimalf): (a) Nil

(b) and (c¢) Information is being
collected from the State Governments.

Buddhist Relics in Orissa

247. Shri Panigrahi: Will the Minis-
ter of Education and Sdleaiiie
Eesearch be pleased to state:

(a) the steps taken for preserving
the Buddhist relics found in Lalitgari
m the district of Cuttack in Orissa;
and

(b) the amount of money sanction-
ed 1 1958.57 for preserving important
Buddhist relics looked after by the
Centre 1 different parts of Orissa
Statet
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The Minister of State in the Minls-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) A
chowkidar has been posted to look
after the sculptures found at the site
.and it is proposed to construct during
the current financial year a sculpture-
shed at the site to house the loose
sculptures at present lying scattered.
After the shed iz completed the finds
will be chemically treated and housed
jn the shed.

(b) Rs 3,410/-

Boarding Houses for Tribal
Students

248, Shri Dasaratha Deb: Will the
‘Minister of Education and Scientific

Research be pleased to state:

(a) the number of boarding houses
for tribal students run by Govern-
ment as well as by private bodies at
Agartala, Tripura; .

(b) the number of students admit-
sted in each of these boarding houses;

(¢) whether compensation or aid
has been gven to students of
the Government-run tribal boarding
house of Agartala which was destroy-
«od completely by fire recently; and

(d) whether Government propose
to aid the privately-run tribal board-
ing houses pending extension of Gov-
ernment accommodation facilities for
tribal students?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) 4;
One run by Government and  three
run by private organisations.

(b) Run by Government: Umakanta
55

Run by private organisations:

1. 8t. Pauls’ Misgion 129
2. Abhoy Nagar M
3. Patel Boarding House 16
(c) Yes, Bir.

(d) Yes, Sir. d .
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Primary Schosls in Tripurs

35, Bhrl Dasaratha Deb: Will the
Minister of Bducation and Belemiilo
Research be pleased to state:

{(a) the number of petitions receiv-
ed by Tripura Administration from
primary schools for (i) taking up of
privately.run Schools by
(i) granting of financial aid to pri-
vately-run schools and (iii) up-grad.
mgd of Government primary schools;
an .

(b) the action Government propose
to ?a‘lge in the matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a)

{(n) 27  Primary  Schools and

2 Special Schools
(iii) 8.

(b) The matter is under considera-
tion

Students in Primary Schools in
Tripura

250. Shri Dasaratha Deb: Will the
Ministey of Education and Sclentifie
Research be pleased to state:

(a) the number of students whe
studied in Government primary
pura in the years 1963-
53, 1953-54, 1954-53, 1053-56 and 1968-
37,

(b) the reasons for decrease, if any,
in the number; and .

(c) the steps (Goverament propose
to take in the matter?

try of Education and Sciemtie Rs-
search (Dr. K. L. Bhrimall): (a) to
(c). A statement Is laid on the Teble
of Lok Sabha [See Appendix 1, am-
nexure No. 108]. .
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Directer of Education for Manipur

251, Shri L. Achaw Singh: Will the
Minister of Edwcation and Sclemtific
Research be pleased to state: |

(a) whether the post of Director of
Edueation is lying vacant in the Ter-
ritory of Manipur; and

(b} how long this post has not been
filled in?

The Minister of State in the Minmis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir

(b) Since 7-8-1054

Staff Cars

Shri V. P. Nayar:
252. & Shri Morarka:

Will the Minister of Heme Affairs
be pleased to state:

(a) the number of staff cars man-
tained by each Ministry in 1958-57T;
and

(b) the total expenditure ncurred
on these cars during the same period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The requimte informa-
tion 13 being collected and will be
Iaid on the Table of Lok Sabha

Requisition of Land for Defence
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(b) whether de-requisitioning will
be effected; and

(e) if so, when”

The Deputy Minister of Defence
(Bardar Majithia): (a) Yes

(b) and (¢) Out of an area of
473.61 bighas originally requisitioned
in 1942, an area of 347.99 bighas has
already been de-requisitioned leaving
only 12562 bighas till under re-
quisition The Defence Serwvices are
actually using 52 02 bighas only and
the question whether this portion
should be acqured or released 1s
under examination. The balance of
73.60 bighas 15 under unauthorised
occupation by displaced persons from
East Bengal since 1948

Kerala Bducation Bill

254 fnl'- Eam Subhag Siagh:
" Shri Radha Raman:

Will the Minister of Education and
Scientific Research be pleased to state
whether the Central Government
were consulted by the Kerala State
Government about the Kerala Educa-
tion Bill, 19577

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimalil): Yes, Sir.

Currency Notes Stolen frem Nasik

255. Shri N. R. Muniswamy: Will the

Minister of Finamce be pleased to
state.

(a) the value of currency notes that
were stolen from Nasik recently; and

(b) whether the culprits have been
punished”

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Cer-
tun allegations are under Police
investigation and 1t will not be in
public interest to disclose at this
the facts of the case and the
of nvestigation.

i
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Law Commission

259. Shri Tangamani: Will the Minis-
ter of Law be pleased to state:

(a) whether the Law Commission
has completed its report on criminal
law, practice and procedure; and

{b) when will the final report of
the Commission be submitted?

The Minister of Law (Shri A. K.
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Ocal Mine in Phullinn! District

0. Bhri B C Prodhan: Will the
Minister of Steel, Minos and Fuel be
Ppleased to state:

(8) whether 1t 1s a fact that there

is a coal mine at Gochapara village
mmmnumounsuu;md

(b) if so, the steps proposed to be
taken in the matter of its exploitation?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a)
Presumably the reference is to
Gochapara Village in Phulban: Dis-
trict But there 1s no coal mine 1n the
village

(b) Does not arise

Field Staft of Life Insurance
Corporation

281 Shri 8 M Banerjee Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No 310 on the 26th Novem-
ber, 1856 and state the pay scales of
the four grades of the fleld staff of
the Life Insurance Corporation?

The Minister of Finance (Shri T T.
Krishnamachari). The pay scales of
the four grades of the fleld staff of the
Life Insurance Corporation are as
follows —

(i) Probatwnary Inspectors

Salary Rs 100 pm (without
Dearness Allowance) plus a com-
mission equal to 10 per cent of
the excess over Rs 6,000 of the
income from first years’ premum
on businesg introduced

(n) Jumor Inspectors

Salary Rs 120 pm plus Dear-
ness Allowance Rs 55 and convey-
ance allowance Rs 50 pon (or
Re 75 pm if he mantains a
motor cycle) plus a commission
equal to 10 per cent of the excess
over Rs 20,000 of the 1ncome
from first year's premium on
businesg introduced,

2% JULY 1087
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(li) Senior Inspectors:®

Salary: Rs 250 pm plus Dear-
ness Allowance Rs 65 and con-
veyance Allowance Rs. 130 (or
Rs 175 pm if he maintains a car)
plus a commussmon equal to 10 per
cent of the excess over Rs 50,000
of the income from first year's
premium on business introduced

(1v) Selection Grade

Salary Rs 300 nrsing by
annual mcrements of Rs 20 to
Rs 500 pm plus Dearness Allow-
ance Rs 70, 75 or 80 according as
salary does not exceed Rs 300,
Rs 400 or Rs 500 pm Convey-
ance allowance Rs 150 pm (or
Rs 175 pm 1if he mamntains a
car) plus a commssion equal to
10 per cent of the excess of the
income from first year’s premmum
on business introduced over
Rs 55,000 increased every year by
Rs 2,500 to Rs 80,000

Subordinate Law Courts in Delhi

262 Shri V P Nayar: Wil the
Minister of Home Affairs be pleased
to state

(a) whether it 1s a fact that the
subordinate Law Courts in Dell1 pro-
vide no proper accommodation 1n
theirr premises for the lawyers and
clients, and

(b) whether the Government of
India propose to take any steps to
rcmedy this?

The Minister of Home Affairs
(Pandit G. B, Pant). (a) and (b)
Criminal Courts The lawvers have
been provided with a suitable Bar
Room and Chambers for their clerks
and clients In courts they are pro-
vided with chairs and tables
Benches are provided in verandahs of
the courts for lLitigants

Cwnl Court There 1s a Bar Room
for the use of Lawvers m court
bwldings There are no separate
Chambers for the Lawyers or thewr
clients In courts the Lawyers are
provided with chairs and tables and
benches are provided in verandahs of
the courtg for the htigants
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All facilities have been provided in
the new court building at Tis Hazarl
which are expected to be completed
in the near future.

Estate Duty

263. Shri Ganpati Ram: Will the
Minister of Finance. be pleased to
state the number of cases of evasions
of Estate Duty that have been detect-
ed since the Estate Duty Act, 1053
came into force?

The Minister of Finance (Shri T, T.
Krishnamachari): So far no case of
total evasion, m the sense of estates
liable to duty under the Act being al-
together omitted, has come to notice.
There have been, however, many cases
of understatement of valuation of pro-
perties, failure to disclose all assets in
the form of jewellery, cash in hand
ete all of which could be viewed as
varying dugree, of evasion. In the
vast majonity of these cases, the value
of the properties has been increased
by the Estate Duty authorities, often
with the concurrence of the account-
able person  Additions have also been
made n some cases for cash in hand
and jewellerv Information Tegard-
ing the number of cases in which such
additions have been made is not
readilv available

Translation of Arabian Nights

264. Shri Tangamani: Will the Minis-
ter of Education and Scientific Re-
search be plcased to state:

(a) whether the Sahitya Akadam
propose to translate into regional lan-
guages the Arabian Fable ‘1001 Nights';
and

(b) 1if so, the steps that have been
taken for translating the same in
Tami)?

The Minister of State in the Ministry
of Education and Sdientific Research
(Dr. K. L Shrimall): (a) and (b). A
statement is laid on the Table. [See
Appendix I, annexure No. 110.]
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1% urs.
PAPERS LAID ON THE TABLE

PraxtaTion INQUuIRy COMMISSION'S S8~
COMMENDATIONS ON TEA, WNICH
mqlsummm.mm
REASONS THEREFOR

The Minister of Commerce (Shri
M): 1 beg to lay on the Table,
in pursuance of an assurance given in
reply to Supplementaries on Starred
Question No. 5 on the 15th July, 1887,
'oopyorthemmmahwin(the
Plantation Inquiry Commission's re-
commendations on tea, which have not
::n accepted and the ressons there-

.

[Placed in Library. See No. S-130/67)

INvoME-TAX (SeARCH OF PREMISES AND
Srkrzure or DocuMenTs) Rurzs

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table a copy of the Income-tax
(Search of Premises and Seizure of
DGouments) Rules, 1857, published in
the Notification No SRO 1853, dated
the 15th June, 1957.

{Placed i Library See No S-138/57]

CALLING ATTENTION TO MATTFR
OF URGENT PUBLIC IMPORTANCE

CANAL WATER DISPUTE

Shri Raghunath Singh (Varanasi):
Unger rule 197, I beg to call the
atlention of the Minster of Irrigation
ang Power to the following matter of
Ufgent public importance and I re-
Qquest that he may make a statement
thereon—

“Present positton of the Canal
Water Disputes.”

The Minister of Irrigation and
Pawer (Shri § K. Patil): Sir, with
Your permission, 1 beg to make a
stdtement on the Indo-Pakistan dis.
PUte on canal waters,

The House 1s aware that on the 4th
Mgy, 1948, the Governments of India
ang Pakistan entered into an agree-
Mént on the canal waters. The two
G4vernments then agreed to approach
the problem in a praetical spirit on
the basis of India progressively
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diminishing supply to Pakistan canals
in order to give reasonsble time to
enable Pakistan to tap alternative
sources. The guestion, however, still
remains unsettled due to the un-
willingness of Pakistan to settle it in
the only manner possible, namely, by
developing supplies through alterna-
tive sources to replace the pre-
Partition historic withdrawals of the
Pakistan canals from the three castern
rivers.

In 1952, a Working Party compris-
ing an Engineer each from India and
Pakistan and a represcntative of the
Bank, was 9et up, at the instance
of Mr. Eugene R Black, President
of the World Bank to work out
a Plan of ‘specific engineenng
measures, by which the supplies
effeclively available to each cuountry
will be increased substantially beyond
what they have ever becn' Intensive
engineering studies were undertaken
but all efforts to find an agreed basis
for a settlement ended in failure It
was, however, clear that there was #n-
ough water in the Indus basin rivers
to meet the requirements of both
India and Pakistan The Bank Rep-
resentative, thereupon, put  forward,
on Februarv 5. 1954, a propo-al for
the consideration of both sides to seive
as a basig of agreement This pro-
posal, as 1s well known to the House,
envisaged that the three western
rivers (Indus, Jhelum and Chenab)
except for minor uses in the State of
Jammu and Kashmir, would be avail-
able for the use and benefit of Pakis-
tan, and the three castern rivers
(Ravi, Bea, and Sutle)) for the use
and benefit of India It also envisag-
ed a transition period of roughly five
years, during which Pakistan was to
build link canals to replace the wateis
received by some of 1ts canals from
the castern nivers India was to con-
tribute towards the cost of the link
canals

In the interest of a speedy settle-
ment, we accepted the proposal not-
withstanding the fact that its accept-
ance nvolved extremely heavy sacri-
fices from us. Pakéstan, however, did
not sccept the Bank proposal. Later,
it was agreed at the instance of the

'25 JULY 1957 to matter of Urgent
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Bank that both sides would co-operate
in working out a Plan, taking as a
starting point the divismion of waters
envisaged 1n the Bank proposal. Al-
though a considerable amount of vse-
ful work was done, the Bank found
itself unable to bring about a settle-
ment between the two parties.

In May, 1956, the Bank handed
over to both sides ar aide-memoire ia
which it reiterated ts conwviction that
the division of wateis proposed by the
Bank in 1954, afforded the best pros-
pects of a stttlement The Bank also
felt, on the basis of a study carried
out by its consultants, that it might
be necessary to provide some stcrage
as a part of the replacement plan to
meet the uses that the Bank had
adopted for this study

Though the talks were extended to
31st March, 1957, the Bank again
found it difficult to make much pro-
gress because of the attitude of the
Pakistan rcpresentative who would
not co-operate in working out a plan,
oni the basis of the Bank proposal and
the awde-memotre In April, 19857
the Bank suggested that the co-opera-
tive work shou!d be extended up to
the 30th September, 1957, to give the
Bank and the Governments of India
and Pakistan an opportumty to review
the situation

In June last, a Bank Team headed
by Mr W A B Ihff, Vice-President
of the Bank, vi~ited India and Pakistan
and held consultations with the Prime
Minmisters and Ministers concerned in
both countries Befire leaving for
Washington, M1 IIff handed over to
both sides a letter 1p which he has
asked for the views of the two Gov-
ernments, 1in writing, on certain heads
of agreement which should furm the
basis of an approach to an interna-
tional water treaty These hoads of
agreement follow generally the Bank
proposal of 1954, but seek to provide
some machinery for resolving points
on which the Bank may be unable to
sccure an agreement. After receiving
the views of the two Governments,
the Bank would obtain the comments
of each Government on the views of

5130
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[Shri 8. K. Patil]
the other, The Bank would then
decide whether the employment of its
good offices could make any
contribution and if so, along what
lines the work should proceed

During the recent months, there has
been a good deal of propaganda by
and on behalt of Pakistan, aumed at
mis-leading world opimon by suppres-
sion and distortion of facts Among
other things, 1t has been alleged that
India has cut off, or 1s threatening to
cut off, canal supplies to Palkustan;
that Incia is constructing a dam on
the river Sutle; which would convert
the whole of West Pakistan into a
*dusty bow!l’, and that Pakistan's eco-
momy 1s in danger unless it continues
to receive supplies from the three
eastern rivers

The statements made against India
have not only no basis in fact, but are
completely misleading Ever since the
Agreement of May, 1848, to which I
have already icferred, there has not
been a single occasion when supplies
were cut off from Pakistan For the
two years ending 3ist of March,
1957, three  agreements were
executed through the good offices of
the Bank, and formed the basis of re-
gulation of canal waters between the
two countries Under these ad hoc
transitional agreements India agreed
to restrict her additional withdrawals
for the Bhakra canals 1n accordance
with Pakistan's ability to replace sup-
plies There 1s no such agreement,
however, from April, 1957 as no re-
quest was made for one It 1s under-
stood that the three link canals al-
ready constructed mn Pakistan are
capable of replacing all the waters
that the new Indian canals would
withdraw during the current kharif
season

The Bhakra Dam which has been
under conmstruction since 1945 will go
mnto operation with partial reservoir
capacity n 1858 By 1960, 1t would
operate with full capacity This will
not have any effect on the Paki.tan
canals as the dam would store sup-
plies only during the flood season
when ample supples are available
On the other hand, such storage would
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reduce food hazards and damags by
floods in Pakistan.

A dam on the Sutlej cannot in any
event hold up waters flowing into the
Indus, the Jhelum and the Chenab
which carry 80 per cent of the watars
of the Indus system. At present, only
about 10 per cent of the irrigation in
West Pakistan depends on the waters
from the eastern rivers. The fact ia—
and this has been generally recognised
by those who have studied the pro-
blem~—that the three western rivers
(Indus, Jhelum and Chenab) bave
such a large irngation potential that
Pakistan would be able to undertake,
in  addition to replacing supplies
hitherto received from the eastern
rivers, extensive new developments
for many years to come To say, in
these circumstances, that the whole of
the irrigated area 1n West Pakstan
will revert to desert by the withhold-
ing of waters from the eastprn rivers
1s a grave distortion of facts

It was 1n a spirit of good neighbour-
liness that we accepted the Bank pro-
pos~al although it meant giving up our
rights on certain vital supplies flow-
ing through our territory In the
<ame spint, we voluntanly imposed
on ourselves restrictions on the util-
sation of the waters flowing through
our rivers although n the context of
the tiemendoug problems of rehabih-
tation following Partition, we would
have been fullv justified in  rapidly
extending 1rrigation to areas which
depend for their development on the
waters of the eastern rivers  And,
m our anxiety to see that the Pakistan
cultivator, were not penalised for the
faults of their Government, ve have
continued to supply water from the
three eastern rivers although the Gov-
ernment of Palustan, contrary to the
agreement of May, 1948, have default-
ed 1n the psyment of the canal water
chargcs the arrears of which have
steadilvy mounted up to over a crore
of rupees There 13, however, a limit
to our patience India will not walt
indefinstely for a settlement,
the needs of her own people
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RE MOTION FOR ADJOURNMENT

COLLISION OF TWO TRAINS NEAR
TATANAGAR

Shri Tangamani (Madurai) 1 had
given notice of an adjournment motion
along with Shrn 83 M Banerjee relat-
ing to the collision of two trains near
Tatanagar Station on the South
Eastern Railway on the 24th July 1957
(night), resulting i1n injures to nearly
60 people I am informed that be-
causs a ‘call attention’ notice has been
received for tomorrow, all these thungs
will be taken up tomorrow May 1
know whether my adjournment
motion will be taken up now?

Mr Speaker: No What happened
was this The accident seems to have
taken place on the 23rd night The
news appeared in the evening edition
of the Hindustan Times yesterday
Immediately, Shr: Raghunath Singh
tabled a ‘call attention’ motion, that s
yestcrday itself before the House rose,
at about 16 38 hours I passed orders
yesterday that the matter would be
taken up on the 26th 1 have given
time to the hon Minister to gather in-
formation regarding thig matter and
he will place the entire matter before
the House by way of a statement In
view of this, I noted on the adjourn-
ment motion that 1 do not give my
consent to 1t ‘The full facts will be
placed before the House on the 26th

Some Hon, Members: Some infor-
mation now

Mr Speaker: Has the hon Mimster
got any information immediately?

The Minister of Rallways (Shri
Jaglivan Ram): Yes I can give this
information now and supplement 1t by
further information later

At about 2150 hours on 23rd July,

of the impact, rear TLR of 414 Down
and engine of 304 Down derailed.
Three persons severely injured and 54
received minor injuries  Details of
pensons severely injured are

(1)K G Buiwas, Conductor
Guard of 304 Down

r

(1) Biswanath Dass, Mail Guard,
Tata RMS on 414 Down,

() Abdul Azz a
travelling by 414 Down

Relief train with ambulgnce van
left Tata for the site of the accident
immediately First aid was given to
the injured Conductor Guard and
RMS Mal Guard were removed to
the hospital The third passenger
who received serious injuries was sent
home at his own request

Relief tram from the Dastrict Head-
quarters at Chakradharpore left at
23.00 hours with Dy COPS (Goods),
the District Operating Superinten-
dent, DME, DEN and AMO.
Chakradharpore and reached smte at
0020 hrs The GM, accompanied by
COPS, CMO,CSTE and Gov-
ernment Inspector of Ralways left
Howrah by specinl train at 0444
hours The Up hine 1s clear and single
Iine working introduced The Gov-
ernment Inspector of Railways,
Calcutta, has started engury at Tata
vesterday at 10-00 hours

Mr. Speaker. Further information
will be placed before the House to-
morrow

Shri Jagjivan Ram: I doubt very
much whether I will be 1n a position
to give any further information, pend-
ing enquiry by the Government Ins-
pector of Railways

Mr Speaker: I will put the ‘call
attention’ motion for answer for to-
morrow If in the meanwhile, he
gets any more information, he will
place 1t before the House Otherwise,
it will be answered in the wsual
manner

ghri Jagiivan Ram: Yes.
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Shrl Ferose Gandhi (Rai Bareli):

May 1 point out that I had tabled a
Question and also given notice for a
discussion on the Bombay accident.
The Minster had said that the report
of the Government Inspector would
be placed on the Table, But it has
not been placed on the Table

8hri Jagjivan Ram: A I said that
day, the final report of the Govern-
ment Inspector of Railways has not
been received as yet and, as the hon
Member 18 aware, the report will be
reteived by the Communications
Ministry ' As soon as It 15 received in
the Communications Mimstry, I wall
reguest that Minustry to place 1t on the
Table of the House

Shri Ferose Gandbi: But accidents
are taking place faster than our dis-
cussion

Shri Tyagi (Dehra Dun) Because
the trains are faster

LEGISLATIVE COUNCILS BILL®*

The Minisier of Law (Shri A. K.
Ben): I beg to move for leave to
introduce a Bill to provide for the
creation of a Legislative Council for
the State of Andhra Pradesh and the
increasing of the strength of the
Legislative Councils of the States
having such Councils and for matters
connected therewith

Mr. Speaker: The question 1s

“That leave be granted to
introduce a Bill to provide for the
creation of a Legislative Council
for the State of Andhra Pradesh
and the mcreasing of the strength
of the Legislative Councils of the
States having such Councils and
for matters connected therewith”

The motion wag adopted.

Shri A. K. S8en: I introduce the
Bill

5396

**DEMANDS FOR GRANTE-—oontd.
Mimnmaray or Dzrewcz—contd.

Mr, Speaker: The House will now
resume further discussion of the
DemndsﬁorGrmuuﬁngtom

Ministry of Defence Out of 8 hours
allotted for the Dmm of this
Ministry, about 4 hours have already

been availed of and 4 hours now
remain

The Lst of Moved Cut Motions re-
lating to the Demands of this Ministry
has already been arculated to Mem-
bers on the 24th July, 1957

I wall call upon the Mimster of
Defence to reply to the debate at .
The Deputy Minister of Defence
(Shri Raghuramaiah): We require
about one hour

Mr. Speaker: quarter past

three

Shri Raghuramalah: Yes

Mr. Speaker: After the Minster's
reply, the cut motions will be dus-

posed of and the Demands put to
vote

Mr. Speaker: Shn Vajpayee was
on his legs when the House rose
yesterday He may continue

Shri Vajpayee (Balrampur) How
many minutes have 17

Mr. Speaker: Five

Shri Vajpayee: Will the
man of a Group get more?

Mr. Speaker: Five minutes more.
ot amift waw TP, W

spokes-

¥ frae ¥T @ @ fe T A
ot aremet w1

Shri B. 8. Marthy (Kakinada-Re-
served—S8ch Castes). It 15 very dift-

cult to understand s Hind
Mr. Speaker: It does not matter

*Published in the Gazette of Indwm Extraordinary Part II—Section 2,

dated 25-7-57 pp 303—321

**Moved with the recommendation Of the President
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[ofr ardedt]
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¥ woft Wi & & erey 97 fawr ar
sy o it & frar o), @ gfeemior
#qwy: oW FAWET gt wTE &
¥ v gt aw A R & A
@ # ¥ g flw {Jaw § Wi
qE qEqt T@ T AT w1 W
R feft firy ®t g wwfer @ F
¥ § % WA ® AWy ST g, A
I3 Y ¥ o sfafafe & w7 7 7@
w1 ¥ fag dqre g fe ww W,
M@ & fag gowe wiw & Wy
¥ ¥ F Wl = w7 Hfoaw | waw
T x@ T ¥ gue wEW & AT oy
qgEa T g, WAL KW WA 7O
forae ¥ oY & Fr g < ag EATw
wer 7 feqr srr e &1 @ fow W
¥ foo wresl § | o W W AT
o W g W ¥ # wwe
g 5 wr gw 7z vaw w0 fv A
§ oft ofr 357 F e 3w F7 19,
gl o s g w0
W fam g M@ T ®
fag w1 s fRemr A & 1 &
& wft fra foar @ fe grdy g
o TR # Ths —wk
T 9T T T 37 THAT FY wUw
<@ I wfge | @ ey § F
T ¥ ufew ok £ 4@ 5w

o ow o fafeed il
frafor afae 8, forg oo €0 To w1
WEATR | W EH I AW T
T § f A1 3%erT g, ST R MR
#re 7 fafeed eifirafar afew o
i w @ w1 Wi w3 § Wi i
oY Frafor & o7 §, & S¥arQ qra R
€ t= fradr wrd 3vare s

W T W g qw sy gk & o
& fryaet worr W f P gowr & e
¥ e T T ¥ gy frero st
fir war fafoel Coitfaafor afaa wr
Frafor & w/t F wit wfes @
foar ot awar & | ww gaT wy fawt
Twaa N amar o fie agat
et @R amar ¥ fiy F QA w
=& f, ¥ Qatagw & ardfr snfgd
¥ fgm @ Fe Yot o wrd-
wnar-gfpae-a-Ty @i gu W
¥ ¥ wpmea—fefafen &1 W
W QU afz g7 I W IOV WA
Frrtor—emat & w7, O & wwar §
e Frg e &Y SmAT & wfes fee
T WA G OF IWE
qmargm g oAeY & f5 oW
o T3 e AR SHFTO Y ww 9w
TF & ¥ *T AT H A€, @ T A
:emtﬂ'& o4, 3?&7'1 ﬁ"ﬂ“‘
garaf 7 3w« ¥ fasim oo
qfrs & — w97 T 7 %7 fRar
w1 9% §r§ wiE qef wmar §
gy A sedan€ &1 ag fear T
¢ M 37§ wd 37 L3 07 faw
Nt g, o fe guTy IR & Fragior
T 5497 ANF e ANE 1 e
&% woAr & wr-we frgere fafedy
goifrafor wfeq 1 T3 @4t § smr
A% @ T a=w@ ft e,
oy 9 3% fow A@ & WAy @
Tt wrk % 3% o wafe oy @ g,
Iq w1 W W g WY et &Y
*r o g e wre §F &y Qe A
®Y vz mrd w1 @O T o gy
BT A% QU Y W |

v gk £y F0 A qagw ¥
MmAggOar A @ gt o
aerx »C f5 g@ ood qaqd
Giret & fag & ey ol ofgy
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a®, @ ATF&qR 7 W F, I«

% arw w @ §, 7 T dfore o
S A W@ gfer & sfafers fer
arey wifgy fs ow o Sw & fen
@ g, IEW weTw w5 Fa,
at 37 % S B i
fowr &% WYX ¥ wqer A et
¥ =g faat @% )

oF A qE WX e & 1 7
o aar % fag gaarr & s
¥ ¥ frg wir @ fazay a3 fnix
g | B N @ @ & AR
¥¢ qwa fr g fricn gm o
wgta 7 &+ Am AT oy
firwers went w1 xfee & wrwfei @
wifige @fiw Il ot farrr fiear o
wrfee 1 g A A A gfaar) i frafr
¥, IT § woa Afasr ¥ e 4,
v arr Y e & 1 W & w
WU WIT, A FH FAAATA W —
qo ofeardt ¥ gheard—t gfe ¥
Qi STt g o |

qqF e o w7 TEAr f |
AC QAN TET TA F7A G W T
i oI Fhwe wrfeRT gwi
CAT | AT TG WG A, EwqAq
T Wt faret §r T, AT A & O
% wob wfafomr i€ ofoas «f
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g B ‘qmeaw sty fawer v
* qfae sfags wfgaT g ) W
faafr g ¢ frexown FEa 7, L OF
®oAT F, §T QR dfema § gF ar
Afrrr gz mfger § ok @&
gfrae sfge siferc § « & faga
T I1g g 5 g v @
7 e 7 faare ¢ f FTIERaT
®1 TAA TAT GO T wfqST@ *Y
G § T T AFAT  AqT @« ¥
¥ qwAT oAy Aadr g

W wfaws q@8 o 57 A
FEAT &, IUAT |

Shri S§. Ghose (Burdwan): Mr,
Speaker, Sir, | want to confine my-
self to one or two points Amount
apart—money must be given in the
hands of the Mumstry for the defence
of the country—message of peace,
however carried from one corner of
the globe to the other cannot be
thought of as a defensive weapon in
the present context of the world
Even if we are for the creation of
public opinion regarding the manu-
facture or banning of the use of
nuclear and thermo-nuclear weapons,
personally speaking I have grave
doubts whether the nations responsi-
ble for the preparation of these wea-
pons will put them m cold storage in
times of need, particularly when they
require them for the defence of their
country

Whatever rmught be the weapon for
the defence of the country—army,
navy, air force, etc—I think the
defence of all defences 1s the support
of the people If the people are not
taught that the country belongs to
them as much as it belongs to the
Government, if an idea 1s not instilled
into the munds of the people that “it
13 up to you to defend the country”,
1 think no navy, no air force or any-
thing of the kind will be of any
availl 1n times of need

In this respect we should take
lessons from the Second World War.
We have learnt, and we all know that
when Germany was taking country
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after country in quick succession,
quicker than the change of scenes in
a theatrical performance, it was the
Russian people that rose to the high-
eltstntuxe.mnetoammandkep
at bay the German progress; and the

result was that the might of Hitler
was reduced to dust. That was possi-
ble for Russia because the people
were behind the government.

-

Whlt has our Government done in

democracy by saying that the Opposi-
tion has been given a right of critici-
sing the Government on the floor of
this House, with impunity, will also
be of no avail. It will only create a
yawning chasm between the Govern-
ment and the people; these irrespon-
sible utterances will only create a dis-
tance between the Government and the

It might be said that Government
tas started organisations like the Lok

Government being to give military
training to five lakhs of people within
five years. They will be provided with
lodging and boarding and fifteen
rupees out-of-pocket allowance. The
period of training is thirty days. Not
only will they be given military train-
mg, but there will be a literacy drive
in the case of illeterates. That is the
idea. The only thing that the Gov=-
ernment forgot to do is to supply a
magic wand in the hands of the train-
ers so that with a touch of it the eyes
of the trainees will be opened spiri-
tually and militarily and they will be
fit for defending the country! This is
too short period, and to make a lite-
racy drive within thirty days passes
one's comprehension.

If the Government wants to form
the Lok Sabha Sahayak Sena in the
true perspective, the policy must be
brondbased. There must be some

arrangement to make them military
experts or to make them literate. The
people are not taken in closer contact
in this way.

Secondly, it might be said that they
have started the National Cadet Corps.
Without commenting anything, I can
say that these studerts, college stu-
dents or school students, are not train-
ed in the idea 1n which they should be
trained. They take it as if it is a
holiday pastime,

Another thing to which I want to
draw the attention of the Ministry is
this, namely their treatment towards
ex-servicemen, It is said by
Government that they are taking
and giving special consideration for
the settlement of er-servicemen, and
Government is trying to provide them
in the police department, in the watch
and ward department and in the
excise department. It is said by the
Government that as they have been
given military training and as they
are military personnel, they will be
better switted in the posts in the police,
watch and ward and excise depart-
ments. But the irony of fate is this
that they cannot be provided in the
Military Department. Though train-
ed in the military school, they cannot
be given military service. That is an
irony of fate. I do not know what is
the reason behind it. It is said—I do
not know how far 1 am correct—that
the deserters from the Military De-
partment should not be taken back
to the fold That is what is said.
But in this matter enay I respectfully
ask whether the LN.A. people can
strictly be called “deserters”? If they
arc deserters from the alien govern-
ment, they fought for the countrv's
cause, and when they will be prevent-
ed from being taken to the old fold.
This argument will not hold good
because if we look into history we
find that in the British days, it is not
bayonet that ruled the country but
the intelligence Branch, the Special
Branch or the Criminal Investigation
Department which were the main
props of the Britishers. If we go
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back to the past we find during the
British regime these special branches
of police arrested the people to a great
number. They arrested the people in
any way they liked. They arrested the
people who worked for the country's
cause. But, with the dawvn of in-
dependence from the 15th August,
1047, we find these people cladding
Khadder from head to foot and they
were absorbed in the services
They were given such posts They
were upgraded and rewarded. We used
to tell at that time that the honorary
magstrate, 11 I am permitted to say
80 were the Dglals of the Britishers
Although the systems was abolished
by the Government, we find this sys-
tem is again now being introduced and
the persons who were honorary magis-
trates previously are coming back to
the same posts. I do not know what
muracle has happened during this
period. It is against the interest of
the nation to provide the Indian
national Army with jobs other than
military who fought for the country.
It 15 practically a humuliation to take
a warrior from a battlefield to the
rallway saloon That should not be
the policy of the Government and ex-
servicemen should be provided with
the post in the mulitary department.
An hon. friend referred to the sup-
ply of arms to the people hwing In
border areas. I wish to draw the
attention of the Ministry to this point
We find that the policy of the Govern-
ment is not satisfactory The (GGovern-
ment are absolutely niggardly in sup-
plying arms to these people, for
reasons which we do not know
The Government has not taken
anybody mnto confidence wus to
why these people were not given
arms 1f they do it, 1t will be help-
ful to the Government, particularly m
the present context, when danger is
looming large m the Indian horizon
So far as granting of arms is concern-
ed, I wish to draw the attention of the
Ministry to a case which happened in
Burdwan, which is my constituency.
The Chairman of the District Hoard,
Burdwan applied for revenue after
consulting the District Magstrate,
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Perhaps he was the only non-congress
Chairman at that time out of 13 dis
triets. The reply came after the police
enquiry that he is the most dangerous
puerson to be armed with such
arms. Although officially he
head of a district, the reply
such a way. The magistrate was in
awkward position and he asked
Chairman to write out that he
loyal to the Government.
man in reply sald “whale I
you by writing that I am lo;
country, I cannot say that I
to the Government”. Even then, this
was found to be an insufficient reason
by the District Magistrate in granting
fire arms to the Chairman of the
Dustrict Board.

That is the policy which the Govern~

EEE?
igggiiaEEE

fire arms to the people? They may
place reasonsble restrictions. Even
then, they may be given fire arms as
this is required for the safety of the
country.

Regarding the allotment of money
so far as the navy is concerned, [
agree with my hon friend m which he
said regarding the navy matter

Mr. Speaker: Shri Ajit Singh

wt wfry Ty (wfenr-<we
Wi stfmr) ;e g,
¥ ogy @ ¥ fafasdr e fedw
W ¥ gl g 5 e frad s/te
I & A § aga weey v fear
t W W wF gt & Wic
YW F A & daEvae  (freme)
& TR & w19 w1 g & W fawr
fars wait woft g e ofe o Wi
M Aar s Fmie @ g

WTAATAT, €8 WH 9T &
R Fqws (ag 3 & wmfves
T A o T T i (v ¥)
¥t arew oW faw w7 | aedr agw
a & fufreee wrw fedw wr wwmare
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[fr worer Terg)
s § fie dgagr Ao faiwsd o
t Sud IR g & ard exe
W W o & wdwm (fonaa)
fear ¢ 1 xu® @ § & 7% wd wew
fs g T N sfwdfer oafme
(sfratfirar oéiarr) grar § 99 gfom
afe vermfawdt (wfes gfer &)
wre afegelr (amfas gfe &) a@
gfoom & ywrad & wefie (wfadifirar)
a8 T aed @, wuifeg wre @ aw
®] gt & o Y T faaw

A Q& W HE AGTH ATHA 1WA
g W & o g oW g T %
gfre a fs gt #1 ¥t s
o 1 3T woew foaw sTeE gl -
ew fve, MOagE & § 18 e |
waane ¥ nfedi g v Frw
C-RAJ=F ¥ 37 &1 forwy famr w7
w qifeedt ® R g faw sz
oedt Horiew =< ¥1 g Tfodes
FreT ¥ o v oo mm o & o
Fonagarg s 9w W fow age
e Horrew ¥ N I 3o @
% fr vy Yforires o g9 7 7 w2fag
& |wfgq agar feow o faemay
39 *7 A fow wTe vhed Wwiew
F=T v AT W g o fr faw
A SHed Haew ¥ ¥r Am
T ¥ & T A g e
gL TR 4T | T X ST A5G

gk o ¥ do Wo whwe At &
s foreem f fisar, dfer 37
#§ gorark afy gt witfe 3w W
e WX e & @
Y ITEY A WY GAAT | 0¥ W A W
R A & wre ol ger )
whaw § W feosfiezd gae
¥ g foqr warag f F ook
s g A WaRkew  ART
¥ wiz Wk w AN T ol
forar A 1 g WX ATES AR
Wodesr =X N fawmx &
wreet Wordtew dveT AT T AT )
H $EAT WTEAT g 6 vy I Ay T
fow =gz x@eh Hodgew =T AW
THRT AT A1 wr¥ger wreew & Sfvey
¥ g feafrargies 7 87l 1 ®
YA WY ! g% qwwT a0 ) ¢ fe
7 &1 e ofcar & famr o wwATRe
far mar ¥ 7 f o= faar o fie =
TEYEE Frezw & § 1 faw § s
wgm f& 77 fex faew fem
aTg W o qw fegeefomm adt foar
ATAT T AF IH T AW oW FC K
qary famy Light Infantry fawezm =<
T 1Y, aTfE AT ® ot e
g @ iAo Is@®
ARG & W ggE Ay A
Iy & sgoo am W@ wrdy
UST 7 | I 9T fad qomw dadew
T F § o AgTar At ¢ o
™ 7 qam faw Az viedt anien
g &AW & femy 9 pfrafefe
TN+ Jar FrAT R )

ve § frede, foiw o
T & a7 F gy e 1 ) 6§
¥ iy few 7 wrg § A e sfeed
e Hro WiWo a7 FEE tww wrwl ¥
13w g foan & ot oY
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MY AT A €7 FIW FR F W
gt Pre art §, wfadrer ¥ | o 9 dor
(frgfa Ruw) wiog wff faeeft o
wY aff fredy ? cafed f& Wy
aopEd X ¢ 1 Sfer ag Wk T
wEgTR AR Y | w I S
= gfrw & o fgd ard oY ag do
¥ goare @ wwd § | wolt Wl oy R
Xt war § fe ok Wi & Al
R & WY w9 WY T 7y
aar ¢ A ¥ frere feam amar
¥ 1w fod @ g O A &
g wrar A IW A g Juw dfafrzw
forer o | wwfod fam orarT a1 e
dle ®WYo & #% ¥ w7 W AW T®
N v & @ 9 W (Frafaa)
T faor oo | ¥ @ wAr AT oA
W W ARl g U ¥ g
e A |

flizmie & TR 7 48 w9 F9A
wrgar g fr duw fedvw fafasy &
ATE A FTR FG graT § | T A
qewd A AT wW OFAF
Afe 9t o afewdw (g #fqw)
§ ™ w1 afedw (dam) & S
arg & T A W BV WA
Y fggrara-  fevew fafaedt (wfaen
AT ) ¥ ATE A D AT g I W
AAT AL AT QT & 1 T T WA {
M g fgr WX WE v W
fafret ¥y axw ¥ fegrama ard @y
wifgd fe 3 gy wX s R S W
wrvg aaae e (feere T )
et & a1 A Wi A T AT gy
t AN ErE e T
A o ¥ fgr amd o I qr AW
sary fagr arg | oY qETY ¥@ rEfe-
afegw ( ol ) ¢, wx frfasg-
I & A Wi w5 aY I ¥ SR
wERTTHE Qe Sfaada o fae awan
t

¥ 3w gwwr wie | .Q
e &% gt oY F wdwer v
gt § fir ag &g wnlt F woff §f o
7 & fad aux a qw ¥ W
qgelt amx aY g £ fr gl o w7
I & feerd & foqr arq | fafuw
Fat ox yy Gw ArIwH wr
wfem femr a8 1 & wgw
g § e W § o gwrw A ow
wror fefars freqe wft & 1 wedY
¥ qEar AE ) an fe aafadaw
oo wfad A § sy ww
e gy aw feme @ s
Tifgq

f|T gurw 18 ¢ fr aesedfewr
TR Wz @ wwfen agfeie
FAF TRAL GTH YWE 9T wfEww g P
ofgd, 7 5 3w qEqE A A
THtea grar §, afeT wm AT AT
¥ATe gren ¥ A a® A o faen
T fag I § | W & 37 F famrear-
T AT g o

mFmAM T R
fafam ot fafeed fedm & wow
% AT TEd & A 1o qTEw TR
forr & vwe sy vl o

% ag W TR g g 6 dww
fedm fafret @ w1 foww &
MR AE ¥ Tt W, WY
I 7 feaufafa?dt quw w1 w€ fas
T T 1 wEE vw wrenEt fre € A
¥ wf@ feirw foar amr & @ 9@
A dwa A famer | wfaw dqey
we< foey areht 2, 91 f 99 & fad
ST A @l | % oy uo e e
faw wifrat 7 2 fgor #fez @ &=
i ufaw w7 A {1 avil(fqiaw) & 3
Y wreecafea gfaw & oy 1 & qg Ay
Wy s am fssa e ¥ ¥
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[ofr ufrs fig]
oy § ff et o wiife o &
ford et freie  weoy onfr § ot
CF R & W1 o R ) W
fafew § feeht wnfwae o div & o
ot =z Qo TR H ds WY ww
ST gwar § W ww W R afafeew
g, A F Q@@ g 1
wafad tafaw & ot & fod greedfen
e (teTw wag) weed o
W vy e fafaer § g v @ Iw W
I aver faear wfgd | o wW
g W fad dugd & ot & Y Iw
¥l erar @t g
13 hrs.

wx ¥ afewr wre fafas wre
fedw & X & 3 W w0 wgAw
g g wew § f& ww fedw
H WA ¥ F9 0 TTHE T w7 Forg
fagid ot afag st gt 1 W
W B ¥ AAT A W X B
& g ® ool ) ¥ T T
m ) wErmmgaea g e
% @5 fesa 7 T/ & a7 20 7 AT
gfaw a7 ™ W arfe W &
¥« A @ W 7 o SR & sraesa
& uwly A 9N qF O wWEd w6
g T WK §EQ apfaga 3|/ e
FIR Q56 T J FLAF |

qrn A0 gE s e
F et & A A § 1 G WA
fedra w=d § WX ag T ¥ awe
¥ fog Al g 1 # TR T wAET
g & v & waade 7 aga & fafefamw
N g g 1| 7 g g e fafafana
w W N g & wara, wfeq aw
ft aq & 3g N 9 s WA
g fs fafafoame Wit w42 ¢ gu
% AET W AW | W N
fewiomm wmr @ o &
fofefars st fRfefar & ok
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oy ot g, ww e oft g
twd & ww o W w¥ o @,
Lehih i e kad o f

oY we wo amlf (wAqY): Jwr
few fody ¥ gar & ?

o afws fag @ e
i AR g fawwde-

¥O wmfgd a9 Jo "o o
¥ fogzae ¥ ot F ¢ ) wrew a9y
grar & fw fad 3 e Az JedT wfan
dvad & fad it ot § o fs
fafer & swra deo qT iz wmd
afenr mewt & T gur st &
Tg FF A0 ANA F AL wrAr | @y
wifadt £ ¥ § ww & & g
0N FEr e T8 e Wi
X qoAr whyey srogy T 2ay |

g+ ag gur w7 o fe ffazl
R # Yo T wng afew
M TGt @t o
TR T@ RS I NPT T o ¥
frg & awl wwwer ¢ fis fafcd
wfed & Yo 9t & wuf wlew
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s & ¥ wl ol | vl e
wE oy qrdy o o e By
¥ woit R Wy § 9 & fawr F WA
o o ot & fard e dar g

e f wre & gy o W WX g
fis %o dro Wr¥o ® W A ¥ 0
quitz ygee fopede @ wfgd o
dmva oy FageRr gty o

q% oTe guTT agw € § o
¥ o gt B § e i 9w wow
amd | 1 7% & fe s o
& og¥r o frem fefafr o g
fafewr & a7 A§ fewr oy fax
¥ a7 TR ¥ AT Af wAm O W
WIT qF AT 4T AT JHAT T (6q7
AT @1, AT fede war A,
WA Y i Srar Qv 1 WA W
WM AFEITR IS
¥ IR 9k I ¥ wifewd oo
fat & Wi ! & T weA § WK
NN qF § fag a0 7 T A«
X § 1 ww faw w1 feaT wlwe)
¥ fegfe M Argmag aad
& o fafafear & feasrd =@
g <% fama e fegr IFm
wifgd |

Shri Birendra Singhji (Rapur):
Mr. Speaker, I am a new Member and
therefore, I would like to thank you
for giving me an opportunity to say
a few words on the Defence Budget.

Mr. Speaker:
speech

Shei Birendra Singhji: It 1s a very
delicate subject and to stress the point
over and over again would not be
proper. I have, however, got a few
observations to make. I have listened
t0 the speeches yesterday and only-
one aspect hus been dealt with af

This 13 his maiden

Force. True, it is high time that when
we want our forces, even from the
point of view of. peace, to protect our
country, we must have adequate
equipment for the forces. I only wish
to add that the equipment should be
glven to the forces as early as possi-
ble.

We have got a very long coast in
India and our Navy has to be built.
We have a couple of frigates, one
cruiser and a few others. We have
not got any naval base nor any flotilla
attached to the naval base Unless

should have a very good naval base.
We can also have round about South
India a base in Okha or in any such
port. It 15 essential from the of
view of the protection of the coast of
our country.

Similarly, in the Air Norce, our
fighters proved absolutely inadequate
in Kashmir. The bombers are also
not enough. In other countries, when-
ever there is an emergency, they
employ other air services. In India
we nave not got these services. 1 do
not know whether there are non-

lines and others are requusitioned by
the Air Force whenever there is an
emergency. We must have something
on those in this country

There 1is another important point
which has been pending for the last
ten years My friend, Sardar Ajit
Singh has already dealt with this and
one or two Members had also spoken
about it. As soon as war was declar-
ed in 1939, various types of officers
were taken Some of them SRCs,

dependence in 1947 and 1t
1957 They have been there for
last twenty years, doing the
thing. Their fate has not

ed till now They still con
their old posts while the
been promoted.



5145 Demands for Grants 25 JULY 1987 Dewmands for Grawis 5146

[Shr1 Birendra Singhji]

1 have heard recently that a ceiling
rcommittee has been appointed to see
how many of these officers should be
taken in regular permanent commis-
sions. Thus question should have been
taken up and dealt with long ago.
All these compariments should have
been abolished and the officers should
have been long ago given permanent
commussions They would be losing
their pension after working for 20
years They would not be entitled to
the same pension as that of the regular
officers

Recently I read in the papers, and
it 15 a good thing, that the Mmistry
of Defence was considering the ques-
tion of ramung the retirement age from
45 to 30 There also I hear that only
certain categories of officers are going
to be included and not all That s
unfaur If after 20 years they are to
be treated as NCO's and SRC's, the
morale of the Army, which 15 as
important as the equipments of the
Forces, will greatly suffer

There 13 also the question of pay
Today we see that an ordinary cooly
on a railway platform gets about Rs
80 a month What does our sepoy
get? He gets only Rs 35 to Hs 40
It 18 high time that their pay should
be increased at least to a minimum of
Rs. 80 Simularly, the pays of JCO's
and others should be increased A
Second Lieutenant draws only a pay
of Rs 350. He gets no other facilities
He has to educate his children him-
self. He has no facilities for food etc
I think that officers up to the rank of
Captain and Major should be allowed
free food 1n the mess like others, and
their children should also be allowed
free education It 1s not m the fitness
of things that lieutenant officers and
J.CO's are not getting adequate pay
these days We see how the postal
employees and others clamour and get
about Rs 80 to Rs 90 Once, I re-
merfber, at the Pulgaon Railway
Station a railway cooly said to a
sepoy that ne was geting much than
a sepoy. These are things that the
Ministry of Defence should take into
account.

My next point is about the Ghirkha
Forces. 1 am very sorry to #ag that
we tram up these Gurkhas for them
to join the British Forces.
happens 15, we recruit Gurkhas and
train them up for three or four years.
When the contract 15 over they go
back and join the UK. Army. Are
we tramung those Gurkhas for the
UK. Army? I think it 1s high time
that the contract in respect of the
Gurkha Forces 13 suitably changed.
When we take them into the Indian
Army a proper contract should be
entered into with them to see that
they serve us for some time. Their
pay-scales also should be ncreased
What they do 1s, they resign from
our service equipped soldrers and they
join the UK Army They are recqnt-
ed from Indian grounds, but they jomn
the UK Army Practically, we are
trying to raise Gurkha umits from the
pomnt of view of the UK Army. they

never Serve us

Then 1 want to say something about
the ex-Army personnel There 15 an
Ex-Soldiers’ Board When these peo-
ple come after their release nobody
bothers about them 1 know of cases
where these sepoys have not drawn
their allowance for several years The
District Magustrate simply takes down
their names and leaves the paper
there These soldiers come and go
and nobody hears their grievances
They do not even get their pension
properly I think, recently our ex-
Commander-in-Chief of the Indian
Army, General Cariappa has made an
appesl on behalf of these people 1
do not know whether the Ministry of
Defence has taken up that question
Instead of his asking everyone to con-
tnbute there must be a substantial
contribution from the Ministry of De-
fence to this scheme launched by our
former Chief of the Army Staft

Coming to my next point, I am
rather surprised over this Lok Saha-
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a three-years course for becoming a
Graduate and make the students to
spend the fourth year for getting muli-
tary training You can understand
who will come and join the Lok Saha-
yak Sena when you take people at
the age of 42 or 45 Only persons
who have no jobs, dusgruntied
or dismissed people will join that and
try to hold a gun and know what the
urt 13 You can ask the Police autho-
rities in the States and they will tell
you that most of the dacoits had tramn-
ing in the Lok Sahayak Sena I think
thus Lok Sahayak Sena must be com-
pletely stopped

At the sanie time, I suggest that you
increase the Territorial Army. What
1s happening today in the Territorial
Army” We have some provisional and
some urban units My suggestion 1s
that all urbanised umts should be
Provincialised It 1s the second line of
defence. Have the regular Army and
then the Territorial Army You have
also got the NC.C which 1 a very
good thing Added to that, if you
start giving compulsory military tramn-
ing in colleges 1t will be very good

We can utibse 74 lakhs to that
money for buying better equipments
and also to raise the standard of living
of our sepoys. I am putting this sug-
gestion for consideration by the De-
fence Ministry. There 13 no harm in
giving military training. Everyone
wants military training. If you start
giving that traning at the age of 45 we
will get only people who will train for
one month and take rest for twelve

months in their houses Start Mili-
tary twaining right at the bottom.

Sevemal speakers have stressed the
need of taking people, recruiting peo-
ple from the Scheduled Castes and
Scheduled Tribes When the Britishers
could raisc great units from the Afri-
dies, Baluchies and Masuds of Wazins-
tan, I do not understand why the
Ministry of Defence cannot rawe a
firsi-class Force for our Indian Army
from our Scheduled Tribes They got
a fighting tradition We have got the
Nagas 1n Assam. They have been taken
in the Assam Rifles There are also
people belonging to other Tribes in
other parts of the country who are also
good fighters If a proper recruitment
drive is made they will certainly come
out Yesterday Shr1  Manabendra
Shah pointed out one thing with re-
gard to these people. 1 do not think
he meant anything like that. Hls own
army of Scheduled Tribes is one of the
best who did good work mn the last
war and even in Kashmir. If only
you give an opportunity to these peu-
ple, they will do excellent work. At
the same time, we will also be try-
ing to put a stop to most of the
troubles in the NEFA, if these people
are taken 1n our Army

It has been pomnted out that the
people and Armed Forces do not mix
1 do not agree Whenever an oppor-
tunity has been given the Army per-
sonnel have always availed of it Only
last year when there were floods m
Saurashtra the Army personnel did a
lot of good work With regard to the
food problem also they have done a
lot The only question that remains
1s whether they should mix much
with the civihan population. There is
a certain discipline which they have
to obhserve. While observing that it
becomes part of their duty not to do
certain things. otherwise, whenever an
opportunity has been given, the Army
was second to none

There 1s one more point. In England
and other places, the army personnel
have got the right of appeal against
their services to the Privy Council
But In the Indian army, we do not
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{Shr: Birendra Singhiji)

have such a thing. I suggest that if
we can €reate a military division m
the Supreme Court consisting of very
experienced ex-army officers, they will
have their appeals heard properly.
1 realise it will be difficult In an
operational area, but in non-opera-
tional areas where there is peace, it
15 better that a mulitary wing 1s creat-
ed and attached to the Supreme Court
to hear appeals 1n such cases

Speaking about the Indian Army,
I should say that the Indian Army
has been second to none Whether
we had the equpment ot we had no
equipment, whether on the battle
field or on peace mistions, we have
shown o the world what we are
I ocongratulate the three Chuefs of
Army Staff, because the morale of our
Army has been A—] and it 15 due to
that so many of our problems have
already been solved I strongly feel
that by improving the morale of the
army by improving thewr hving con-
ditions and by a pat on their back, so
many @Mings can be done and so many

problems can be solved

[PANDIT THAKUR DAS DBHARGAVA mn
the Charr]

I think I have dealt with all the
points and I hope the Defence Minis-
try will kindly examine them Our
Indian army has had a lugh reputa-
tion; not only from the pomnt of view
of morale, but from the point of view
of every thmg, our army 1s second
to none 1 know that the feelings of
the jawans, the sepoys and the officers
are Give them the tools and they are

country, the Indian army has always
stood 1In whatever circumstances 1t had
been placed after my sincere congratu-
lations to the 3 chiefs and the men
under their command 1, once again
congratulate the Chief of the Army
Staf?

Bhri EKodiyan (Quilon—Reserved—
8ch Castes): Sir, for the last five or
six years, we have been spending
fairly a large amount of money on our
defence services. Between the year

1950-51 and 1987-58, we have spent a
sum of Rs. 1,668 crores for our defence
services. But has this huge expendi-
ture resulted in the overcoming of
our main weaknesses m this respect?
Has this expenditure enable us to
attain self-sufficiency in the matter of
defence requirements, especially in the
matter of weapons and equpment
for our armed forces® The

15, no’ Even after spen thus
huge amoant for our defence fqrces,
we are still depending to a very large
extent on foreign countries for our
defence requirements, especially wes-
pons and equipment

One mam weakness, so far as our
defence is concerned, 18 our excessive
dependence on fdreign sources, espe-
cially the United Kingdom We know
that the United Kingdom and such
other countries as france and Ameri-
ca, from where we are importing our
requurements, are mvolved in so many
mulitary alliances and pacts to which
ar¢ opposed. They are at lhiberty to
cut short the supply of arms to us at
any moment they decide I would
ask the hon Defence Minister, what
18 the reason for the practice of pur-
chasing arms and equupment from the
United Kingdom and such other
western countries only? Why is it that
the G8vernment 1s not contacting all
other countries that can supply equp-
ment and arms for our countiry? I am
not advocating that we should sudden-
ly stop purchasing arms from UK, or
other western countries and begin
purchasing arms from the east Eupro-
pean countries alone I am not advo-
cating such a policy But I would
submit that we should be in a position
to trade with all countries where
arms, equpment and weapons for
our defence forces can be available,
so that we may not be put to sny
dfficulty iIn times of emergency,
because those countrles or which we
are now depending may cut short
their supplies in times of emergency.

What is the main reason for this
excessive dependence on foreign com-
tries? One main reason, in my opl~
nion, is that the whole problem of
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developing and meeting the require-
ments of our defence forces is view-
ed in isolation from the economic
development of our country. We can~
not develop our defensive potential
in isolation from the economic deve-
lopment and the civilian needs of our
couniry. There has been no co-ordi-
nation between the industrial deve-
lopment and the development of the
defence requirements, I find that
there is a tendency on the part of the
defence authorities to depend on
foreign imports, when indigenous
materials are available in large quan-
tities in our own country.

Take, for example, the purchases
tnat are being made for our army
stores. It is such that local purchase
comes only up to 10.3 per cent. of the
total purchases for our army stores,
whereas it is said that there 1s a possi-
bility of increasing this local pur-
chase up to 40 per cent. if proper steps
are being taken to see where local
purchases can be made But such
things never occur in the mmds of
defence authorities. Therefore, I sug-
gest that we must have a long-term
plan for attaining self-sufficiency in
the matter of equipment and arms for
our defence forces. I do understand
that 1t Is not an easy job to attain self-
sufficiency in the matter of weapons
and equipment for a country like ours
which is backward economically. At
the same timq, I should like to ask
the Denfence Minister what steps have
been taken in the matter of attaining
self-sufficiency The answer will be in
the negative.

The Deputy Minister of Defence
(sm Majithia): No It is m the

In 1953-54, we spent Rs. 15 18.00.0@
In 1954-35, the expenditure was Rs. 18,
crores and 1056-57 it was
Rs. 15,79,00,000. This year only a sum
of Rs. 15,12,50000 haz been allot-

of supply, we are working in the
reverse gear.

In this connection, I would suggest
that we should have a long term plan
mtegrating our industrial potential
with the requirements ot our defence
forces. Certain basic industries started.
We must have a motor vehicle cum
Tractor industry by which we can pro-
duce our civil requirements in normal
times, and 1n times of emergency, we
can switch over to the production of
tanks and other armaments for
our defence forces. Just like this,
we must have a second ship-
building yard by which in times
of normalcy, we can meet our
requirements of shipping. At the
same time, we can produce naval
vessels also We must develop rapid-
ly our arcraft industry. We must
develop un electronic industry also.
Certainly, these are long-term plans.
But, steps should be taken to see that
such a long-term plan is being work-
ed out to attain self-sufficmency in the
defence forces.

Now, I come to another important
aspect i.e., the disparities and inequli-
ties that prevail among the army per-
sonnel. I can cite a number of in-
stances, but 1 am not trying to do so.
1 quote only a few Instances Taking
the travelling allowance in the Army,
we can see that there Is wide range
of disparity and inequality. A Class
1 officer m civil service gets tour
annas per mile as incidental expenses
while on travel. A Class III emplo-
yee gets 18 pies per mile. Whereas,
in the military, and officer is given
travelling allowance as that of his
vounterpart in civil service, an ordi-
nary rank gets only Rs. 2 per day. If
un officer Is transferred from Delhi to
Bangalore, according to this rate, the
ufficer will be entitled to get a traves~
lng allowance of Rs 396 whereas an
ordmary rank will get only Rs. 6 a8
travelling aTlowance for three aays
travel.

Take for example temporary duty
allowance. Daily allowance, when
away, vut of station, is given only %o
officers; an ordinary rank is not allow-
ed. Then comes ration allowance.
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[Shri Kodiyan])

Ration allowance Every civil emplo-
yee is allowed, when he 13 on leave,
to draw his full pay and allowances
But, in the Army, an officer gets full
pay and allowances An ordinary
rank gets only a part of it He 1s
given only eight annas as ration
allowance whereas his full ration
allowance for a day 1s Rs 1-8-0

For example take pensions The
wife of a deceased officer is entitled
to get pension whether the officer's
death 1s accredited to service or not
‘The wife of an ordinary rank 1s not
entitled to get pension in case the
death of her husband 1s not accredit-
ed to service Take disabiity
pension The juniormost officer 1n
the IAF 1e a Pilot Officer, with less
than one year service, with 100 per
cent dusability gets a disability pen-
ston of Rs 285 The disability
element 13 Rs 150 plus service ele-
ment Rs 135 This works out to be
74 per cent of his pay An airman
wireless operator with 100 per cent
cisability gets only Rs 44, Rs 25 as
disability element and Rs 19 as ser-
vice element This works out to bc
42 per cent of his pay When both
«of them have equal service and equal
percentage of disability, there 1s no
reason why they should not be given
an equal percentage of thewr pay as
diisability pension

Then, I come to another pomt with
regard to the civil employees, the
distinction between industrial and
non-industrial workers Take the
case of tele-communication mecha-
niwcs Theiwr job requires both techni-
cal and academuc qualifications But,
they are treated as industrial work-
ers They are not given leave facili-
ties and PTO concessions There
18 the case of ex-sepoy clerks, who
are now employed tin the Defence
department as civilians They were
recruited from 1947 onwards as
sepoy-clerks They were discharged
from service with altermative em-
ployment in the defence installations
But, their pension service iz not
taken mnto account Only the ser-
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vices of those personz who 'were
drawing a basic pay of Rs 855 while
they were m the Army as  sepoy-
clerks, are taken into account.

Before I conclude, I would ask the
hon Defence Minister to give me a
categorical answer in regard to the
fusparity and inequalities that pre-
vail among our Armed Forces whe-
ther in the Army or in the Navy or
m the Air Force I count this ques-
tion as a very serious one because
this affects the morale and discipline
of our entire Armed Forces Certain-
ly 1T do believe that there must be
discipline 1n our Army  But, disci-
pline 1s created not by fear of
authorities alone, not by discrimina-
tion, but by ramising their political
consciousness, their consciousness
about thewr duty to the nation, their
duty to the country and to the people,
and at the same time raising their
contentment The more the content-
ment, the more the poliical con-
sciousness 1n the Army, the better
will be the discipline, the better will
be the effectiveness and efficiency of
our Army

e Ho fae wypww (Fwfi) -
arfs w@Em T AT A
IHE AWM WA ¥ AT TR &,
I 97 7 §F w1 frae wwe s
qMEAT F 1 THT AATG A A9y gArd
ot Fa2er fifr 2 2w ow 77 Ty orEwfony
¥ AT IHE WAL 7 Ao ATER
§ 1w e ¥ qay oy fe war oF
WYA B! AT AT & Fy w% ¥ aw
AT W I A won wfe
A & wgm fe g7 wwT w77 Wl
oTx w7 ' g & o ot
W At el AY gw WA fr qaw
R TR, wqEe o
wifz e § ot aw R afw worr
e 8 fw g o ap oy it oy
AT SR v e F aft § A fe
vt Wi wvarw §
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a xR sl Aifr mfar
*t onefr § st Gedter & WX O
o= fawre vy § Wi ot 9T W
¢ & T gzt ¥ W W A
AR gafw 7 @ fod
fe ager ¥ Tl 7w wF onfarer w
forr & 1w fod g el off oot
qezarfedrazz § mfer +ff &)
% Wril & fafeed dww T §, oo
T ¥ AT @ | AfeT g 9T
HALE FET T F (W AfE gd w9A
¥ o afmert mer 2 @ ¥ &
fagq ot TOTE TAT G § AT
99 ®Y gH AT AfEq | AR w4H
¥ Y g g & Y 7 A
B, % ¥ fad gf N ¥ 79 wex firm
weY &, I 6 ¥ w7 A T wrlwd

# oo & oy A w0 f& awdr
fearew & 2ivEnvam wnl & faere
& wOT Y AM.S0 BAT 97 AT AT
mefatd Fawan g F
X TTAT ¥ AT FATL [T KT AT AEA
Rt ggagren g o
F® 7 Agmm $¥T B T gW O
AN, Ko FIATT TIYT &Y 747 AEN §,
6T T AE FC ¥ WU A
#rzercwrgd foanm wwwr w0,
I A W GRE 1 T X €
§ i wiw Svw gEEew A oer AN
Y IT HEA 2Y ATH, co FHTT TTAT
S FEr AR & | Nw GEEE AT
*® oY @ § I # ww fedogE Ay
@A war W I
R ¥ ¥ ww g ¥ Iy § O fedr
ot o & afy Wy §, wg awrfaw
e X ¢ 1 vw fad qg T §
WAT TOWER GTHTT W T4 WS WA
Ay te ¥ |d AW R
ol e W ¥ e At W W
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TR | 9w ¥ a e § ow AT
wT fodad #% 37 #Y ) Tt oA
@ g gy e §, 9 By R W
I TE | T AT i WY 9%
*YE el et & ot awi qx A & FW
7@ § W afx Wi ¥ g £ e
7% 7f oY Iy T A wrw fedw
¥ & 2 A § | dar fme gfae

| QWA ¥ AT R0 TS KA T

s S
TER F A wk fay ag aga g
? 1 a7 SR A wE ge0 w1 A
AT A IT W FTH AYT I
91 | 9 & 99 =1 7 f qeg w7
T § « F A wgm v fedr TwR
T FTT a0 &7 IT w1 v faqwr
7 ¥ famr @, e @@ o @@
AT X fe 4y wrwy d o e
ol g% |

o A A T AgTa $8T W
¥ A7 e}, oW ¥ qmew 7 F W
amgmfEmramNgi & &
faad’ &, worer & faemdi 8, o7 & fag
oy el fafasd I fem o
™ X 7z & I fe A7 o dnw
#%¢ #1X 1 faardt grm, forr 7 ey
frar A qf E AR AT ET &
T NT WHAT | W9 T4 6T ICET
gAY M ¥ Wfag ) ww ¥ qERd
WAfag a FIW W GE)
ofz s ¥ frfaay 1 s=r fafacdy
Y a6 A AT W F71 39 FY g farfRey
fiftm ¥ sifgr 1 3fe qw w@E
ORAE ¥ € FAT 9% @ e wrer
g% ¥ @xiyar gra fed gq oW o
§ W, et w e g T <ofww
s T & wfay A wr ¢
A wgd ® i ug § T g st W
frgrdi fto Qo, o go W o
ot e s § o 9w 7 fafard
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[exere we fae wgna]
W 7ff fiwat ¢, 3 3 vl ofefete
% fiear o g g et Y fafeh
feererr werear afr o S =figd

% qur W g e @R am
T O S AgEe ferr g @R
warg fie gt vy e weew 7
I PR AW ET qEATA G gWT Q@1
™ W gk g fyed 9 o),
# I & a1 & ST g f e qea
¥ oz ag feadt Tarwan | & At agm
fFagafl Saoac g @ T
¥ g7 wifgy fs gw q@? arqary i
wE | o A g E R
AAAE T ART g 1 g & avw
Ay & Amy § e & 7, a1 ™
ey W P T @A R R
Tt wT @ g AT gy o fawnr
F 40 38 N HF W I Wk
W HO W T A#, a i §
g fE g W AwEr ATRd ® W
WY AN a6 S I wifgw ok ™
frqrr ®Y worga ae Sfgr - o
HR § aEE 1 AW § g f
far & o w1 woga T gwTY
Y AL W« AwAT & )

WIS WY ZRIE FAEE BT S
#ifwg o fir e grentd s afrar &
W & forg Y gard A1 Gygew sfrar
2 3T W To Fo ¥ Yo g7 e
fEC 1 Fo Fo F fy Al A
¥ AA q, T K ATHIT A GG A
& foy & 1 ofr ag @ amq & wg
g g g fE aw go do 7 A
Fo ww = AT wgEr
wrafagt § @1 gWTL 39 § W grem
t? To o ¥ A wegeR Wi
§ ¥ v & g g B
wh ez freft g ot R Qg
WY ¥ W1 g fiF 3o o & wfifan
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Wit gfre & fag ey o Ot W
gy Wy fear | fg g Y o afige
fe oY gt am aygew gk o
&, I #Y oo ogt vt & Sfew I
9T g WM WE  afe o orer
Nax grIT MY T FO O™
b fs et gt T aeges gk
T agT &% § N TR [E w
JETE 1

Aregfas AT & AR § wEgA g
g% N o g oret fag ag ¥ e
stsmi § AT Aaw 4w aw faw & fe
WA WG dE WY we) T qW
A% 1w wifma A 7 0w
I o | F A Fg Awa '
9 a7 & & g ATH W WA
31 AF G HETEiaw 97 W & oy gt
T TEGER § § gF a9g 1 qe |
Meagn gm w T=H ¥ A
Aa=w §= TN ol o

FAT? qTH BT &% 97 O q40A
e o1 fm aga a=d 3, Afe
At a@ ¥ frag 75 Wi¢ 3w v
2 & Aagast #1 wadier 8 faar 2
a% 1 afz g X 7 3¥ @A wa
o TN QL TR WT AW 80 B
A of T EL, IR AT AT T
Tl T Aew g wfen | o
for &r7e & g0 ¥o 7 wrely & forar
T avg &w 0t JER wTH FY W )
W OeT W W OEW 1% wOY, { W,
€Y ZOT EWAT X FTW Wgh § 0
fMagnifsagaguend @
ToT §T W UF Rl weres A W
wé fe ‘3z % g & ru” | faw oy
¥ 3 ¥ qg ¥ fra gar §, o T
¥ o g A & fag o5 w0y, ¢ W,
¥ O TR Tt §, wg & wowe
giragn ww 1wt gt wiffirs
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fiomdl wY duT og A wgy A @
fie g wfr adz A wY A S
FxcqEr o { e AeTogd g
Y XA T T FH F AT HE

o g 7y Wy fe o v
smew 9 &, Yfr 9 F o § areedt
st F A o g, @ frg fx|
qHTC ¥ TgT T P i §, o wwr
M ww & aF Y @I AN
oty & wrest § I WY F o Pl w12
r TEETE AT AT ¢ A AT
A e R o e
afy fomr &, T AT wA{F F, 78 TR
A% @7 TH | WY AT T K AAR P
f& wyw 7 fefafiam #% wlfr, & =t
FET WEA g 6F oA F oA whr &
Fered wredt g & o gER A5
WRagaEm s | @ fefafea
FF A AT A B FEOA g
s ¢ 1 wEfag & g 5 @
T W U | oA Aw v e
oI T FT TS )

o ww frr 7 ag wgr @ fs
o €0 THo AN T TN H T
Ay o wrEdr o g F Wy
o AT g g e 3 @ o €0 Two
aTet & WA g Y W w0 F g
wg 9T | IR el o3 fedr feer
#Y et Tl #Y | af oo € THo
#r ¥ g & O T wew §
TWRAG! TRETIg
=R T WA W § T g T
§ oy ofawfat & w1 dw afz ¥
gaer A ¥ gE 1 e afrar
I drit oY § e wifge o fe e
T ¥ A v €

T S R WIS WP 6 Ay
wardy § | ve¥% fa wg awrk o1 O

) o wm e wifgy fr o
Qg?ﬁ;tu IR W T S
T g

wifer & & @ ¥, qasaw v
LAY & 3T ¥ g W N IR
wsey ww fpar & o o agiT 2w
sramIw feqr g s fag
WM I T e § wa §
WY HE Y W ey aveny
& I A TM A T GAET )
g aEh § fe w I aemey
T AMT F | Iw AT 9w W N ww
AT AT A T B W oW
R 63 s feaw duwa B § % ol
gé 1 wrr g afiferfr e & 7 39
TR ®Y TR & famrs 7w e
51§ ¥afan 3% awg oo ¥ Grery
T\ TAT AL T T 5B WRE W
#1 s forit g nfige oy wee
T Ay foell &0 ok fag F &
Irdt St ¥ wg o fe 3 e
T HTHT X Oy A W1 § Wnr
TETRT § W T ¥ wEwd &)

# o wAmy ® fewivn W
AT WT@TE

ft 9o g0 47 (¥q)  wrEY
oyefa A, w Y fedmw wgww & fag
wiew #1 fomen e & W
W WA ¥ g dwew A fenw
%1 fgrmaa %Y § oR fewmwa W @i A
1 A BT E T T QI
& 1 g w9 oY WA & 7 o -
firg fir fafew s & gamar B ghvan
N dgaE B9 7 qATC ey i, afew
oo oft fix 9aF oz ff gy &
fogs 7@ xat § gl awex W 7
7 frd Iw g ¥ wraw <o & afes
T § | A ¥ aw & s g
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[shr e %o dn]

N F o o oy o e gt 8,
wew sifar &, o F, @) @
fort ®, oY @t Yo A AR wF
fiear & | Tu® wemET Iq AR AT |
e A g ay e ag &
T, A FATY B § qTRTC WA {6
# 1 ¢ ardr v & forg sk oY e
T {0 AT §ITS WTAH @ & fam
v WA feda frfredy WY aurE 2 2

€W gEE | O & JgN F guK
¥ fau o 7@ wgwwT fow w19 &
forg wraw &, art ¥ <, 9w ffast
X weg o~g gure g g &) § af
wawa fiv & ST gEOS | SfET 0w
FE ATT ® I WS O T q2A
®t qEvE feomT AT B 1 O qewd
w T & 37 AT T 1 W A waT
wfaer # few awg @ & wa forg gt
AT e e ) gHET I
& & frw avg ¥ faaw st 7 oraf
g W WTATT qT, TN WA TG e
& AW T | I ¥ A QN w107 §
ot aorg & gt 39 WA T o
X #F WA CTH A R AT
g€ 1 & xftgr # a3 w fada fafa-
'Y A1g¥ ®r qavag fawm g g
o g T 9 Yfegrfew gfie ¥ frare
v § oY vt g 7@ W v emd
€ FAY K1 B w7 72T N I7 Awf
& WS & A s gaTY AW 97 gEeTAT
gu 1 T BYAT &7 Ay 39 Ay o
fiweft ot wtor & W 7y o) Ffo
# ool r grdy W g T g
CEET T RAT 47 ? I g W fayw
gl ¥ o & AY e T 37 S
forera & 1 o wror at 7% § fe peafaw
/et ax A S g gu R fars
e & qarQr BN gl 97 Wy &
T g et & Wy weg gieare
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% | A v TwE Al § A & fred
TF g ¢ F [efos anemmr who-
B & sToeh g TaraT S § A oY
wrfaa w7ar | §F o a8 T aifee §
& v« fah wafer e & o
T T TR WAEEI & g W awg
¥ g, wfew s qaferan e wwaTc
g€ ¥ wigor agr wd @ I o o
T WY ¥ g e R 1 A @
Ty 9 gEforg IR 2 @ § fe we X
6 e o, fawa aEgd @
g HE | &, F o  gue owT AW
! wYor & qgav ghaarc § o1 A 1w
g2 % v gl 4 7@ a7 aeA ¥
Favorg femrdt & fr oifsem ) o
AT o & g g ¥ AW A
AR 1wy T § s I -
T F gErdr B & efqardt & few
TX AT FHI & | § TF AT BT A QI
A ¥ qawwg femraT SmEaT v 1 A|T
fr tfew 7 w=F ft @far fra &,
WY BRr YAy & a9, Y ¥ e
& T ), w13 I feeT §r R
B, TR TN AT T WY qEY 3
& fadt & surar &, T 2w & e
¥ =g 1 a7 ¥ ghaarz 78 g0t ar
yﬁm“mmﬁrﬁwmm
g1

g o 7 Al St ¥ gaen-
TN T AT T RRA F1FHT
T T ET ATGAETHR 4T | gAR W
F A FTEIO & 93 60 ATEFOEreT 41
AN T T F | guwy qaAcag & v
il e ol Gl
FRENTEN GO RE | oW
¥ §g W7 95 I i TR S A @
T ® acs s feamar fe e F
VAT & amr onfadt ov ff @R
wifed &t gat feqrr & felt Frfreee
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TMfrdrfaARTE L,
] WA gy | fE &8 a3
wyr o fi o el & g o efgra )
# o gra fed) fafires amgw WK
T %) qAvog W AH feamr
g § f gy @ WA & AW &
fgus g dagiag s aA i fs
wafr g frog e H v q
arefawrer g€ w1 g4 71 o T @
TATH §U 9 | WY g qa S
wEAfeey £ 9% qafaw A o W™
anfa faole FTgr T AEA £
13.59 hrs.

[{MR. DrruTY SPEAKER in the Chair].

&u forgay wafea ar Arafeer G
%27 & 9NA  wTEAW W1 FWAR
THTH FATT FT AT HOYF WTHA 7T £ |
TF WIEqT ¥ T gAT) WA A 9 Iy
9T &1 # A T4 @, fmoaw
fe gw oo gt w1 o T3 W fae,
# FAEAT g 9] FAT TI, A FT
WE Oz 9T § 7g £31 I 5
qIAT F THE FT qgd A7 AA A
W AW wC @ § du fis anie s
ATTATEI A FT G190 H7 gev faqr qar
&1 & &g e g fr wom T A 1
T ger & W §, wfwT ary fe
A7 & Ax H W AGT A FH AR
THHL FTX 5, 2T WIY 47 2@ & 7

Tuft w@* wafesw ag gndy
¥ s § e e F 7 & AT g,
™ ¥ fog swa< wmar &, afer dar
ug § f5 97 & 1w o wafeer arr &
fis oz Wode & fog e e ofid
o e 3wt § ¢ o aifeq W
T wafemr & worfaw W A
& o wwr W are anferiY & St WY
w1 7 que 1 & WA fafe ¥
ayg s wrear § fe sw faafes 7
fraw wa 3o § wadAT 7 W owee

¥ ITC § WK T HH T A W
e ] gre-facefal § we 9
WrEi F s amy @, 37 7 & fraai &
T fFmr AT g o
14 hours

w¥ { fgges sy ®F Wt &
TR H FHIA s AR g1 e
A & UF WA Aeeq 7 vy Fe
W FTHC w1 qQfwar war v § e
I8 fagrres Frew & @it & fag
TUGT & 7 @F I Ot A §
oo §94 #T fama &1 & 1| ¥q
Fg @ ag § fs fogges orew &
R T F w¥o TG NI A T wHA§ )
FA €25 w1 QY g6 9aT W@ 8, e
& wraen § e gow & gfiom wEew
& fod o Qo gws WEATH AT &
few o7 &Y a9 feg o &A@
ag q Agrwar fF5 & oyo ¥T W
a9 $% aqie T AR § 1 F g
g f s st & g %Y forar amvg

T & @9 § ag A Tg g
§ fs @ aa® & M w7 g2 quel
& quax Afroie 7 et &1 @
Qame & fag wrer oft 397 a7y arad
g fmag e agdw s we
AEA ¥ | T FNA § ¥W qAe
¥ Ao e a@ 0§ gEae
# Frdrda § swaT g1 g6 § 7
W g ¥ & 97 A IR WY Fe
W @MT 7 gEl R & qafeas
T Am wegz &, St & e
f& quw 7 fmfar sow W
Aferar woT Fiw ¥ fogyges wregs
¥ forg @1 f@s® §—foo ¥ ¥ A1
37 ¥ fad g7t W F fag
AN nF faform &€ avv R 30
& g § fF o1 @) ol & fad
W faeges wA § o oF fafom
e qe o g 0w
w78 wgd ¢ e faages wrew
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& M gEd & geed |, wwd-
frew &, wowTw @, @ & awwen g
fs 38 & & ol w1 T e
ag % § % € ¥ ORwY wa ot
&1 R aa® 7 5t fagrqw wifaw
wek ey 8 | OfT R M ag &t
aqufer & fe s Agagw 7 Q@
& wad fag o §, O faregee avw
& we 9% e § feame
ndd | A s AT g fe
W gH WA e §eH w1 g
T § 9T W I & ) 3w B
A T TEA & A g AT
N 39 shogra 1 = grm, fow o
fas Wit gart fedt fafasev, T9aw,
Aferar . ag & Avw g e o
fade, TR Hadz ar grea ez
% feofrome, P @ AteRn W
ATH 9T A9 F 91T {7 IA A SHAA
dar g1, fes w1 77 M7 I a@ A
TR w0 fE gy 39 Ay &Y A
geere g1 afard & am o9y
I WX 3T &1 A § Aoy
& gw aw % faega A A AFAT T )
& awaan g fr faedt oy Ira-fem
OGN, TAM A AT A0 F
fag w=yr gm

qA § 97 T TR 7 WA
W@ F AT § W FIN ) awAr
frami g1 So% T TQ T 7 awFAA
TNt W &N F aieT § |99 s
2 fag fe & @ @ fe gt
ofew fedt fafeees, oY @y ft 7
™ WA q e a1 (v fasfy oz &
o qefew & B oo W oW
T Afm a@E ¥ & SO0% WA
& aw 9wt faw gt qenfaw
% «g wler wam, ay A e d wur
w1 aix 8, sfeq o oy oY T
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voy aff woit wifgd fis oo &
fow g oy ol Wl Wt ¥
" T W o
forg &) gT WA ¥ fad of g0 Wfew
st wfgd 1 gg e g fe
fafrrg witg N 7o Wi WA
Frfrr oy av gy 81 o)
W v ¥ Wy § P F O wd
& g g W W T
R g W A o, A ITF o
W awdt § 1 gy & a
£ fe o o wt iy v & fog
gftfa s &7 & fug, 3 feew
¥ und 3 ¥ fod, 9 fa 3eX Rm
gRTe ounft qifeera B g S Q@
g W & W ww 6 g W
caw fag mre ey &Y wE ¥
T THR WY AT 4, 7Y 4w A A7,
agr & ag ¥ wigar g fs AT € wlix
X femaa § quv fawmar § ey
@t ag # aft wfed ol mEm s
™ @A aA wifed fe 9w 7 e
et 7 g

-

AR ¥ 9% OF a3Ed 7 TR
feam€  fe syt 7 fefafora v &0
# (W gz T X8 @ ¥ Ag .,
#fea v am W ot aTawy af
frr a1 awen § f6 zend &9 gt
¢, dfe vl form Odwm & faww
wifgd, 3w g fored § an Ay, drew
o wtg § Hamze W e
& w1 fawew 8, forr w1 Foeres B g,
g iwm Al UE A
& &1 o T qr ot oft e F 8
TF BN Wt awm T 9 e agr o
FreY wTE Wity fm §, Wi wg
AT Qi §1 ar wrefie, g svear
dwdz &t woft gt vt g W e
whT & 1 wwe Ty given {6 g
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o o § few-dfeedeny dar sor o
wrg wrfew Y wwdt § 1 xw femfed
¥  rowstion ¥t #f Friww W

feezdiew winer wiwmm s famae
L L i

TR/ Iz § fw wrerr fafre
AR T AR AN GTAT T |
SEER & J1 & ¢ fevrgy # g
fgrae swor g
Shri Dasappa (Bangalore) Mr

Deputy-Speaker, Sir, I join my hon
colleagues n supporting the Demands
for Grants placed before the House
for defence expenditure

It was once apprehended that with
the removal of the Bntish—thewr
departure from this great country—
1t might be difficult for us to protect
this country or to mamntain the effi-
ciency of our defence forces I am
very happy to note that our forces
have played a notable part in keep-
mmg ou. frontiers absolutely safe and
also m keeping up the standards of
efficiency that we nhented from the
Brnitish I must say that therwr
organisation of our forces though on
orthodox lines was verv efficient

1 must also pay my meed of tribute
to the great part that our forces
have played and our army chiefs
have played m Korea, Indo-China
and latterly in Egypt It seems that
there has becn some kind of destiny
working out :n  our hon Minster
taking charge of Defence Even when
he was not in charge of Defence, he
took a very prommnent part and con-
tributed very much to the establish-
ment of peace m Korea and with re-
gard to the prisoners of war in China
and especially in preventing what
would have, probably, turned out to
be a world war in the case of Indo-
China And now that he has assum-
ed the remns of this Mimstry, natural-
ly, the country looks forward to him

any kind of aggressive line of actiom,
but, certainly, be absolutely efficient
in the matter of Defence

When we lalk of defence, 1 do not
know exactly what its import should
be One thing 1s clear that we do
not take any aggressive move against
any neighbour of ours or agamnst
anybody else for that matter But,
Y Defence 1s to be really effective, I
think, 1t requures a  considerable
amount of vigilance on one side and
preparedness on the other In the
last war, we have had the sigmificant
example of the Japanese attack on
the Navy at Hawai It was not that
the United States of America were
less efficient They were certamly
far more efficient than the Japanese
but yet that catastrophe at Hawa,
where a whole Navy was practically
wiped out 1n no time could not be
avoided by the US A merely because
they could not anticipate the attack

Now, that 1s a matter on which we
would like to have some light thrown
by the hon Mister as to whether
we today, in Intha are prepared for
an attack of that sort, and if, by any
chance such an attack 1s contem-
plated bv any of our neighbours,
what 15 it that we are gomng to do to
pievent a repetition of what happen-
ed at Hawai

I am not simply drawing on my
imagmnation but I say this because
there have been a number of my hon.
friends here who have cautioned on
this matter and recently, the ex-
Army Chief of Pakistan has been
openly declaring that he has got his
own methods of trving to liberate
Kashmir Now, Kashmir 13 an integ-
ral part of India and I would not at
all be surprised if the methods he has
proposed for the purpose of liberat-
mg Kashmir are employed all
over India with a view to neutra-
lise the strength of India Let us re-
member that a new strategy has
veloped 1n recent years during
two great wars—and that 13 the
column I would lLke to
from the hon Minister what
nery he has to get at the fifth

BE§

11
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[Shri Dasappa]

uminists, if any and to prevent the
tampering of those elements by Pak-
istanis or others from outside. This is
a matter which is very important.
Not that I question the loyalties of
large sections of people here in India
but, when the ex-Army Chief of Pak-
istan openly says that he is going
to resort to sabotage and such thingsg,
well, Sir, I feel that the Defence
Forces as well as the Government of
India must keep their eyes wide open
and have all the Intelligence Depart-
ments functioning vigorously in order
to prevent such malevolent activities.

Another point which arises in this
connection is the wvulnerability of
Delhi, the great capital of our country.
I feel that it is not too wise a policy
to have most of our Defence depart-
ments centred at Delhi. I am glad to
hear that there is a proposal to shift
the head quarters to Nagpur. I do not
know whether there is any truth in
that and if the Defence Ministry is
seriously considering that proposition.
Not that I insist upon Nagpur, though
it affords certain advantages which
possibly other cities may not have.
{Interruption: why not Bangalore?).
Not Bangalore for there is already a
good enough station in Bangalore. I
will come to Bangalore presently for
another purpose.

Shri C. R. Narasimhan (Krishna-
giri) : viec Nagpur!

Shri Dasappa: Whether you go to
Washington or London, you do not
see so much of military vehicular
activity as in Delhi. These political
capitals ought to be fairly free from
the movements of the military and, as
far as possible, they must be re-
moved from the political capital.

Here, in the case of Delhi it gets
added significance because we are, as
I said, at a wvulnerable distance from
our neighbouring country. If, per-
chance, as I said, Pearl Harbour is
repreated heve, it will throw the whole
of our governmental machinery out of
gear and dislocate the whole of our
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work. Therefore, I would suggest that
the hon. Minister may consider this
asuect of the question and, as far as
possible, see that many of his depart-
ments are shifted to places far beyond
Deilhi. For a thing like the Navy, the
proper place would be, probably,
Bombay. Likewise, the Air Force
should not be in Delhi. They should
be far removed from Delhi, though
the force that is necessary for emer-
gency must be located here. I think
it would be very desirable to have a

-good part of the Secretariat and other

offices pertaining to the Defence Min-
istry far removed from Delhi.

Another important point is this. I
would like to know from the hon.
Minister our policy with regard to
the development of our Air Force. I
see here, as things are, we have not
given the Air Force as much impor-
tance as we should in the present con-
text. All other military powers, are
thinking of reducing the number of
their armed men and taking more to
the Air Force. Here, in India, I would
like to know the policy of the Gov-
ernment, whether we have kept pace
with the developments in other parts
of the world or whether we are still
going on on old conservative lines not
related to the modern and present-
day needs.

There have been some criticisms
with regard to the Defence expendi-
ture being increased by over Rs. 50
crores. I am speaking of the Revenue
Budget; not of the capital Budget.
With the Capital Budget, the rise is
nearly Rs. T0 crores.

Explanatory notes have been given
to us on the various items. I must
frankly own that these notes offer no
explanation whatever to the wvarious
items of expenditure. We have bud-
geted for a certain amount in 1956-
57 and we have not spent even half
of it. When you take the explanatory
notes, we get no idea as to why it is
sc. In certain other instances, the ex-
conditure is doubled. Again, there is
no explanation. I can give any num-
ber of instances.
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On page 23 of the defence estimat-
es, we have budgeted for Rs. 86 lakhs
for the National Cadet Corpas of
which we have spent only Rs. 40
lakhs. There is nothing by way ot
explanation. With regard to Lok
Sahayak Sena, we provided for Rs. 42
lakhs but spent Rs. 70 lakhs. Agam,
we do not know why the rise has
taken place. If you turn to page 80
the expenditure on works, other than
capital projects, maintenance, etc. has
mncreased from Hs. 1511 lakhs to 4100
lakhs. That 1s a significant difference
of Rs. 26 crores from the previous
year's budget. 1 turned to the expla-
natory note and it j8 again the sume
story from one end to the other. I have
seen explanatory notes in certain other
budgets and they do offer some expla-
nation to help uz  know what the
variations are. I would request the
hon. Minister to consider and give us
some real cxplanation in these expla-
natory notes.

I would like to refer to Bangalore.
That is fairly big enough area for the
location of a part of our forces. We
have a brigadier there and there are
a large number of forces. There are
a number of hutments there very
near the beautiful public offices and
the Residency. I am glad and thank-
ful that in onc area known as the
South Parade, some of them have
been removed but there are quite a
large number still 1n existence there
also as well as near the Residency.
In spite of our best efforts, they have
not been removed. There have been
a lot of complaints from the residents.
It would be very deswrable if those
ugly structures are removed from
there,

Wherever these military garrisons
and battalions are stationed they
should come to the rescue of the local
municipalities with regard to certain
things like water supply and so on
as they incur large expenditure for
providing water supply. If our de-
fence department could come to the
help of these municipalities, it would
be very much apprecinted.
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I see that our military establish=
ments are now taking more and more
the nation-building activities; the
road to Kathmandu is one of the
magnificant achievements for which
we should be grateful to our army.
Durmng peace time, they could be
mnfinitely more helpful in the matter
of providing amenities to the people,
whether it 1s a matter of bridge or
culvert or road They can be helpful
m many ways.

I am glad that by and large our
nulitary forces are acquitting them-
olves very well 1 travel over loug
distances from Bangalore to this place
and there has been not a single ins=
tunce when I had not had mlitary
friends with me. They have realised
that they are a people's army and
conduct themselves 1in an examplary
way

Shrimat: Parvathi Krishnan (Cowum-
batore): Question.

Shri Dasappa: My hon. lady friend
may question I am only sorry if
her experience 15 otherwise. I am
sure that her sisters would tell a
ditferent story I have heard from a
number of ladies that whenever there
are army friends in the compartment,
they were absolutely safe; much safer
than if they were travelling alone.
Let us not deny them what is their
just due After freedom and a little
latterly they are trymng to adjust
themselves to the changed circum-
stances and befriend the people and
get more and more 1n touch with the
pcople.

There is one point that I should
refer to before I sit down and that is
with regard to Lok Sahayak Sena. I
am on the Committee for the Terri-
torial Army and Lok Sahayak Sena.
It 1s doing a marvellous piece of a
job. It is creating that psychological
atmosphere among the masses which
is 80 necessary to build up the morale
of the country and I am afraid that
those few hon. Members—not all, I
am glad to say—who have belittled
the function that the Lok Sahayak
Sena 15 going to perform in the
future, are perhaps not in touch with
the activities of the Lok Sahayak



5173  Demands for Grants 28 JULY 1087 Demands for Gronta <174

[Shri Dasappa)

Sena. In fact, I was going to make a
plea that there must be a much larg-
er amount provided for this purpose.
It means practically getting into
touch with the masses and giving

fafearx § :  wedtr Ty g wrew
forr wady 1 waly wq ow e
7 g3 A4 T vy oF arer ¥ oA
aff rawhr § o qwww o

them training in discipline team work
and other things. So, I would request
the hon. Minister to enhance the grant
for the Lok Sahayak Sena.

dferww e “waw” (fagd)
JqTeR WAL, gUAT & g ¥
T ¥ 6 JACF AT FEEL 09
WOF AIXAHZ TI R4 | TR AT
faferare & fr farr gar & €v€ ot 7
MNfag 7 € awar 1 TF TR
FEEqt T 9T AT & % AT U7 §4
¥ &l § AR 4w TIIGT FTHAICAATA
Q9 & T @t qw@wm gidar
#Y 7=y 91fgq 9\ ag G0 A F |4
femram sawF g Yo" g iqe
sfam adr frm Sfew F swew g fe
Fq TN afH wn w1 ad
@ & GYAAT FT WU J947T 1
g9 AT AT I w7 33 § o ITE
wrerk 9¢ frafg &7 4@ § wa
T X WHATMRRLTIT WAFTT
¢ &3 I @1 f&T ag A1 gAre
FTH WA wqAT W F g0 7 w0ger,
7g faarofm s & 1+ 7 AwAT
f I gAIX T8 § IAKT AT 7 AT
¥ifgq W\ WA F W\ 67 WiT
JSAY| WA AN A @ wgur
g 1l 9 & el & T
T AT qEIT W W AW T AT A7
RiATTA ST e feqr e A
¥ oy A g & A0 anfRgdE
@ ok 3F fag gl aw A,
AT T 7 wrfRr T AT A
qv=g & aarf o § W TR T
g 5 wad g ® o A
T qf qdTm N 5 FPF I
#ge o e o foar 1 oy T

wrATT AT AT T W@ qwwr
T gad oY o afy Y awdr §
W19t garT & A 7 9% awa faar §
& W arfRr 7 AN o s §
ag x3fag arr § % ag fada §
wTR Y | §F & O A A4, A
orT gt Ag), €% aencer Ay,
gAMAT faaar ST o gt e
FT 977, gEt oW A 61T, wrsfo
g1 wifgw, smra Dy fory
fr ¥ ATl 4, w3 gerRn
# #fewa 1M1, " 9% TRy A«
gark wa 7 w37 fv afr v,
A IT & 91 3 AA7 100, IW@ K
91§ §3 arFT gt qq gfrar & s
HT FAT IEA1 W7 ZRILT T HT 7AA
93

oF 77% 2w wfw ¥ arT ama
g 70 e gl ¥ 93 wery
fedr & aw qoey &, teAr & gl
NF qOaT §, AT AT § LW W
X F AW LI & AN, AT I &
T & wF g3 qfr wfe & AT
Ty 3, 39 wrfa & AT & g Ok
IR Af & | T aemawar ¢
gfAd gad, M A AR fear
AT B T & AT, WA T W
T ¥ [, ar wwTor & weuTor ¢
o g A g frar 8, 99 Sgaw
#1 q57 777 & fog, wodr var ¥ o,
a1 w1 gfom W afwaw @
W W § 1 gRfed gt
AR T TR TR A -
fadt 7 sqave fear qr —

“Aeg KT R v il
wy AW geweriRg wngw ofy 1
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dare & daw argr afew & wwoaf
w5 o7 e gy o & Frew ALY wHAr)
o wgrre ot grrer DAY e
s ¥ Y ) ¥ W W S
®T gEeA FTT A0 | wify & E
&% Dt wiigd W daw ¥ T
wifee rfr wfgd | Fw miee & fag
f o wfgd, fet & =
woi ¥ fud Al A wifgd | e
¥ wr o5 wift 97 w7 I qw
i, orifer # wez w® Wi we Fiv
NG AT T 7T R AT @
eqryew wH, Swx g 3@ wmr
mh | xEfed grd W & any
A wAEIAT ®) wEr v g R, A
arm w3, & qweA § g g
oo dx e Ay g afy 2
& & fedn fafrzy smee & wigar
& {F a7 3y, FUT FGAT &7 Al
QU AN F A E | IY FUL THAT
NeAFqB 7 & ag 37 ¥ g wyod
qror 37 & A7 ¥ Bfew wrw oW
T, AT AFTF AT 0T | TR
2> wq FE I TAT £ 2,
¢ Mar m oar §, gl g g
0 gAY o ¥, o g
gife ¥ SN ¥ §, ag T W
AT 30 ¥ 9 o Y gy et
g1 xu fad ¥ oW gfem QT
e wTAETE 3 | WX gW AT W
R § s oy g dr o 377 fare Qram
fifewd & arar g o ok o, o
W ot og # wydT foey R W@
ot 1 g wTmATY § 9 @
%1 99 ¥ wWr &7 7g & fr ourdy
T # A forar rdy § g fefewd
QWQ-WWWW
A A g Frsrwrem ?
e & wowaT w7 WT P 7 ghgard
sT o Qo ?oad ot o & gfean
* fad and, dfir 3 ghaardt o1 wwm
o fewdm ? @ ® w17 ©F I
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g o ¥ wr & 1 ey fafewd
& ok o agr AN gw ¥ A wTR
dzr o, ag 7% fie IFH g dT A
wfordr wr fear qr 1 g WK
gl & g Iwr maey W fear
a7 1 RXATY 5 ey wgT 7 2
Tq §, T g oy o pveefrat
it o frag ferk &, afk @ =@
gar fasg N 1@ O §F ¥ FE ¥
vt § | %9 AR g &1 ¥ A
IR Wy et | g waE dR
F 3T A REAZFT1 UK A
®7 Wre A AT A G F7 WYy
qQUITHY, ATH ) WEY JTITH
N g7 AT M 1 I W AR
£ a6 @ gLT 7 QqTEAR # O6
AT EMT | I CF THC B G-
b farey 3T e, g ¥ T g
#Y HMA AECTH KT AT | I W
foravafr, wgTerOTT Neme, 7% Mifa
fgz, gl g aear WX wgraaT -
A7 fag ®1  gfiere qarn ST wfa-
I w7 W oafeE o

€7 & ATq Aw § Ewar g fe o
frergé faleed wifemd § @ ¥
Tt sfemré ¥ v famamT v
§ W & ¥ fod sawr sfaw fedt
worz I9Avh fag At &Y wr ¢
wifed & wwwen g 5 3 o fagqram
® dfaw forer waad w2 3 wfgq
WX oY frema® wifeed § 97 ® 59
TFFIT @ AT Ty, wmw @
%! §9 9 2 &% faamqy §
& anfed onfF 7 35 T faarfaqt &
dfaw far 3 T oA WA & IO
A a fawcas ) agfaeandt
AT ¥ TZA T TAQ A I ¥ @7
& &1 ¥ wfy wRI QAT wlg@ 1w
¥ wfi, oY s 3 & ford Wy WO
v §, 3T WM g welew W
%, 19 ¥ fod wwen fewd wfed
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[ wor sreret ‘e
WY ZT AT FT WX ey W et
¥ fwweqm & & avg ) myr o3
HOT WX A% ®Y wivad dfas Gy
w1 W afy gq¥ 3w F whed
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& I ®1 TFX ¥ WS 0 A0eq
sy Ra § gw WA § s az
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qalt Y & IeAnr v & o
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W= A 3, w07 Fmr? e AT
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& §, fore Fer AT ®Y 97T W ST
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3% fier gart faww 55 w3 g2 felt
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™At g W v g aw §
FART HTETT BT &) Arfw qIHTT A Y
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@7 7% |

¥ZT &1 Y ag" a1 e oY wy
BT AT AT THEY EIe ad
1 Wy qw wwn fm ey e
TR AR A T
Mr. Deputy-Speaker: There 1s great

pressure on time; the hon. Member
will therefore condense his remarks.

Shri Frank Anthony (Nommated—
Anglo-Indians): Mr. Deputy-Speaker,
Sir, I feel I ought to commence with
what appears to me to be a lack of
defence consciousness. I say tids
with a great deal of respect and also
with a certain amount of regret.
This debate in this House is an wun-
happy index of this position.

1 am glad that the Defence Minister
has come back to the House. His
rather prolonged absence during the
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debate was adversely commended
upon by the Members that the whole
Defence Debate was being treated in
delight, almost contempt, the manner
in which defence demands were treat-
ed in pre-independence days.

I feel that the Government cannot
escape complete responsibility for this
seemung lack of mterest n defence
even in this House There is still
drawn a shroud of almost complete
secrecy over the defence expenditure
and the defence budget and I feel that
this secrecy 1s practised, or carried, to
almost extreme and even absurd
extent

We aie by no means a first class
military power, we are not a major
military power But the kind of
secrecy Wwe practise even in respect
of this House 1s to me guite ununder-
standable If we look at the whate
paper published by the Defence
Ministry of some really great power,
we will know precisely the strength
of their armed forces, we will know
how many tanks they have got, how
many planes they have got They
may not give us internal or secret
information But we in this House,
quite frankly, at least I and many of
my f[riends have not the foggiest
notion today whether we are stand-
ing stull or going forward I say this
with a great deal of respect When
we vote this comparatively large
defence budget we do 1t blindly and
I fecl that by keeping this House m
the dark the Government 1s failing in
its duty to the House and to the coun-
try By allowing ourselves to be
kept i1n the dark we are failing in our
duty to the country

Sir, today particularly with Pakis-
tan's ncreasing  sabre-ratting and
talk of jehad, 1t 1s the duty of every
Member of this House to have some
muumum information as to the secu-
rity steps that the Government is
taking. Sir, we all know that we are
so pre-occupled with building our
economy that the last thing we want
is a war with Pakistan. But we also
have to realise this that with the poli-
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tical instability there combined with
religious fanaticism Pakistan may well
be stampeded into an adventure in
this country and because of this sup-
reme need for securing the defence
of the country we are prepared to
accept almost blindly any vote in res-
pect of defence, although it means
serious inroads In our capacity to
carry out the Plan But in the con-
text of our relations with Pakistan
today 1t is the duty of the Members
of this House to demand from the
Defence Minister some mnimum
information as to whether the maxi-
mum of care, the maximum of vigi-
lance and the maximum of efficiency
is being exercised to secure the def-
ence of this country

Sir, I want to know from the Def-
cnce Mimister—I will not be satisfied
with «ome kind of tpst dixit from him
that fo1 security reasons he cannot
disclose  1it—whether American  aid
has today tipped the balance against
India 1 the matter of tanks and
plancs? We know that up to fairly
rceently, because we got a larger
<hare of the dcfence assets, both in
tanks and planes we had a larger
number  than Pakistan So far as
quality was concerned, they were
comparatively the same But there
4arc many pcople today who believe
that Pakistan has definitely outstrip-
pcd us in the number of tanks We
do not know what the quality of those
tanks 18 We do not know whether
Paki*tan has outstripped us 1n the
number of planes, but we should be
told as to what the relative position
1~ Wc also want to know this: If
Pakistan has been given superior
tanks and planes by America, what
should be our expenditure on our
defcnece strategy. Have we the forces
to be able to match the increasing
strength of Pakistan in tanks and
planes, or ought we continue merely
to place our trust in numbers and
continue to buy inferior tanks and
inferior planes? Or should we con-
ceive differently in respect of both
our expenditure and our defence
strategy”
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Sir, I would hke to know from the
Detence Minister what is the posi-
tion today? Does he not know the
comparative firing power of the
Indian and Pakistan armies? We are
perhaps self-sufficient in small arms—
that is common knowledge—but what
is the good of being self-sufficient in
small arms if the firing power of
Pakistan, on account of the sid she is
receiving, is becoming greater. We
know that the country has plenty of
physical courage; we can put Into
the fleld an almost unlimited number
of people, we have the necessary
requisite physical courage But today
with the kind of terrain that we would
have to operate in, flat, open terrain
particularly on our frontiers, right up
to Delhi. who will carry the mitial
advantage” If Pakistan 1s superior to
us in tanks and planes, 1s 1t not axio-
matic that in the beginning they wall
have the advantage” In the first bat-
tle or the first two battles? There is
complete ignorance 1n the country
and 1n this House on this matter. Is
it the kind of ignorance that we
should expect?

Are we preparing ow people
psychologically? 1 have not the
slightest doubt as to the ultimate

result of a war with Pakistan We
may lo.e the first battle we may lose
the first two battles because of Pakis-
tan’s present superiority in the matter
of armoured tanks and planes. But I
feel, even as a layman that we will
be able to take East Pakistan and its
port Chittagong, as a sitting duck
Perhaps, we could quite easily, not
immedately, but after some time
mmmobilise West Pakistan’s only port.
I have not the shightest doubt that
ultimately we will be able to com-
pletely paralyse Pakistan’s military
and civihan economy Before we do
that, however, it will mean a war of
some duration.

The only people we are preparing
our defence against is Pakistan. We
will have to fall back on our own
resources, Those resources, I feel,
are represented by our crdnance fac-
tories. Therefore, I am asking the
Defence Minister: what is the position

with regard to our ordnance factories?
Is he zatisfied? How long will it take
to put them on a war footing” Some
people say, I do not know, months;
some people say 1t will take over a
year How can we, depending on our
own resources, depending basically
and ultimately on our own ordnance
factories, wait for a month or a year?
Can he tell this House that our ord-
nance factories are in such a position
of preparedness that we would be
able to put them, to put India, on a
war footing m a period of one week,
because ultimately our capacity to
withstand the war or to hit back will
depend directly on the productive
capacity of our ordnance factories?

Sir, 1 have a suggestion to make in
this rcspect It may not commend
itself to my commumist friends. I
fécl that we connot trifle with our
productive capacities in our ordnance
factories 1 say this that the person-
nel in our ordnance factories are abso-
lutely 1n the front hine of India's
defence  Whether our communist
friends lLike it or not, I feel that we
cannot allow these labour unions to
operate among our ordnance factones.
We can ask them to have service
as-oclations, let them represent their
grievances, but the right to go slow,
the night to strike, the right virtually
to sabotage our production 1s a right
which none who has any regard for
the defence of the country can accept.

Then, I want certain information as
to the kind of machinery the Defence
Ministry has for ensuring that we are
getting our money's worth with
regard to our purchase of armamenta.
I am not suggesting that the Minister
should assume the bapu attitude of
our clerk in the Finance Mmistry; I
am against that I feel that this kind
of higghng bapuism in the Finance
Ministry probably acts as some kind
of hindrance to a military machine,
which has to be characterised not only
by efficiency, but by expedition. 1
am also quite prepared to
that 1n every military machine there
15 inevitably wasteful expenditure
But, what I am wanting to know from
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the Defence Minister is, in the final
analysis have we got some machinery
which stringently watches over and
ensures that we get ‘our money’s
worth? It is no good sitting back
smuggly and repudiating, saying “it
does not happen in this country”.
What has happened in Egypt? What
were the Egyptians trying to do?
They had guns which were not firing,
shells which were not bursting® and
tanks which would not or could not
move. Sir, this is a very vital mat-
ter. I want to know from the Minis-
ter, with the armaments that we are
buying, we have a machinery which
{s absolutely exact and which would
ensure that it’ would go off when it
needs to go off. Particularly today
with our purchases dispersed over
so0 many countries—I do not know
whether some of them have the capa-
city for production, but there is this
dispersal of purchase—I feel this is a
matter which calls for the most care-
ful scrutiny. -

Normally in this House, we do not
refer to persons, but ‘I think that in
this rather difficult time, we are very
fortunate in that we have in the per-
son of the recently appointed Chief
of the Army Staff a person who has
come to it with outstanding reputa-
tion, both as a soldier and as a leader
of men. I feel that the Ministry has
acted very wisely on principle in
extending the term of office of the
Chief of Staff, Fis previous term of
two years was completely inadequate.
By the time he settles himself, he has
to go out of office. I am.also glad
that the Ministry has extended the
age of retirement for the service offi-
cers. The retirement age of 45 was
something which I often had occasion
to protest against. Two things hap-
pened. First of all, it created a sense
of insecurity in the officer cadre and
I think it had a demoralising effect,
because when they go out at 45, they
are neither young nor old; they fall
between two stones and they ore
incapable of rehabilitating themselves
in civilian life at that stage. So, I am
glad that the age of retirement has
been extended. Another reason why
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I am glad is, with my own liktle
experience of army personnel, I felt
that the army was gratuitously losing
the services of our senior and very
capable officers, who were bound to
retire under this age limit.

There are one or two other matters
I want to refer to. I would ask the
Minister to ensure that any tendency
for unnecessary civilian interference
in the army is spurned. Some kind of
a happy mean- has to be struck.
Sometimes civilian influence is abso-
lutely wvital. After all, we cannot
leave things entirely to experts.
Experts very often are wrong. Some-
times their thinking is myopic 2and
narrowly conditioned and it has to be
qualified very often by civilian think-
ing, which sometimes is more imagin-
ative. But I feel that there should be
no unnecessary interference of ihe
civilians in the armed forces. It was
common talk not so long ago that the
Chief of the Army Staff had to wait
on the Defence Secretary, sometimes
on the corridor to be admitted. This
waiting as if he is an inferior official
is quite wrong; it has a very adverse
effect on the morale of the officers.
The Army Chief of Staff has to be
given a certain position; he should
not be made to defer in some way or
feel that he has to defer to the Def-
ence Secretary.

I also feel that it is very necessary
that we should keep both our men
and our officers happy and satisfied
1 do not say that has not been done.
I think that is one primary respon-
sibility and primary care of the s:r-
vices. I do feel that we have to take
the greatest care of our officer cadre.
India’s history has shown that we
have been able to produce the finest
fighting men in the world. But India’s
history has also shown tha: we have
not always been able to produce the
best military leaders. We have the
example of the Middle East; perhaps
they have good fighting material, but
they are still largely rebel armies,
because they have not got the neces-
sary qualities of leadership. It is an
axiom that an army is only as gcod
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az the men who lead it. I feel in this

All kinds of queer notions—I am
putting it charitably—are current in
the civillan administration I do not
think we ought to civilianise our army
or attempt to make them into a body
of saints and sanyasins 1 do not
think we ought to preach them this
mirvanic code of the anchoret, which
we are s0 happy to preach among the
civilians

In this respect, ] might say a last
word The army has set, and has
continued to set, a fine tradition in
unity, brotherhood and comraderie
I do not want discontent, parochialism,
regionalism and communalism to cor-
rode the army

Shri Ranga (Tenal)
will be no comraderie

Shrl Frank Anthony: It has corrod-
ed the civilian administration There
have been murmurs of sectarianism
entering the ranks of our army I ask
the Defence Minister not to just repu-
diate it 1n a forthright way, but
wherever there 13 the slightest sug-
gestion of sectarianism creeping into
the army to elumnate i1t ruthlessly
Let the civil side of the administra-
tion set a good example to our army
In the lobbies of Parhament today we
are told that they are not setting a
good example and that from the top
to bottom, when the civihan comes
into power, he immediately begins to
practise either parochialism or regio-
nalism or castelsm and from the PA
onwards, he wants somebody who
belongs to his community or caste or
at least from his own region to sur-
round him

15 hrs.

Dr. P. Snbbarayan (Tiruchengode)
Mr Deputy-Speaker, 1 have listened
to a part of these debates with great
interest From what the last speaker
said, what seems to be troubhng him
{s an intended attack on us from our
neighbour. I hope to God that it will
never happen have always felt, we
may have parted, but we still remain
we are of the same country

Then there

3

No doubt, the circumstances and the
situation we were placed in, led to
the Partition What our Prime Minis-
ter has tried to do during the last ten
years has been to live in terms of real
friendship with our neighbours across
our borders I cannot imagine a worse
thing to happen than what Shri Frank
Anthony thought of

At the same time, I agree with ham
that we should be on our guard
because we have a very large frontier
which 1s surrounded only by our
neighbour Fortunately as the Prime
Minister explained during the External
Aftairs debate we are in very friendly
terms with our neighbour on the other
side, Burma Even though Burma
may not be in the Commonwealth,
as he explained himself, we are
better friends with Burma than
with many other countrnies We
should be in the same position with
regard to Pakistan Unfortunately,
we are not As my hon friend Shn
Frank Anthony said, day after day, we
hear of jehad, a battle for helping the
Kashmiris when the Kashmiris do not
want their help, when the Kashmurs
have said time and again by elections
properly held that they have decided
that their fate lies with the Indian
Union Still we have statements hke
that of Ex-Major General Akbar Khan
that they should practise sabolage,
that they should practise things which
would make it impossible for India to
keep quiet, and then declare India an
aggressor because we defend our own
part of the terntory

There is no doubt whatever in my
mind that Kashmir has become a part
of India because of the Cabinet Mis-
sion Statement and because of the
accession by His Highness This has
not been accepted by Pakistan They
always talk that we promised self-
determination, and we were prepared
to hold a plebiscite As our Defence
Minister explained—I think that was
the best statement that has ever been
made on Kashmir—before the Secu-
rity Council, it is a fact that they do
not fulfil what is demanded of them
by the Resolutions of the United
Nations, but, at the same time, they
throw it back on us that we are not
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behaving and that we are not fulfil-
ling the obligations that we under-
took

As Shri Frank Anthony said, it 1s
right and proper that at least thus
House should know what our com-
parative strength 13 as compared with
Pakistan Army We have heard s0
much of material bemng given to
Pakistan forces by American military
aid It has been rumoured in the
press that a number of tanks have
landed at Karachi How are we
situated with regard to the number
of tanks, as regards our Army as
compared with Pakistan? I think, at
least the Members of this House ought
to know that we have enough mate-
rial, we have ecnough machinery to
combat any attack that may be made
on us As Shr1 Frank Anthony said,
1t may be even a surprise attack A
surprise attack 1s even more dangerous
than any intended and prepared
attack Are we prepared for that?
I am sure our Defence Minster will
be able to tell us 1n what position we
are with regard to defence 1 am glad
that Shr1 Frank Anthony feels that
whatever may happen during the first
two or three weeks, we shall be on
top at the end 1 hope to God he is
nght I am sure we are prepared for
eventualities As the Prime Minister
has said time and again, we are not
prepared to attack any country We
are not prepared to take away the
uidependence of any land At the
same time, 1if our independence 1s
interfered with, we must be in a posi-
tion to defend our frontiers Whoever
attacks our land, we should be in a
position to throw him out “Are we
in such a situation”, is the question
I ask of the Defence Minister No
doubt, some people who talk in this
manner may be called scare-mongers
I do not intend to be one At the
same time I do feel that we must be
In a position to say that we are pre-
pared, and under any eventuahty we
shall be in a position to defend our
frontiers This 18 the question I ask
of the Defence Minister
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Fmally, I would like to say
or two on what I consider very impor-

of
sports In the old days, we had the
Princes who did encourage our sports-
men and who did spend a good deal
of money on encouragement of sport.
Now, for instance, in the USA and
in the USSR, the Government as a

have produced men who can hold
their own in international competi-
tions They get some of them through
their defence forces To cite one
example, the USA won the Davis
Cup three years ago through Trabert
He was a member of their Naval for-
ces We must try to ‘catch them
young’ as they say With regard to
the development of sports, [ would
plead with our Defence Minister that
he should, as far as possible, encourage
young men who are inclined to be
athletes to get into the Forces and
help them in every way so that they
can hold our banner aloft in inter-
national competitions

Shri Achar (Mangalore) Mr
Deputy-Speaker, the debate on this
most 1mportant problem is probably
coming to an end and I should finish
what I have to say in five minutes

One pecubarity that has appealed
to me though I am rather new to this
House about this discussion 15, when
other matters were discussed, the
prob =1 of economy reduction of the
demand came up very prominently
From yesterday, the peculiarity so far
as this demand 18 concerned 1s, Mem-
ber after Member seems to be very
gencrous May I say our Defence
Minister seems to be very lucky in
this respect He comes from my
neighbourtng district Our people
say that he 15 a very lucky man
Apart from his personal luck, so far
as these demands are concerned, he Is
sery lucky Nobody seems to have
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very sericus matter. How is it that
on every other demand people ask for
economy, while in respect of this
Minstry the House seems to be almost
unanimous that we should be spend-
ing more? What is the problem, what
is the undercurrent behind it?

I would submit that though it was
not openly expressed—it has also
openly expressed to an extent—the
one problem that everybody was
thinking about was the problem that
arses on account of the Kashmir
question, on account of the canal
waters It is said that Shri Suhra-
wardy 1s prepared to stake a war or"
this canal waters problem On this
question of Kashmir also, whether we
admat 1t or not, there is that fear,
Yhougn we hope suén an event will
not occur, that a war may come about
It 13 this undercurrent I feel that has
practically affected the whole debate
So, we have to consider this aspect
of defence more than any other aspect

I would not hike to repeat any ef
the things that have been said, but
there 1s one aspect which I consider
to be the most important Our men
have earned tributes from every side
‘They have fared well even 1n the
flelds of France against Kaiser and
Hitler All over the world they are
vespected, tributes are pa:d to them.
We have excellent men in the services.
1 may be permitted to say that I
represent a constituency which has
given two Chiefs of Staff, Gen
Cariappa and Gen Thimaiah I am
proud of them, and the country is
proud of them 1 mention this fact
only to say that so far as our men are
concerned, there 15 no difficulty We
have excellent men Our soldlers
have achieved world repute, but our
greatest problem seems to be the pro-
blem of equipping them wnth the
iatest scientific arms

Just remember what happened in
Egypt the other day Col Nasser is
an excellent man, a great patriot, a
great man Remember what happen-
ed. Let alone the armies or the
equipments of France or England
He was not able to remst the forces of
Taradl, a sialler country, even for 24
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hours I am not exaggerating this.
What 18 i1t due to?

Is our army in such a pomtion? I
am sure 1t 15 not Certamnly our
Defence Minister and our Prime
Minister who know world conditions
are prepanng for all eventualities I
know 1t But the one thing that I
would k¢ to emphasize more than
anything else 18 that our arms must
be the latest There also, it 15 not
so much a8 question of purchasing
We hive to purchase in the present
conditlons as we have not gol them,
but that will not help us Just as on
the civilian side we are having a plan,
I would appeal to the hon Minuster
that we must have a regular plan
to eq!p ourselves with the latest
arms We must utiise our scientihic
men We must have our technical
army men help us We must be able
to produce arms which the greatest
and tnhe strongest military forces have
I appeal to our Defence Minister and
the prime Minister to achieve that
object» having the arms of the latest
type in sufficent quantity and
strength to resist any aggression on
our country

Mr Deputy-Speakerr The hon
Defence Minister

Shri 8. M Banerjee (Kanpur) 1
wish to submut before the hon Minis-
ter «tarts that the cvihan ade
employees in defence have not yet
been repfesented They have ther
grievances, but most of our hon Mem-
bers have only attributed motives to
them that they go on strike I would
request the hon Defence Minister that
if possible he may throw some lght
on thé varwous cut motions moved in
connection  with the civihans In
defence-

The Minister of Defence (Shri
Krishna Menomn): For eight hours,
over the last two days, Members of
this House from all sides of 1t, 25 in
all have discussed these estumates
Ther¢ has been, an expression of
opmon that the Defence Minis-
ter was not m his seat I would
like $0 say with respect that this s &
very leptimate observation to maRe.
The House, I think, is entitled to have
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the presence in it the representatives
of Government when demands are
discussed, but Parliament has equally
the night and obligation to see that
Ministers are carrying out essential
duties which cannot be neglected.

Some Hon. Members: This 1s more
important.

Mr. Deputy-Speaker: When we do
not know the two things, then 1t is
difficult to decide Certanly this is
most i1mportant, but sometimes there
may be duties which perhaps Mem-
bers might like should be attended to
first. When we do not know that,
we have to be content with the state-
ment that he mught have been busy
m some essential work If we find
out then we can say whether that was
more mportant, otherwise, 1t has
been stressed many a time on the
floor of this House that this 1s very
mmportant work Ordinanly we expect
the Ministers to be present, parti-
cularly when their demands are being
discussed here This 15 correct
Nobody disputes that posmtion, but
when we are told that some essential
work was beimng done, then we have
to accept it because we arc not aware
of the kind of work that was being
done And his deputy was htre,
therefore I hope the hon Members
would accept that

Shri Krishna Menon: If I may say
80, I take no exception to the obser-
vation, but 1t 1s only a matter of
courtesy to those who raised thus
1ssue to let them know that every
moment that I could spare, when 1
was not actively engaged in pubhe
duties and those connected with the
Mmstry, 1 was m the House and
my colleagues the Deputy Ministers
have been very diligent and been
here

Mr Deputy-Speaker: That is the
controversial point then If it was
only connected with the actuvities of
the Ministry then thus Parliament's
work has to be given preference If

there was something exceptional, cer-
fainly we will accept that [ think

!
P
a
|

concern must engage the attention
of the Government and of my Minis-
try There were other matters also
where my presence was consudered
necessary, mdeed indispensable in the
present circumstances

I would like to inform the House
that I have followed this debate very
closely both from the notes taken by
my colleagues and by officials and also
by reading the reports If in answer-
g this debate I am not able ade-
quately to deal with the 1ssues rased,
it 13 largely because of my lack of
experience in dealing with Parha-
ment and of matters of thus kind in
which 1 am far away behind than
many Members who have spoken

The facts, however, are sufficiently
conclusive to enable Members, with
the patience that they usually show
n this House and if [ may say =0
towards me in particular, to yield the
answers they have been seeking
15 20 hrs

[Mr Sreaxzr i the Chair}

a “closed book”
talk for eight hours on the contents
of a closed book, and there is mno
claim of the possession X-ray eyes,
then, it is quite obvious that
affairs of the Ministty are DOd o

4
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“closed book”; It is quite true that
a considershle number of matters in
relation to defence are not publizhed,
and the very reasons are ressons of
defence.

Security is part of defence. It would
however, be wrong for a Munister, to
come and plead security in Bar of
going reasonable information in his
lack of desire—or whatever may be
the reason—to give the information,
or because he is ignorant. But I want
to assure the House that there is no
desire on the part of Government or
of the Seivicez to withhold from this
House any information just for the
purpose of withholding it.

Hon. Members have referred to the
White Papers and documents of other
Governments. With great respect, [
would refer them back to the same
papers. I believe this House gets far
more mnformation on defence maternal,
personnel, production, orgamsation
etc, than do many other countries
which can afford more than we can
to pull down the blinds of security

‘When a country 1s not industmally
advanced, when 1t rehes to a
great extent upon essential equip-
ment on foreign imports, and
what s more, when 1t reles
very largely on iils capacity for
adaptation, more than 1s perhaps
recognised, then it has to take into
account, condiions of secunity But
we are an infant democracy. We are
trying to work a Government of this
kind in a context of open debate during
the last ten years. It i1s no reflec-
tion on your character but I think it
will be freely admitted that we are
not a security-minded people. Any-
thing that is said here by way of
facts, figures, description, design or
this-or that or theother iscarefully
scrutinised, not only by our neighbours,
but by various others who may have
good, bad or indifferent intentions.

But if there is any feeling lurking
in the mind of any hon. Member that
Government takes an attitude of
aloolness, an attitude of ‘It-is-none-
of -your-business-we govern—you-
come-here-to-speak® thiat is entirely
wrohg. The Hounse has considerable
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opportunities. If I may say so, #
will be an error, in my su

to consider that the debate in this
Chamber were the only one. We are
told we can take Members of Par-
liament into confidence. I cannot
understand the significance of this
stalement with the wvisitors’ gallery
and the press gallery around, and in
any case, 1t would be very wrong for
us to go into a secret session to debate

our defence estimates at the present
tume.

There are many other opportunities.
There are meetings of the Estimates
Commyttee, of the Public Accounts

, of the Standing Com-
mittees of the House. If I may say
80 with respect, if I would not be
misunderstood, so far as the Defence
Minister and his colleagues are con-
cerned, and to a certain extent, in
certain matters, so far as the perma-
nent officials are concerned, we would
be only too glad to supply such infor-
mationh as our oaths of office or our
own judgments of security makes us
feel we are in a position to impart
I say thi~ not with the desire to score
a debating-point but because I feel
that the context of open debate is
essential for our survival But open
debate, Lke open diplomacy, cannot
mean leaving things open at both
ends. There must be an opportunity
for pyblic criticism, so that the errors
of the executive can be corrected, so
that the executive may always be con-
scious that they have neither a large
volume, and less, a monopoly, of
wisdom or of judgment. For the pre-
sent, occupant of the office of the
Minister of Defence 1s fully conscious
of this fact.

There is a feeling, not confined to
any one part of the House, reflected
mn the debate on the Navy Bill the
other day and in this defence debate,
that some of us and Government have
not emerged from out of their period
of mental tutelage, that is to say,
while the Constitution has established
our independence, while the authority
of Government in this country s
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derived from this Parliament and the
masses of our people, still Govern-
ment and the machinery of sdminis-
tration are conditioned by the heavy
hand of the past. I freely confess
that it is not posaible for any people
to write away or to wish away a
hundred, or two hundred or three
hundred, or for that mmatter, two or
three thousand years of history But
it 15 equally untrue to say that there
18 anything hke an impact of this
deadweight of the recent past as
some people seem to think

First of all, there 1s the feeling that
all this expenditure on defence 1s as
a result of—some honourable Members
have sayd or imphed 1n order to—
enrich some foreign producers or
markets, and that this 1s the bulk of
the incidence of defence expenditure
If you examine the figures, it will be
found that on the last year's expen-
diture, which are the only figures
which we have and on which we can
depend, the total amount of the inci-
dence of foreign exchange was about
Rs 40 to 45 crores out of Rs 200
crores This year, 1t will be more; it
will go up to Rs 80 crores, unless, of
course, conditions and the lack of
Judgment on the part of our neigh-
bours would induce them into more
foolish courses of conduct than they
at present have embarked upon It
may go up to Rs 90 crores But still,
it 13 a small part of our total defence
expenditure

A break-up of the jtems will show
that the pay and allowances of our
people, and transportation all of which
18 spent m the country, account for
Rs 117 crores, and stores iIncluding
the expenditure of manufacturing
establishments—which include our
factories and are indigenously expen-
diture the twenty-four ordnance fac-
tories, and various other factones,
account for Rs 124 crores The main-
tenance of buildings and installations
accounts for Rs 11 crores So, it Is
ealy In the second item of Ra 124
erores—and perhaps, in the pay and
allowsnces, & wery asmall amount

1

mught come in for any expertise we
might have obtained or might wish te
secure. We must, particularly in mat~
ters of defence ensure that there fs &
correspondence between our thinking
and the facts And these facts are
that the incidence of foreign expen-
diture on defence is the smaller.
There would be years like the present,
when re-equpment Pprogrammes
might become necessary, when other
external conditions operate, when
there may be a spurt in one direction
or another.

There are also the added factors
that on account of the world situa-
tion, wmcluding the Suez Canal crisis,
the inflationary tendencies in the
other countries, and the advance m
price of manufactured goods and the
cost of labour, our defence budget
sees fhe reflection of these events

1 would like, therefore, to assure
the House, that the policy of Govern-
ment n this matter, which, as my
personal experience—l can  only
speak of the last few monthy—is
sought to be¢ implemented with vigour
and consistency, s to make defence
self-sufficient It would be a long
time before every article that we
require, every item that we require
for defence can be manufactured in
thi= country But 1t 1s the desire of
Government, it 15 thewr objective, and
1t 1s thair strenuous endeavour to see
that thiough our ordnance factories,
through the other establishments such
as the Hindustan Aircrafts, the Bharat
Electronics the Shipyards, the
Machine-too! factories, the Chittaran-
jan Locomotive Works (not under the
Defence Minustry) and the very large
sector of private industry in our
country, we would be able progres-
sively to dimmish the quantum of
foreign importation of equipment.

It may well be that a particular
item of equipment may be omly
per cent. or 50 pex cenh or &0

L T
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ecent. indigenous, or it may be the
ether way round. But total depend-
ence on indigenous supply, while it
is far from achieved yet, is the aim
of defence policy and defence admin-
dstration,

Perhaps this is a good and proper
occasion for me to deal with the basic
approach to this problem. Seven
years ago, the Government of India
decided to appoint a Scientific Adviser
to the Ministry of Defence. He is now
Scientific Adviser to the Minister and
Chairman of the Research Orgamsa-
tion. He takes rank with the Chiefs
of Staff and Secretary and sits in the
Defence Minister's Commitiee Now,
the whole purpose of this organisa-
tion, which 18 embryonic, which, I
am happy to say, has made great
progress and is malung greater pro-
gress, 1s the recognition that a modern
army cannot divorce itself not only
from scientific thinking but from
scientific organisation.

There 18 no such thing in any
army n the world as the perfect
weapon There can be a perfect
weapon 1n certain circumstances.
There 1s no such thing as the best
weapon There 18 no such thing as
the best vehicle. In certain condi-
tions, the mule is the best vehicle
Therefore, the Scientific Adviser and
his establishment comes in to provide
evaluations At the present moment,
this organisation 1s almost embryo-
nic, because we cannot get the man-
power and we have not got the fin-
ancial resources. Parliament 1s gener-
ous in its desire to provide the neces-
sary funds, but funds have to come
from thc economic advancement and
the increase in the national product.

In the modern army, it 18 necessary
to be able to evaluate weapons. It
is necessary to be able to introduce
sclentific organisation into the train-
ing with weapons. It is also neces-
sary that there should be operational
research in order that weapons may
be used effectively, because otherwise,
there would be a large number of

when the human element may be
eliminated and the aircraft of today,
in ten years may be non-existent or
obsolete and non-human guided
‘planes,—that 1s mechanically guided’
planes—may take the place of wmir-
craft, at the present moment, in con-
ditions of war or conflict that we
envisage—it would not be world con-
flict—co-ordination between man and
weapon, particularly i the back-
ground of our backward education
and technical training, becomes of
the utmost importance.

If I may say so, I personally do,
and my colleagues do, place a great
deal of importance or rather a great
deal of stress on the quahity of this
advice and on the role that the Scien-
tific Adviser plays not only by him-
self but by the infusion of these i1deas
mto every level and rank of our
Services.

The debate alsoe opined with
another note That was m relation to
our peace pohcy I am happy that
reference has been made to it, though
I am unable to subscribe to what has
been said n support of 1t Defence
cannot be separated from either eco-
nomue, social or other internal policy
of the country; nor can it be separat-
ed from its foreign policy Therefore,
it 15 necessary to say here and now,
since a great part of the speeches in
this Parliament would be published
abroad, that :t would be unfortunate
if ,any debate had the overall result
of creating or conveying the impres-
sion a war psychosis. We are in no
state of alarm We are in no state
of panic. While it is true that we
have to exercise the prudence that
an independent nation should exer-
cise, and what is more, we have to
take into aeccount the fact that as a
result of our policy of non-alignment
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wo have to stand slone in the protec-
tion of our frontiers, until the consci-
ence of the world is aroused, or what
15 more, the imnterest of the world is
aroused and the aggressor 1s stopped,
while we should have knowledge of
all that, I would submut that it would
not be a good service to this country
or to the wider cause of world peace
and co-operation for us to in any way
subscribe or to contribute to a pay-
chosis of war

It 15 quite true that dunng a defence
debate we must talk about weapons
We must talk about explosives, about
ships, aircraft and so on, just as when
we go to a hospital we see mostly
sick people But that does not mean
that we want the world to be sick
or that we want people to go to hos-
pital in order to be better Our
defence forces are peace forces There
are three mamn objecives to our
defence policy and organisation They
the armed forces are not organised,—
let me say qute frankly, though
everyone knows it—they are not con-
ceived, they are not organised and
they are not equipped to act beyond
the frontiers of our country I believe
one of the first things that we did
when we attained independence was
te withdraw the few air force planes
the British Government in India had
in Iraq at that time We have not a
gun, nor a soldier nor an airplane
anywhere 1n any terntory that 1s not
m our junisdiction except as part of
our mubitary missions or as in Indo-
China or in Egypt where they are
performing international duties

Negatively that 18 our role Posm-
tively our position 1s to defend the
frontiers of our country and those
frontiers—in order that there may be
no mustake about it; I hope to come
back to it later—are the frontiers of
the territory of the Union as estab-
hshed by the Constituton And
those frontiers would be defended not
only to the best ability of our armed
forces, but also with all the determi-
nation of the masses of our people
are behind them No army can defend
the frontiers of this country if behind

it were not the peopla who wanted
it to be so defended The best army
would not be able to survive the
onslaught of a conquering army, i
behind the lines there were disrup~
tion, discontent, starvation, famine
and lack of hope

For this reason among others
when we speak m terms, as someons
did, of the comparative expenditure
of America and the UK —I may be
foreizn and not regarded as advocat-
ing defeatist counsels—we have also
to look at the amount of resources we
have at our disposal The per capita
income in the United States is
Rs 9,2000, 1n England, 1t 15 Rs 3,980,
and here it 1s Rs 252 There must be
some relation between this and the
money one can afford to spend

It 18 qute true that the printing
press at Nasik can print notes, but
unle there 1s some relation between
that and the economy, they won't buy
anything much

Therefore, what I would lke to
emphasise 1s the fact that while 1t 18
not possible, ;n our circumstances, o
think of large forces, we can have
forces that are qualitatively efficient
We can have people who can render
a good account of themsclves The
morale of our pcople, the quality of
our vquipment, the condition of the
equipmt nt, the brains our officers use
in learning strategy and in using
imagination, the capacity for adapts-
tion and improvisation, the lack of
blind adherence to past formula and
at the same ume, lack of blind fana-
tiusm which rejects past but souhd
formulac,—these are things that have
to make up for the lack of our mate-
rial resources

This year, Government is asking for
Rs 50 crores more in these estimates
This will be spent largely omn
equipment. It 18 accounted for
increase in cost, as I said,—end I

g
=853
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mereased contributions and effort

being put into our training establish-
ments

As important or even more import-
ant than any equipment, our gunnery,
equipment or any other projectie in
sey, air or land, are those establish-
ménts in Kadakvasla, Dehra Dun,
Wellington, Jodhpur and in Bombay
where our training establishments of
the three forces are And, one is
happy to think that it is these estab-
lchments that are giving to the armed
forces officers needed No one, I hope,
will suggest that I am saying that
officers alone make the Army, but
of the Army must have leadership, the
trmung that comes out of the Army,
and the lessons that they learn there
What 13 more gratifying 1s that this
country is making a umque contribu-
tion, the contribution of non-conflict
between the three wings of the Armed
Forces In thus they are making a
greater contmbution than anythung
which has happened in the history of
the Indian Army right through its long
past

Among the criticisms that have been
raised With regard to Ordnance Fac-
tories 1s one of surplus equipment and
20 on I would hke for a moment to
deal with this question of surplus
equipments beciuse whatever Govern-
ment 1s in offte whoever 18 Defence
Mimister, there will always be Defence
stores for disposal and the reason 1s
very simple What 15 the purpose of
these Defence stores They are not
museum pieces, their life 18 lmted,
whether it be explosives or even
mechanism of any kind because some-
thing else takes 1ts place, especinlly 1n
modern techmque Therefore, 1t will

efficiently There has been no over-
ordering m our Army and wherever
there are indications that there have
been much pruning has been effected.
It has been pruning which has moved
very close to the limits that prudence
allows While 1t 13 true that Parlia-
ment 18 generous in regard to Defence
grants, the Finance Minuster who 15 the
house-keeper has to make thungs go
and we just canrot eat guns There-

fore, other things have to be looked
into

The second point in this 1s that even
if we had all the money we need, and
even countnes which are getung
enormous amount of arms dumped
upon them as a result of mihtary aid
if they have to use them properly
there has to be an industry at the
back Unless there 1s a pfoper amount
of industrialisation, it 18 qute 1mpos-
sible 10 replemish the -wastages, to
repair the machines and move them
imto action Indeed, m many cases
they can be an impediment rather than
an assistance to warfare

There are certain specific matters of
waste about which I wduld hike to say
a word or two Each year, this House
draws attention, and nghtly, if I may
say so to the question of covered
accommodation of our equpment No
one 18 more conscious than the
Defence Minustry itself with regard to
this problem of our equpment, parti-
cularly, vehicles, armoured or other-
wise lying out in the open and there-
by, to a certain extent, suffering dete-
nmoration

In the last 7 years, Government
have provided 23 lakhs of acres of
covered accommodation It still re-
qures, as we stand at present and not
as we shall be tomorrow or the day
after, another 15 lakhs ‘There is
much other considerable amount of
equpment lywng in the open and, I
think, it is deplorable state of cir-
cumstances If there 15 no building
matenal or the resources for us to do
ths, then we must make things do I#
there 1s no cement or steel that can be
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context of our resources—it s
not because
it by neglect

accommodation and, therefore, we
have got to take the rough with the
smooth. Equipment, probably, wears
out quicker. On the other hand, there
is the impossibility of finding the
resources. Government are doing
everything to complete the construc-
tion of building accommodation of
Ordnance Depots with the least possi-
ble delay. They are alive to the
danger of dcterioration of stores if
they are allowed to remain in the
open. The present stress of economy,
the lack of adequate funds, shoriage
of building materials like steel and
cement are likely to retard for some
time progress in this matter. 1t is
my duty to this House, to tell you the
facts as I know them, These are within
the limita of my responsibility.
Reference has been made to labour
problems. Of course, the House will
forgive me if 1 take these points raised
in out of turn because I have noted
them in the way they were raised.
The Defence Ministry is in the happy
position of saying that by and large
its relations with labour are sound and
healthy. Its relations with the princi-
pal trade unions and the overall trade
union in the organisation, which is the
Federation of Defence Employees is
based upon a sense of partnership as
it works through a negotiating machi-
nery which, at the top, is presided
over by the Defence Minister, with the
Vice-President elected from the
employees side. These are levels of
negotiation right through the industry
The Federation of Defence Fm-
ployees is an independent trade union,
in no way sponsored by the Ministry
or controlied or run by them and they
federate all the trade unions that are
recognised which are in Defence estab-

lishments.
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am prepared to take it. If there is no
negotiating machinery in some places,
it is due to the practical circumstances
that exist there, where the builk of the
people may not be in the Armed
Forces, where there may be sensitive
parts where outsiders may not be
admitted or it may be that they are
passing through temporary phases. I
can quite understand the hon. Member
is not able to know about it because
he has not got the informatien.

Shri 8. M. Banerjee: 1 know, 1 have
represented the Defence Employees
Organisation. 1 have negotiated seve-
ral times, in the negotiating machi-
nery. That is why I am in the know
of it.

Shri Krishna Menon: I have not
understood it. If it is a part of Labour
negotiation, it is on the labour side
and the labour will discuss it. If the
Defence is the employer then they

The same applies to the engineering
aspects of the Army and the negotiat-
ing machinery there is in a healthy



Until the end of September, 1956, five
thousand people were retrenched
Retrenchment was partly necessary
on the recommendations of a previous
committee appointed for this purpose.
But, out of the five thousand retrench-
eod, 3,600 have been found other alter-
native employment. 900 or so did not
want to be employed. That leaves a
very small balance. 1 have not got
figures for the last few months. There
18, however, a very special orgamsa-
tion 1n the Directorate of Resettle-
ment and Employment which deals
with this matter If the retrenched
people do not want jobs or do not
register themselves, it becomes diffi-
cult for them to get employment

Questions were raised with regard
to the special treatment or special
facilities or circumstances resulting in
the intake of cadets coming from a
certain part of the country alone. 1
want to assure the House and the hon.
Member who had doubts about this
that there is no longer in the Indian
Armed Forces any tradition of the
martial races There 13 no attempt to
bring in anybody because they come
from one part of the country or keep
out somebody because they come from

Admissions in the Academy are on the
basis of competitive examinations and
I am sure the House would not want
the executive to tamper with this
independent machinery. These exami-
nations are held in different centres.
There are more centres in the areas
mentioned. That is because there are
more candidates in that area. The
osutre follows candidates; the candi-
dates do not follow the centre. There
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is no reason to think that the estab-
lishment of the centre would increase
the number of candidates. 1 believe
that this is a matter which requires
to be looked into and to be seen
whether there is any reason why
people from certain parts of the coun-
try come more into these Academies
than others. Partly the reason is that
some of these entrants come from
families who have been in the army
business for a long time; their fore-
fathers might have been in the army
and the tradition has gone on. But it
would not be correct for the Defence
Minister or the Government to inter-
vene in the process of examinations
and selections. These are done strict-
ly on an impersonal basis and the anly
condition is merit, health and other
qualifications that are prescribed.

The hon. Member referred to the
pay of the army as being very low
and gave certain figures. There is no
need for me to concur in that view.
1t 1 say that everybody's pay is low,
perhaps I may not be reflecting the
Gov¢rnment view or even the views
of the House The fact does remain
that the economuc standards or salaries
in this country are lower than corres-
ponding salaries elsewhere except per-

haps the French Army (Interrup-
tion)

Shri Birendra Singhji: What does a
post-man get?

Shri Krishna Menon: The pay and
allowances in the Army are not com-
parable with post-man’s salaries
because he receives the whole of the
emoluments m cash. In the Army
there is not a basic wage of Rs. 20 as
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<of the Government, this is the position
that at present exists.

At the same time, another hon.
Member raised the question that when
a man went on leave, he was not
given his ration allowance. I am
happy to say that this state of affairs
to which the hon. Member referred
will no longer be prevalent since in
the last two months the Government
having looked into this question, fully
believes that the soldier is enfitled to
full ration money when he goes on
leave. It is his ration and nobody
has taken it. Today a man in the
Army would get Rs. 1-1-0 per day in
lieu of his rations which he does not
consume and an Air Force man gets
Rs. 1-3-0 while & man in the Navy
would get Rs 1-4-0

With regard to the retirement age,
there have been some remarks. From
many points of view it is rather pathe-
tic to think of a man retiring from
active service at 45. But, as I said in
the case of the Navy Bill, 1t 1s neces-
sary to look at the facts as they are.
Any officer who holds a substantive
rank of the major or below, if his
record and character roll are good
and his health is good is entitled to re-
employment He can go on even after
50 till the appointed day for full
perzod of the pension Indeed,
we have employed many people
in the Defence Forces in this way—not
only officers but other persens also
As time goes on even the age of 55
would be comparatively low 1in this
country with the improved standards
and longer expectations of lfe. So, the
position i1s not as bad as was put for-
ward.

Reference was also made to the
educational facilities with the sugges-
tion that educational facilities ought
to be extended for the childrem of
Armed personnel of other ranks. Some
apprehension was also felt that these
educational facilibes are not in the
main meant for the poorly paid ranks
of the army. There are four army
schools: in Ajmer, in Bangalore and
two other places. On an average
those schools have about 300 pupils
oach. Out of these 300 pupils,
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is
do not belong
day scholars from ou
et number are the children of
officers. There is no reason for
apprehension that the public expendi~
ture 13 disproportionately larger In
rigard to officers’ children. Though we
have four schools, we are not able
fill them with the children of armed
personnel and it is those places that
are available that are given to the
others. Maybe that after having look-
ed into it and if we are able to re-
organise and have better co-ordina-
tion with the other concerned Minis-
tries, something else might be done
but this 1s the position that we have
at present

Similarly, very legilimate concern
was expres-ed in regard to er-service
meén These men, whether it was the
present Government after Independ-
ence or men who have sacrificed and
who bore greater burdens in the
defence of the country or in the
promotion of causes which at that
time they and others believed to be
worthwhile, “re men of fine ability
and character. But, there 15 no census
of the total number of ex-service men
In this country. During the world
war, we had 25 milion Immediately
after the war, they were quickly
demobiised An overwhelmung majo-
nty of them, 1 would say, have been
re-absorbed 1n the normal lines

So far as we know, 61,591 ex-
<eriicec men have been absurbed into

Government service.

Shri Warrlor (Trichur): What is
the number of those who have not
been absorbed anywhere?

18 hrs

Shri Krishna Menon: 1 said that we
have no census, no idea of the,total
of éx-service men in this country. A
great many of them would be in
other walks of life; probably pros-
perous, probebly not, but they ean-
not be found. At any rate, there are

:
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61,001 who have been absorbed in
Government service, 31,284 have been
absorbed into private mdustries
There, however, is still a considerable
problem, but we can only deal with
those who register for employment
It is not possible for Governmemt to
go and scour the country to ses where
the exr-service men are It 15 only
those who register for employment
that can be provided for

Questions were raised with regard
to cantonments It is almost a hardy
annual, I am told I have seen ques-
tions about it Mr Speaker, I hope
the House will bear with me 1if I deal
with this matter, which 18 of some
considerable 1mportance to the morale
and all those consideration about
which the House was apprehensive a
lttle while ago These cantonments
are in reality, and certanly in origin,
mulitary estates They were original-
ly and primarily established for the
housing of personnel of the Armed
Forces, and in the historic circum-
stances of that time they came to
have a better standard of hygiene,
sanitation and all the rest of it They,
therefore, became very good property
and other people went in

The position with regard to canton-
ments is that in six of them arrange-
ments have been made whereby m
the adminustration there 1s no dis-
parity in members, between the
representatives of the Armed Forces
and the clected representatives of
the civihan population who Live there
This was an experiment that was
tned We think 1t has worked suc-
cessfully and it 13 _hoped that it can
be spread It 15 not possible to hand
over these cantonments in theif to-
tality, because in almost all canton-
ments there is one area which is more
or less a civilian area, and the other
area s ommhdhy m]{hry per-
sonnel. It is not possible to hand
over any of these cantonments in the
totality to any other and exclusively
non-military administration.

I think it is interesting that some
of our States are thinking in terms of

establahing similar sress, or setting
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up similar arrangements for their
police forces in order that they may
be better organised and have a more
comfortable existence Where the
cantonments, for one reason or
another, have become exclusively civil
areas the Defence Mimstry has hand-
ed them over to the municipalities
There 15 no desire to establish a
“Military Empire” 1n these areas

One of the next :mportant guestions
raised was with regard to the Baldew
Smgh Report I believe my predeces-
sors have been asked this question
year after year This report has been
implemented for the most part There
are Production Boards 1n the
Ordnance Factories, which was one
of the main recommendations contaln-
ed 1n that report There has been
modernisation of equipments, there is
civil trading, there is retrenchment
of surplus labour, setting up of Boards
of management and so on, which are
some of the more important recom-
mendations So, to a vgry consider-
able extent the report has been im-
plemented

Shri 8. M. Banerjes: May I enquire

Mr. Speaker: Order, order Let the
hon Minister firush hiz speech If
there are any points on which the
Member wants further elucidation I
will allow hum to put one or two
questions in the end

Shri Krishna Menon: I am asked,
Sir, why this report 13 not published.
So far as I am aware, 1t is not a
secret document At the same time.
it has not been published It could
bave probably, been pubhshed, then
I cannot speak of that time, though
Government 1s continuous But, just
now, after seven years to pick up a

ttme However, I am quite prepared
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[Shr1 Krishna Menon]

This machinery consists of various per-
sonnel 1n the respective organs of
the Defence Organisation and is under
the chairmanship of my colleague, the
Deputy Minister, and it 1s hoped that
it will be possible to streamline the
establishments to be able to think of
items of production that are capable
of being done i1n these places even
if they are only part items of any
foreign equpment The Defence
Minustry is well tuned to the idea
that we must aim at self-sufficiency

There were a number of questions
relating to the National Cadet Crops
1 have myself shared some of these
doubts about them These questions
have arisen in my mind and, there-
fore, I welcome them My friend
from Mysore asked, why all the
money was not spent 1 confess it
offers a bad piece of accounting on
our part The cost of the National
Cadet Corps camps has to be paid half
by the Central Government and half
by the State Governments We have
not received from all the State Gov-
ernments the expenditure incurred,
and that 13 why the money remains
unspent And, what 15 more, this
arrangement of half and half has
worked only for the last two years
and neither the States nor the Cen-
tral Government has had adequate
experience in regard to this matter

So far as the Auxihary Forces are
concerned, and m connection with
which the problem of conscription,
has been raised Much has been
advocated from many sides of the
House Here, Mr Speaker, since this
18 the one occasion when all defence
policy can be comprehensively spoken
about, I think we must have again,
a sense of realism Is there any-
one m this House who thinks that
excluding the female population,
which I am afraid some people would
protest against, are we gomng to
eonscript some 30 milhion or 60 million
people into our Forces? Are we going
to have selected conscription, conscrip-
tion by lots, by communities or

Demands for Grasts 314

castes® In what way is that conserip-
tion to be done? Secondly, the in-
crease of size of an Army, if it was
desirable, 15 not merely persops—
particularly m a country like ouxs,
Man-power, if conditions offered are
reasonable, 1s not the most difficult
problem It 15 equipment A modern
army without equipment is dead be-
fore it starts

Therefore, while we may if the
parhament so decides conscript men,
we cannot conscript the resources to
buy the equpment as they are not
there to be so conscripted Even if we
had financial resources, we cannot get
the equipment

That leads me to deal with one of
the observations where it was said
that we were buying so0 much
of DBritish egupment and for
their benefit I wish from some points
of view the facts were true It 1s
very difficult to attain equipment It
requires a great deal of diplomacy,
pressures and all kinds of things like
that

In the National Cadet Crops there
are two sections, junior and senior
and 135,000 cadets There are both
girls and boys 1n this National Cadet
Corps In the Awalary Cadet Corps
thcie are 650,000 cadets These
national organisations, which are in
a sense a reservoir of our defence
power, have rendered a very good
account of themselves, and anythung
that we can do to encourage them,
not only by expenditure but also by
oth:r means, must be done

One of the mam problems in regard
to this is to find the officers for train-
mg them The Indian Army today
15— cannot give you the exaect figure
—short of a great number of officers
It 15 only duning the last two months
that about 2000 officers who have
been holding temporary commissions
for periods ranging from anything
from 5 to 12 years were ordered t0
be permanently commissioned. There-
fore, this anomaly of pecple doing the
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job but not having the position
or remuneration of others performing
the same or similar duties has come to
an end. Of course, it will take time
before proper sslection bodies are set
up and the procedures that are neces-
sary are gone through, but very soon
these will become permanent Com-
missioned Officers. Even then we are
very short of officers.

We are asked why we should not
abolish Junijor Commissigned Officers,
or the Viceroy’s Commiasioned Officers,
as they wused to be called. Here
again, one has to be realistic about
the situation This 1s not peculiar
to our army. In the other armies also
there are commissioned officers and
other ranks; in between them are
warrant officers. We call them junior
commussioned officers. If we are to
abolish them, where we have 12
officers commissioned, we should have
to have 35 officers We have not got
the personnel or the money These
junior commussioned officers are a
very immportant element in the army
and they establish a kind of con-
tinuity as it were between the other
ranks and officered ranks which in
the history of this army 1s still some-
what necessary What 1s more, what
would we do with the existing junior
commussioned officers? So, at the
present moment there are no objee-
tive circumstances which permut the
revision of these arrangeinents.

In the Ternitorial Air Force there
are five squadrons and two more are
soon to be formed. There 15 no diffi-
culty whatsoever 1n finding recruits
for the air squadrons, but there is
plenty of difficulty in providing them
the aircraft. It is possible that in the
months to come we may be able to
improve the situation 1 may

E

friction. Armed forces personnel are
welcome wherever they go, whether
1t 15 an operation area lLike Kashmir
or much more peaceful and remote
part in the north, east, west or south
of India

So far as our international relations
are concerned, they have in the last
two years of our independence
acquitted themselves with greater
glory no less than any soldier in the
fields of battle could have won.
Whnether it be in the narrow strip
in Korea, or the handful of officers
we have in Indo-China, mostly in
jungle areas, or now our battalion in
the Gaza strip, they are priceless
ambassadors of good will. They
carry with their persons unannounced
propaganda as it were. They behave
with dignity. but without pomp and
show and they are welcome where
they go They do not create the
social problems which are usually
associated with foreign soldiery in
other lands Therefore as Defence
Minuster it 1s my privilege to pay a
tribute, not merely to the officers—
because it is expected of them on
account of their education and the
opportunities they have—but what is
rightly or wrongly called the com-
mon soldier, the ordinary man who
shoulders the rifle and today lus
machine-gun, who went into Korea
without arms practically and beha
for the first time in the history of any
country as a Gandhian army, as a
peace army, trying to separate the
hostile forces. It was a job for season-
ed diplomats and not for soldiers and
our soldiers proved equal to the task.

I regret very much the observa
which may have the effect of
pondency, but some feelings
tress among both our
armed forces in the Defence

ad
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and that is the reference about the
civilian high hating the soldier or
the soldier high hating the civilian.
I am a new-comer; I am a stranger to
the Defence Ministry. 1 have not
encountered, Mr. Speaker, any such
thing, and if I will not be misunder-
stood, I am confident that 1 shall not
encounter it, because 1t will not be
tolerated. The relations between our
civil servants, that 1s the civihan part
of the Defence Ministry, and the arm-
ed forces officers we come across are
of a very healthy character. They
recognise the difference in their func-
tions. They sit on the same commit-
tees; they share the same social life
and they all have a realisation of the
common purpose, namely, service of
their country

References were made to the De-
fence Minister being a lucky man. If
1 bave any piece of luck it is in the
persohnel, it 1s in the quality of the
staff 1n the armed forces and on the
Defence Ministry and my colleagues
on either side of me on bench.

An Hon. Member: Both sides

Shri Krishna Menon: Therefore,
any suggestion that there is a civil
war inmde the Defence Ministry
would be not only be contrary to
facts, but a disservice to the cause of
the solidarity of the forces that con-
tribute to our defence Mr Frank
Anthony who mentioned 1t must have
had some element of reason for that;
but 1if that is so, it is probably his-
torical and I am not a student of
military research and therefore I
.would like to leave it alone.

The distinguished Member from
Mysore asked whether there was a
fifth column and whether there would
be anything lke Pearl Harbour in
India. There certainly would not be
a Pearl Harbour, because if there are
any attacks on this country, it would
not be from the ses. But whether
there would be a sudden attack or not
1 cannot tell you. But our people
should not be led to nurse or accept
a condition of alarm and appreBen-

will be an aggression on the whole
of India and will be met in that way
and to the best of our ability. That
18 the view of the Government which
has been reiterated without reserva-
tion 1n places where such communica-
tion ought to be made.

So far as fifth column in the coun-
try 1s concerned, with great respect,
Mr Speaker, that 15 the concern of
the Home Minister, so far as this
Parhiament 1s concerned.

I am in the happy position to say
that military intelligence functions
well m the army and I may tell the
House 1n striet confidence that it is
pretty good! The army knows more
or less what goes on; it is their busi-
ness to know But the actual deal-
mngs with such hostile elements and
things of that character are largeiy
matters of internal admunistration and
not withun the purview of the Defence
Ministry and i1t would be improper
for me to go into that mutter.

With regard to the navy, it is true
that our navy is a small navy But
it 1s a navy of quality, which will
stand comparison with any navy in
the world including the navies of the
great countries so far as its per-
formance 158 concerned. In a few
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have from Bombay to Cochin, a few
Members of this House and the other
House would care to join them for a
few days. The necessary arrange-
ments would be made through the
usual channels.

I have very little more to say except
that I am happy that the comments
that are made have been largely of
a constructive character. They have
by the detailed references to various
points raised by themselves disapprov-
ed the suggestion that military and
defence affairs are a closed book.
They are a book which can be opened
at certain pages. There are certain
parts of the defence arrangements,
which it is not necessary even for the
Defence Minister to know in its
details, unless he wants to. But there
is nothing that is kept back just for
the fun of keeping it back. I do
want to say that some of the informa-
tion sometimes asked for, if it is given
in public, would only assist those
who are not well-intentioned towards
us; it will weaken such strength as
we may have.

We were asked about the quality of
certain weapons and whether we were
making anything beyond small arms. I
see no objection in saying that we have
advanced from the stage of making
small arms. For exemple, we make
in this country today—if it
is not a published information, it
should be published, because nobody

We are also manufacturing
many other weapons.

The other ticklish question I was
asked was, whether the Defence Min-
ister would say in this House whe-
ther the air power of Pakistan and its
armour, tanks and other things were
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attentlon and we have fair idea of .
It is necessary for us to know this so
that if the time came—we hope it wil
not. Our pelicy is not one to be in
state of armed poise in regard
Pakistan. We will try to cultiva
friendly relations if we can, but if
spite of all efforts we should fail, and
if this land of ours should be invaded
once &gain as it was in 1947, then any-
one who comes here will get not as
good as they give, but worse.

E8SeE

It is a matter of deep regret that a
country like ours should have spent
last year 24 per cent of our national
revenues, this year 38 per cent ex-
cluding the railway budget and 22
per cent including the railway budget,
or 10 per cent of our mnational re-
venues if we include the State
revenues in our total on what is in
the last analysis something that does
not produce food or comfort, but just
produces discipline and a lot of other
things including national security. *
Without this feeling of security we
cannot develop. I confess all that.
But it is a factor that arises out of
the disturbed conditions of a world.
We cannot live isolated from the
context of a world that is divided
against itself. It is divided into
camps, and man has not learnt to
live in peace with his neighbour but
invaders instead that’ peace is
balanced on one, two or three bombs,
as the case may be.

Therefore, we are in this position,
Sir, where we have to ask Parlia-
ment for more money than last year,
where the cuts that we effected in our

course, there is nothing to be ashamed
about it, because the total size of our
army compared to the 1,200,000 square
miles of our territory, the size of our
navy in comparison to 3,500 miles of
our coastline, and all these forces in

But, it was the desire of our Govern~
ment, as you know from the Five
Year Plan, to cut it down further. In
fact, we had demobilised and dis-
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representative of those who produce
1t bemmg conceded, because they
personally feel that valuable sug-
gestions were given by the various
unions in the federation .

Mr. Speakerr The hon Member
ought not to make a speech

Shri 8. M. Banerjee: I want to
know whether something has been

done about this

Mr. Speaker: He only wants to
know if any of the workers will be
mntroduced into the board

Shri Krishna Menon: That 1s the
1dea of trying to get co-operatjan bet-
ween the producers and the em-
ployers These arc matters of nego-
tiation There is a mceting taking
place very soon between the
employees’ side and ours Conditions
vary from factory to factory” If I
may say 0 with great respect, this
18 a question which 1s best discussed
with the employees themselves until
some results can be achieved.

Shri B. 8. Mnrthy (Kakinada—
Reserved—Sch Castes): The hon
Minister said that admission mto the
Military Academy is done by compe-
tition. May 1 know whether it has
ever occurred to the Minister that
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coming out successful in these compe-
titions? If not, what are the other
methods the Minister is thinking of
to see that equal opportunities are
provided for these communities?

Shri Krishna Menon: My_answer is
two-fold I do not think there is
any community or individual so back-
ward that given the opportunity, it
or he cannot do the same thing as
anybody else I do not subscribe to
the notion that some people are bio-
logically different from anybody else
in this respect What we have to do
15 to provide the opportunity to
develop economucally and educa-
tionally. -

Secondly, on a short-term basis, I
am certamnly prepared to consider
this question and take the advice of
Goévernment on the matter But if
we introduce any step on grounds of
community—martial races and non-
martal races, one fellow looking qul
on the other because he comes from
this community or that—that will
ruin the discipline of the army and
prevent the day when all the differ-
ences in the armv will be levelled out.

Shri 8, M. Banerjee: May I know
whether the discrnrunation existing
between Class IIT and Class IV of
the indusirial and non-industrial
employces, which at last has been
removed i1n the Rallways and in Posts
and Telegraphs, 1s gomng to be remov-
ed in defence establishments also?
May I know whether it 1s being con-
sidered? .

Shri Krishna Menon: This matter
cannot be dealt with by an answer to
a question It has relation to the
Indian Armed Forces Act, the Indian
Air Force Act and the Bill that is
before us in Parliament and various
other ' jsques  Qur establishments
contain labour forces of a very very
mixed character; their functions an
circumstances also vary from
the other As I have maid, I
deal with it by way of question

-9
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answar, Our relations with the
discuss any mattet with® them,

Mr. Speaker: Does any hon. Mem-
ber want any of the cut motions put
specially to the vote of the House?

Some Hoa. Membévh; None.

My, Epeaker: I shall now put all the
<cut motions to the vote of the House.

All the cut motions were put and
negatived,

Mr. Speaker: The question 1s:

“That the respective sums not
exceeding the amounts shown in
Hhe fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 19858, in respect of
the following heads of demands
entered in the second column
thereof: — .

Demands Nos —8, 9, 10, 11, 12
and 106"

The motion was adopted. 7

[{The motions for Demands for Grants
which were adopted by the Lok
. Sabha are reproduced below.
—Ed]

DeMAND No B—MINISTRY OF DIFENCE

“That a sum ‘not exceed-
mng Rs. 20,690,000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1058, in Tespect of Ministry of
Defence’ ™. o

Drvanp No. 9—Drrence SERVICES,—
. Errzcrive—ARMY

“That a sum not exceed-
ing. Ra. 1,00,3566,000 be grahted
to the President to-ecemplete the
-gum necessary to defray the

Demanp. No.

DeMmany No.

“That a sum not exceed~
ing Rs. 9,34,16,000 be granted
to the President to complete theé
sum necessary to defray the
charges which will come in course
df payment during the year
ending the 31st day of March,
1958, in respect of ‘Defence
Services, Effective-Navy'"”.

Dzmand No. 11—DergnNck SERVICES,

ErrecTivi-AmR Force

“That a sum not exceed-
ing Rs. 40,72,54,000 be granted
to the President to complete the
sum necessary to defray the
charges which will come in pqurse
of payment during the year
ending the 31st day of March,
1958, in respect of ‘Defence
Services, Effective-Air Force'.”

12-Drerence. Services,
Non-gFrecTIVE CHARGES

“That a sum not exceed-
ing Rs. 7,53,00000 be granted
to the Presmident to complete the
sum necessary to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1958, in respeet of Defence
Services, Non-effective Charges'.”

106—DrrxNcE CAPITAL
OUTLAY

LN

“That a sum not exceed-
to the President to complete the
sum necessatry to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1858, in respect of ‘Defence Capi-
m Olﬂ-lﬂy' II.
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MmsTey or EDUCATION AND ScIENTI-
ric Respancy

Mr. Speaker: The House will now
take up discussion of the Demands
for Grants Nos 13, 14, 15, 16, 17, 18,
19, 20, 21, 22 and 107 relating to the
Mmnistry of Education and Scientific
Research As the House 15 aware, 4
hours have been allotted for the De-
mands of this Ministry

There are a number of cut motions
to these wvarious Demands Hon
Members may hand over at the Table
within 15 minutes the numbers of the
selected cut motions which they pro-
pose to move [ shall treat them as
moved, if the members in whose
names those cut motions stand are
present 1n the House and the motions
are otherwise m order

DemaAND No 13—MiINISTRY OF Enuca-
TION AND SCIENTIFIC RESEARCH

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 65,224,000 including the sums
slready voted on account for the
relevant services be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Ministry of Education
and Scientific Research'"”

DEMAND No 14—ARCHAEQOLOGY
Mr. Speaker: Motion moved

“That a sum not exceedings
Rs 56,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Archaeclogy’”

Demane No 15—Survey of Inpia
Mr. Speaker: Motion moved:

“That 8 sum not exceedings
Rs 96,16,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the yeur ending the
31st day of March, 1958, in respect
of ‘Survey of Indwa'.”

Drmanp No 16—Bortanicar Sugvey
Mr. SMu;: Motion moved:

“That a sum not exceeding
Rs 6,22,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come m course of payment
during the year ending the 31st
day of March, 1958, in respect of
‘Botanical Survey'”

Demano No 17—ZoOLOGICAL SURVEY
Mr. Speaker Motion moved

That a sum not exceeding
Rs 597,000 be granted to the
Preuident to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of 'Zoological Survey'"

Demand No 18—GroLocICAL SuRvEY

Mr Speaker. Motion moved

That a sum not exceeding
R« 55,62000 be granted to the
President to complete the sum
necessary to defray the charges
which will come i1n course of pay-
ment during the year ending the
31st day of March, 1858, m res-
pect of ‘Geological Survey'"

Demanp No 19—ScIENTIFIC RESEARCH
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 2,07,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1938, in res-
pect of ‘Scientific Research'”.

*Moved with the recommendation of the President
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Dzmanp No. 20—Oresr ScmEnTIFIC
DrpARTMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,61,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending 31st
day of March, 1958, in respect of
‘Other Scientific Departments’"”

Demano No. 21--Epvcation
Mr. Speaker: Motion moved:

“That ® sum not exceeding
Rs. 15,08,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in res-
pect of ‘Education’”

Demany No. 22—MiscrLLaNEous De-
PARTMENT AND EXPENDITURE UNDER
THE MINISTRY OF EDUCATION AND
ScIENTIFIC RESEARCH

Mr. Speaker: Motion moved:

“That ® sum not exceeding
Rs. 1,05,54,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1858, In
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Minstry of Education and Scienti-
fic Research'”

Demanp No  107—CaritaL  OULAY
oF THE MINISTRY OF EDUCATION AND
ScmxntIFic RESEARCH

Mr. Speaker: Motion moved:

“That a sum nhot exceeding
Rs. 1,83,17,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the

which will come in course
of payment during the year end-
ing the 31st day of March, 1888,
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m respeet of ‘Capital Outlay of
the Ministry of Education and
Scientific Research’”.

Does the hon, Minister wish to say
anything to start with?

The Minister of State In the Minis-
try of Education and Scientiic Re-
search (Dr. K. L. Shrimall): 1 shall
reply at the end of the debate.

Mr. Speaker: Who begins on this
side?

Some Hon. Members rose

Mr. Speaker: Two names have
been g@aven to me. If 1 have to call—
Shri H. N. Mukerjee first

Shrimati Renu Chakravarity (Bas-
hirhat): He will take his chance
next.

Mr. Speaker: No question of chance.

Shrimati Renu Chakravartty: How
1s 1t. .

Mr. Speaker: Order, order. I feel
embarrassed so far as these matters
are concerned An 1mportant person
15 left behind and some other person
begins Of course, all of them are
important. 1 have nothing to say
against them Some are inescapable.
If they stand, they have to be called.
They contribute to the debate from
therr experience. That i1s why they
are actually chosen as Deputy Lea-
ders To keep them behind and to
put some other person and then say,
I have not been called, 1s not correct.
1 have already told the hon. Lady
Member. When she says, let so and
so be called first and then Shri H.
N Mukeriee, I say, four hours have
been allotted for this, I may not be
able to allow more than one Member.
1f st:ll she says that the other Mem-
ber would begin. 1 say, there would
not be any chance so far as that mat-
ter 1s concerned. I do not want to
inconvenience Shri H N. Mukerjee
If he wants to speak, I would like to
call him first. The other hon. Mem-
ber may take his chance.

Shrimati Renu Chakravarity: That
iz left to you

Mr, Speaker: Shri H. N. Mukerjee
is not here
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Skri Vasudevan Nair (Thiruvells):
Sir, I am very glad that you have
given a ruling, so to say, on the im-
portance of Members.

Mr. Speaker: No question of rul-
ing. Time iy hmited I cannot ex-
pand it . .

Shri Vasundevan Nair: Whle .iry-
ing to make certmin observations
about the activities of the Muustry
of Education and Scientific Research,
1 am fully conscious of the several
Lmitations and checks that are be-
fore me I am referring to the fact
that Education 1s mainly a State sub-
Ject.

I was trymg to go through the de-
bate that took place last year on the
Mimustry of Education I read through
the speech made by our Deputy Min-
ister in reply to the several criticisms
made He advanced two arguments
in reply to the criticisms that enough
advance was not made on this front
One of his arguments was that we
have very little funds We all agree
with the Minister We all understand
his difficulties Our Education Min-
ister and our Education Minstry
asked for Rs 1000 crores 1n the
Second Plan, but, mercilessly, our
Planning Commussion and other
authorities concerned gave only
Rs 807 crores So, 1t 15 quibe natural
that there 1z a severe chetk on the
advance of education 1n our country

The second argument put forward
by the hon Deputy Minister a year
ago was that mamnly this 13 a State
subject, that we have very little to do
with this and that the Central
Government has very little physical
control, s0 to say, over the educa-
tional institutions in this vast country
That 15 also true

But, in that speech, the hon Mmn-
ister claimed two things He claimed
that the Government of India has
given grants to the State Governments
and to the various educational insti-
tutions m this country Secondly, he
smad, the Government of India is fur-
nushing leadership 1n  educational
planning  Naturally, the Govern-
ment of India iz expected to give
leadership in educational planning I
want to refer to that question in

§
i
£
H
:
-
4l

stitutions has increased substantially,
I admit There 18 advance.

the Government, that within the
course of 10 years, we should achieve
the aim of universal compulsory
education up to the age of 14 But

Second Five Year Plan,

“The country 1s stll far from
fulfiling the directive of the Con-
stitution But, it 13 necessary to
make every possible effort to
reach it wathin the next 10 or IS
years "

It 15 really a very deplorable mtua-
tion 1 do mot want to blame' any-
bodv 1n particular Why should I
blame the Mpmster for it~ because

deep concern over the situawson.

SBhri'®. 8. Murthy: He 15 not De-
putyiMinister now

Shrl ‘Vasudevan Nair: I correct my-
self I am not a Member of the ruling
party

Shri B. S. Marthy: That 13 why
you must be more careful.

Shri Vasudevan Nair: I thank you
Compared to the targét that was

our achievement has not come up to
the mark That 13 my main ?&:L
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histosy of our sducatine, Ws. all
wanted to have w mew .content for

discussing the degenerate situation of
our university education, he concludes
thus: ’
“I believe therefore that our
universities should take positive
and purposive action to stimulate
in our student world the consci-
ousness of Indian culture, its
traditions and’ its vdlues, and at
the same time an equal cons-
ciousness of the poverty and
misery that clogs the lives of so
many of oyr fellow citizens. Once
we get. a true understanding of
Indian cultyre and develop a
-living consciousness of our social
responsibilities, character follows
automatically.”
It is a very important pronounce-
ment of a very important. personality
in the field of education, and I hope
our Government and the Education
Ministry will give their attention to
this problem. I do not wish to deal
with this question in any more detail.

With regard to giving leadership in
educational planning, I wish to remind
the Minister that there i1s a great lag
in the matter of technical education
also. As I understand it, in the Se-
cond Plan we want to have a re-

institutes, colleges, a

4
%
2
g
3
g
g
=

In that smalf State thés& are hearly
45 colleges and I believe nearly 'half
a’ lakh of students ¥re stedying ®in
those 45 colleges. I wouid submit that
out of these 45 colléges there' is
only one engineering eollege worth
the ndme issuing a degree ' in .the
englifieering course! . 1 admit there
are one or two more institutes where
students are coached and given diplo-

Every year private managements,
individuals, certain associations and
missionaries come forward and start
colleges, and I- may submit many ‘of
them make plenty of money out of
this business, but they are not ‘pte-
pated to 'start tethnical institutions
becduse it Is an expensive -affair. It
is ribt as good business as the rumning
of arts colleges. So, what being done
is manufacturing of gradehted,” gra-
duates who have only’ general’ know-
ledge about general'questions. During
the last five or ten years we “have
failed to give a turn % our eddfhtion
in such' a way that large numbBer of
technical personnel come out of our
own_colleges so that wé can mainly
depend on our own young people.
That is our experience! I do not know
the situation in‘mg‘ States.

So, the questign 9 giving leadership
in educational p g should be more
carefully examined. My submission is
there is no well-defined, concerted
effort in thjs direction. '!‘lw:e_}s only
some hapazard development.
That will not do. That
will only create problems, because in
our State we have got the question of
unemployment for large numbers of
educated young men. So, my request
to the Ministry is that there should be
& more concerted, well-planned, all-
India attempt to give-this kind of
technical bias to our education as a
whole. -

1645 hrs. -

[PANDIT THAKUR DAS BHARCAVA in
the Chair].

Now I come to anbther very impor-

tant question. Going- through the

amounts allotted under various heads

-1 find that a large amount of money

is set apart for to States.
That is necessary. The tre is give
ing generous help to increase the



5333 Demands for Grents 38 JULY 1957 Demands for Grants  §234

{Mr. Vasudevan Nair]

salary of our secondary teachers and
elementary teachers. Taeir condition
has improved. I am coming to
that Question later, But the
question of the distribution of
the grants to the States has
to be reexamined, I want the Ministry
to examine it and lay down some
definite principles.

In answer to a question in this very
House, I think in the last session, the
hon Minister stated that out of
Rs 350 lakhs distributed to the var-
ous States to help the development of
secondary education, our State,
Kerala, was given Rs 19 lakhs. We
are thankful for that, but my point is:
in dividing this amount, 1n allotting
these grants, what is the principle
adopted by the Government” It may
be that the applications from the vari-
ous States are taken into considera-
tion But my point 15 that the deve-
lopment in the various States is of
differing character For example,
Kerala is perhaps the only State where
almost cent percent of our people are
literate, where there are nearly 16 to
17 lakh students of the age group of
between 6 and 11 gomng to school,
where we have got more than 8,000
schools ‘There 15 this development,
but this development should not be-
come a curse for us An undeveloped
State will have 1ts own problems. 1
am glad that the Government of India
helps those States which are back-
ward They should be helped to come
up very soon. But, at the same time,
the problems of those States which are
developed to a certain extent also
should be understood and allotment
should be made to such States consi-
de1ing their problems also. I do not
know  whethe:t  there is any well-
defined policy with regard to this
question of distribution of grants to
the States

Now 1 come to the very important
question of our teachers

Mr. Chairman: The hon Member
has exceeded his time

Shri Vasudevan Nair: I
only speaker from our group.

Mr. Chairman: Already he has
taken about 20 minutes.

am the

Shrl Vasslievan Nair: I may b
allowed some more tima.

Mr. Chairman: Two minutes more.

Shri Vasudevan Nalr: I will finish
as soon as possible, but I may be
allowed flve minutes more.

Mr. Chairman: If the point he takes
up 1s a long one, I am afraid 1 will not
be able to allow 1it. After all, 20
minutes 18 not a small amount of time.
He can take one or two minutes and
finish

Shri Vasudevan Nair: The question
of our teachers 1s still a very serious
one Of course, the old position is no
more Being the son of a teacher, I
can understand the difficulties of the
life of a teacher I remember my
father teling me that he started his
job at a salary of Rs 4 per month.
That was long ago, but I remember
that always Now, m our State a
primary school teacher gets a starting
of Rs 40 plus dearness allowance.
That 1» a big advance from the old
days, but still we should pay some
more attention to hm In the report
of the Planning Commssion 1t 1s said
that the teacher 1s the pivot of the en-
tire educational system Good words
are spoken about the teacher always
by everybody, but some more atten-
tion has to be given to him

Another very 1mportant pomnt I
have to bring to the attention of the
Minustry 15 the question of teachers
working in private schools, manage-
ment schools,—in our State nearly
half the schools are management
schools—at present there 1s no rule
governing the service conditions of the
teacher, when he will be sent away
from the school, the question of pro-
vident fund, the question of leave etc.
There 1s a kind of servant and master
relationship between the teacher and
the management

1 would suggest to Government to
lock into this matter, and if possible,
to appoint some kind of a committee
or commission to go into the service
conditions, the life, salary und other
problems of our primary school and
secondary school teachers, and to lay
down wome uniform all-India stan-
dards with regard to these,
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1 hope the Ministry will glve conai- gz ot ¥ 0w o T A v
ma:&iﬁaﬂmmmﬁ A wR ¢ 1w O aEle
doar & fund w7 wrr o7 Sifew
Shrl V. P. Nayar (Quilon): I want fear &, A= w1 e foegr Ay @t

to raise a point on which I seek your =
- v ol ioud qraz oF feare v 5§ fax & amy

;

Demands for Grants are under dis- *@“ﬂlﬂ'ﬂr#mﬂqu’m
z:uhn.mmmm:ncm;e ﬂfgﬂ&tﬁﬂ'ﬁﬂﬂ;mﬁ@&
Thoues, But T 0o ot nd the Mo fe g Tw 47 a7 ow frny o7
ter here, and although his very able ARATE AT T HRT A T o 4w
Deputies are here, I want to know mtjgwﬂﬂmqraﬁﬁ
what prevents the Munster from
making at least a very rare appear- w1 dret e fan smr ¢ s
ance in this House on such 2 very im- WY ¥ AT A T 9 gk
portant occasion as thus. mm%ﬁ«msfnn ot s
Dr. K. L. Shrimali: I am in full JuwT Afew aftwt ¥, fgmay wyATs
charge of this subject, but the Mims. 3
e wil b e, I“:xt'pecf.duringnt;:e fear v &Y a7 7 g€ 2wt ey |
course of the debate W7 ET IN A W7 AY fF T P
qA @R, 9T &1t feww vy
&t ey TR (ww) wmf & &t AW Ay & owR wfeew
T W % T 8T wigAT g fe

&t el oY v o fed oy

o Xm rt fr 37 A 7 fordrr ot foure ¥ fod <A 9T &, 9% wew
¥ W & g, I T w1 AT a forrs oW Af &1 Aem ) oy
a fem o wer kAT mrg At o

1§ T 3@ Ady o1 wwar § FowR
) f§ 77 us Har § W~ D oan
ma:'mwtﬂt!&mmz, T% 7@ F faed fo yoo ¥ wfiy
VT N AT 4§ S ST FwT g1 W AR® q Uy

iﬁrmma‘tmﬁ?m%wm s Wfew | fmmﬁﬁ:g
& TwIETmT TR’ g faerrd wmeamga sva; feer

2w v 7 e A R ) et W

WH AR |WERT A qwten
Mr. Chairman: The hon Member .
may resume his seat This kind of AT WY W w7 T ©27 ( grares) #
complaint has been rmised many a W *T IR OF R W) f Sy
time, and 15 bound to be raised many ﬂm%MQWMWM
a time, N .
sfEte v wfed |« W g2 oF
o UM quw fay (wrOW ) Reav, @ @ X oAe i R

TR § AR AT west wfam WE IR N werow &
aft waw qEm @ A R 7 & w7 g 3w X A & wawr
ofew o # a7 da7 Mg € g & frg
wern g fe ot qoa dx

wenfe s o frenm I § & IR e T o e
geu 7 um A g Q1 & e T AT O 7N A w1 v gy
wtew bt W A fert T REIETA T f
weheiw n fed v g owfor FRRCEITENR W I aut & qifes
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it Nwr w7 et aft feer § o
folt feer w7 Ao wom WR @
9T quwE W § Wi 3y spnfew
afr g1 AT W e § e oy
% g g gL IW ATAT ¥ QWA w7
wYer 2 forg qards Y g frdY qadhwe
X v M W} fewwem & wfge
wT qwaT g 1 AfEw o st frwsad
& ST W g AvoRm Af o
wifgd WX 7 ot fefeeedta § fomr
T fesmaffoar o avar § )XW
T § dwaw wifga & wgm e §
W IE N g A famy s
TN F wv @ WiE I@ et a9t
T T FT WATT IITH AT § I
™ 37 I9x w feferaet 7 3w
W &1 TAEY AT 9T X q7E W
et aft sremT wfgd |

Shri V. P. Nayar: He could not
have meant all this

Shri Punnoose (Ambalapuzha): He
only wanied to speak on thege De-
mands for Grants

® wWfw W (Fawg)
garafa w@Ew, gar? foar fegmr #
whaad awfa @t o o @, formr &7
W a X §, A et eaw
wfiw oot ot &, v W aedw A
t o wiifem et ot fdt aw &
Teeq § IEA woT woft & wOw F
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7 D g2 fewrt wdy o7 ey o
feeeft 7 ¥ wog F wa¥ wfew gfe-
LA LU ST C L
TATEA W WA Ay §, o wwr-
X W N 6 waw ghvar e el

9% 01 & AT TAUCH & A 0T ©7
wrd few wrar 7 wear §

AT qwadia  qraAT EWTY gy

fis ¥AQ Wt A W e awr Wi
ot et Tt B w0 wO
i &Y W Wl & I g e
efifote dur ©f § fern www
A 8 R oY e § @ O
wa ug Sreragw fiear o § e
IR AT YT ey & W WY g
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Aopgreuce ok § 1 xEw W
wTor 7 qaner wrow oy | fie oy
foe faduir wrar & & omar § WX
awﬁﬁatﬂ,qmmtmﬁm
af T | afrgm W @ A
awl guwdiy  qodt st e
vt ¥ forq Sefiforg st dare wom
wrgd & ot Y qat wear 7 -
forger et sy &Y wwy @ e o aw
IAwY I wTgwTar F e ferar
€ | oW wwAr UR qY 9T 91
TG WY TG AT T A9 TC ATGHH
X w, ot w1 T ogw F AwedAr
qeeq &T fwar &, & o weff T g
ww I oA faway w1 o€ Zxfrew
wrr A T Ar

g woofty weew - 2afawe o
i §°

Mg ow . & T iefrew
g w1 waw At faar § fr wmx
Y AT EH FTET qHES Y

# aROHAT 1 9T W qRTY R
wrar | v« § wdt fer @ & 9w
g I T fawdt w1 W A
1t a1 97 I %Y A% Freat #Y ey
& 7EAY & ORT IT K AT
FaTH A Y | § AT A,
qF aAE ¥, g% AP 7 W W TR
A1y T & W w7 & el | A
Foimud g wgrorn e
T WY ¥ YT A7 fwy & 9 & fol
R O i ave adt §, wifge
a & qe v f e oaw
o ® §urc v & oy oy aw
¥ty a1 e femr qar ¢ °
17 hs

TR dew & e ¥ el
mmﬂo'{ﬁﬁmﬁ*

Y qT 1 AEFART Y OF A g
@ WA & weEt & oA

T WA qORT ¥ A e & oY
W ogeer ¥ ¥ wur war qv fiF @R
srit & oY e o fafore wewd g,
I ¥ G & I TR A0y FH A7 |
¥ Y T7 € Jaww B GTATTT wT HF
e A fed T 9 1w ogeR
ST ATy W fawfeat o I wr
aworg far war a1 1w Afaam
1WA T ATAA ST FEraEOgwT ¢
o dmfaw woradr 9, AF wy
argfefen fareeir, sqrfax fear o
I T QT qT § N ARz fen
g & W\ 7g A wfae 7 faw v Y
T ITANT E T 47, AT gox Ao
¥ 9, INF T 9 off gAY qey
MRA A T RE 7 e
w4 5t B 37 7wy w7 w7 FeATAT
g fom ww frae o e gor
qT | &9 t&%e ¥ ¥H ¥ WY wqnAT
! X W T e o
fr 2g AYE qiw a0 & w7 ol Tl
w1 w e gfafer w9
st § @ dm fe fom ¥ o
sufaw w1t & 907 § Rt v
I | W AT T eofer e e
W o, Afew o g awt Aogm
iE T A TRTIA FAX T A ",
o greafuw wemeY & fag s
I & © I kmfrr ol & fog
§ g o Wl e Ty W wx o
™ & a1 fot W T W e fer
ot @ § w W wTaTCT ¥ "NTOOY
TR §, A 1S TR T AR &S
fearr & fod ww fomr war 0 g
orex w1 wqare fedr wr wigr 1 gfw
faeam & Y oo A el 7w & ey
W f oo W & wNTOT & Ao
vt ® agi e fear wry ar off
foreet w0 e aff o 1 dfewwr
¥ o ot g & foret wo el
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(s dfex zw]

wTE ff &Y 3T T AT G FA
w Wy wrawear gf, 9 A www
FAEC ) SHOwmEE R I ¥
YT AT Y gy fafqqy & sy

oy wfawe 7 A o § 1 @Y,

Y T w7 7€ T N weTe fwar
ar § af wew & YT Ig aE
wqTie guT I ww 7 7 ¥ 97 fw
BT Roooo T sfa a8 g
Mﬁmﬂ'ﬁﬂ*ﬂﬂ!ﬁh,ln-
A TEY SR F qu wTEe g fe
g ol 7 5 ¥ 7 frad o W
fofor femr & ° ow fasg § A3
gRTT 1 T nF gEE T@ @
g e o g mwrY Tw o§ wwfAA
37 & wrf ofcaqq 7 &7 39 *7 dav
o &9T ¥ fomr w0 W oy
gere 72 & 5 gy Aferm ot
WAL §, M wax Afawmy § w17 w7
foq 7 § 97 Y€ g ST 7 fpmr g
WA &7 ¥ I § F Fg A
L Ul

gfm oferw wfew sfasm &
foq i & A1 aeg @7 i TTE
¥ € A9 oY% A9 WG | I BT 47w
¥ fod ¥ ar¥ 7 U agrE AT 0w
fear o 397 g ¥ WET ¥ aw
fremen ? fear) @ F @wmm e
I A ® @ e fxmr ?
ge M Jur sfaew 1 ww A
Y § f& wmav we g awE AR
W A g g oxwm ¥
WA O & fag sfags o ™™ w7
W AT AT FT AT AAA FT TAAH
T AT § Arer 9 gfe ¥ R
3 o oy &1 oz gy € W
& woaar W ¥ fog ff o af) aww
g ¢, w€ AT w) ¥ g wfe
o &1 G § | Aeew aqraldew &
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foag afewm & wsregar wex w7 svdwr
fegtwar § | ag A I ¥ A T
oA qger § forareer

frT A ge 7y ¢ fw der
T qfawm F Fg T g v @@
WA weETe WaTIaT gepe & Y
wifgd | ag vafad fe gl wive
WG T AN E 1 W
uodl afrgifer oo aope ¥
¥ 7 gy arw grn fr ag sl
gW & U¥ SN A WAWT %7 66 |
%8 fawg & & u% am o7 g, a
T R ¥ BT F AT AT T HY,
wqife g 7 Arr a6l A 7 AW .
fane = far, g7 wvar aife
dar v wifgg 1 WY afeen
T §TT ¥ AQ AET A T17 ANITE
wifgea ®1 aaey @ qw E A A
qr w3 fom FFT AHTHA R 0
afgg dar AT 1 1 WA W
agw ot xR FfzrE w1 g7 $7 2 |

gr ar? faaa 7 ew Afa v efrxdy
FTF! GEATTFATE | QAT T WX
off I Tam g  fe 3w
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e ¥ gt saer feg mg fs el
WT gAY AW 9T WY W KW W oY
AT Y g e i € o awt
¥ araw A W ooy @ ge of,
& e W §, wifeT W W@
fert Wy sy o &% & oY qw7
aw wg W fe ot wneft S
aE & AT qWT § 7 9T T4 § IT 0
et gufeat qv firdft o et &0
w fawg & # aY gy vy @7 g 77 P
fedr & fo =fr v w g1 ® @
AT wree g v 2w A afe
firforer o e & A fgedr WY W
i ot gEd e gw 7 Aferw 7
=iy €t , 37 A€ ¥ TF WA *G
& NIHTET ZAT g )

ux T AT TAadEdr 9T
it wfgdr wfed & 77 7 ¢ 9% 0%
f aw =y &t gt & wg9 o7 2w
q¢ qreen agq g1 7% faegw a
g wft ¥ Y o gm AW A NS
a7 ag 29 fe=dt 1 wf A T 1=
fo gt € wgear ey A 8,
In | fowr s grerw g Avan
®Y T A, qF MY q YEATAGT 9T
fawra s & wmar W I AT
w1 Wrar w1 =y w0 gy o
79 FAT ¥E W7 N 0 ¥
fd A g1 WN R @
oF § q AT ARA E N A
WwT o waewm @0 gEfew

@ﬁfvwm:ﬂtﬂw

¥ R a2+ & # qw sqT &Y

- g wr & | ¥ fama § e ag o

wré aEr 7o afy @ T 3@ T WL
I 7 afgw Amw w71 fag =@
T A, A qw favare & f8 arw wg
¥ g7 wafer aifged wra § ad

o fe qm X g QA T
gl @ 3 owft wgr 8, afe
B ¥@ ¥ %t qepla, @ W & ;Y-
qER ® W@ I IR § W
T & woen fow ger agd §—
wfs sl W & ag gy
Tanfy §1 T TR A
fem m Awn—D g B oW A
Aife & of@dw o g ot
aedr d faedt g7 aw o Afa &
afirada o nfge, g5 A & fe g
foen qreT g @ A @ 3 AW
*ft wgn g fe wg frew s
yrasaw fawg §, faen Brdiw & w0
faqn g 1w & vy v e g faww
¥ M vy ot fem o TR ¥ |
wfrwa v W s e awy



In this connection, I have already
said what we in the South mean by
+his Hindizsation of English names The
new name for a wireless office is
Vithanthu Karyalaya In the south,
Vithanthu means a widow

lam word, I have no ob)ection

Shri B. 8. Murthy: I am illustrating
how we should not run a race madly
tor the use of Hind1 words for replac-
ing English by Hindi and what it has
meant to the public This should not
be done I am anxioug that English
should be replaced as soon as possible.
But, this does not mean that we should
accept anything and everythung For
instance, the word ‘Republic’ What 1s
the harm 1n using the word” Instead
of that you want to have Sarvatantra
Swatantra Ganatantra That ordinary
man 1n the street will be confused He
does not understand what this Swat-
ansra Ganatantra 1s

Shri Shree Narayan Das (Dar-
bhanga) Have you any conception of
the man m the street?

Shri B. 8. Murthy: I do not conceive
about 1t, if he conceives about it, let
him answer it

1 am only saying, please do not run
& mad, a fanatical race Then, take
the word, Vyavasaya I hope the hon
Member will understand the difficulty
m .

Shri Shreé¢ Narayan Das: ] did not
say anything When he said the man
in the street will easily understand
the import of the English word re-

carefully We should use as many as
possible and leave the rest to posterity.
Do not make it confused. That
my humble submssion I I do not
know the man in the street, I shall pe
a humble disciple of my friend Shri
Shree Narayan Das Let him lead me
to where the common man, the man
the street 15 Or, if he really wants
to know the man in the street, let him
follow me I will lead hum to the
cheris where the people do not know
a single Hind1 word or what Hindi or
Sanskrit 1s, much less sanskritised
Hinds

This Demand came rightly after the
Defence Demands The best defence
of a country 1s an educated enbighten-
ed population conscious of its rights
and also of its responsibilities There-
fore, 1t must be the duty of the State
to see that democracy 18 successful and
proper facilities are provided for all
people 1n every nook and corner of
the country

&

It 1s saxd that democracy without
education 15 a mansion without illumi-
nation The Englishman has left the
country with illiteracy, poverty, fann-
ticiem, casteism and others as legaci-
es to these 360 rmullion people Itisa
tremendous and stupendous task for
our Government and our nation to
eradicate illiteracy and educate our
people But, having taken to the de-
mocratic type of life, it is the bounden
duty of the country and the nation to
educate jtself, because democrscy is
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whose brain is quicker' whose blood is
warmer and whose heart is softer.
Therefore, these are the ideals
which the Ministry of Educa-
tion should place before it in order
to impart 4ducation to our people. As
the time is short and the subject is

you

i

will not be well for the country and
the Government to ignore or bypass
this. Indiscipline is a very grave dis.
ease which will eat into the vitals of
the nation. Therefore, we must set
before us the task of knowing the
causes of indscipline.

According to me, indiscipline among
the students is responsible for certain
things. It is because of two or three
factors that the student is losing inter-
ests in his studies. Perhaps it is
due to the large question of educated
unempolyed. He finds his brother or
brother-in-law being unemployed after
taking one or two degrees. He feels
if this is the result, why should he
study and join the ranks of educated
unempolyel. That may be one of the
Teasons.

Education is not attracting the youth
today to concentrate his attention
upon his subjects. Perhaps the teach-
ing staff is unable to create sufficient
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tion are engendered in the tinny hearts
of the young children, it is not possible
for them to evince greater interest
wheti they grow up.
1,

Therefore, I say that the highly
educated teaching staff with know-
ledge of child psychology with creative
and enthusiastic missionary - zeal to
create a new nation which can hold

For elementary education in the
First Plan Rs. 83 crores were allotted,
whereas in the Second Five Year
Plan it is only Rs. 88 crores. It is a
significant reduction which we cannot
quite appreciate.

The country may be in need of
technological personnel and, therefore,
much more money may be spent on
technical, collegiate and higher edu-
cation. That does not mean that this
fundamental part should be neglected.
Until and unless we give a good start
to the student who goes to the primary
schoal in the village we cannot build
up & new cadre of young and enthusi-
astic citizens to take up the future role
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which they will be called upon to take
very soon.

It 1s & good augury that the Centre
has come forward to bear 50 per cent.
of the increased emoluments of pri-
mary teachers in the Statess With
that the Education Ministry should not
feel that 1t has done everything,
because :n many States this concession
is not being used For instance, in
Andhra State, I am told the Andhra
Government wanted a loan and other
financial assistance. The Centre must
be able to give more money either as
financial aid or loan for the States so
as to make the primary school teachers
most contented

One more point, and that 1s regard-
ing the wastage and stagnation at the
primary school stage After reading
the report I can understand how the
Government is also conscious about
this fact But, merely stating certain
things 1s of no use, because 50 per cent.
of the young children who get out of

primary schools are not going to  the
secondary or higher middle schools.
Therefore, Government must know
what happens to these children. The
education of girls, is much less satiafac-
tory Figures show that girls' educs-
tion 15 going down and 15 not showing
an increase, The question
also must be clearly tackled before it
becomes a menace

In conclusion, I would appeal to the
Minstry that the potentialities avail-
able 1n the community, in the villages
and also among the teaching staft
should completely be exploited to
give India the much needed new type
of education which will go a long way
to create a citizen who will be &
warrior of peace in this warring world.

17.30 hrs,

The Lok Sabha then adjourned #ilt
Eleven of the Clock on Friday, the
26th July, 1957
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UES- WRITTEN ANSWBRS TO
ORT?LANSWBRS TO Q QUESTIONS : (comtd)
S, & Subject CoLuas
si& Subject CoLumMns
A Am?ue deolun
327 Comstruction wosk of 5097-98
Steel Plants . $059—65 358 Loan for flood relief in _—
Viagn e mgu Ovisgp ' . .
» } so6s 359 Opélgl for P:kimn by 5099
!m jons sln— SITMENN SCrvAnts .
3 e Tex Ofheer 360 Kergalt and Harangdib
330 Gourumt Commmm Colheries 5099
Progtamme . 5067-68 361 Demurrage 5099-5100
331 Sales-iax Racket . . so69 362 Hl-fhcr Technological
33 * * Bducations] In- nsutute $100-01
.ﬂmm m Delhi $069—171 363 Balance of payments s1cx
333 ‘Water Precipitators’ . $072-73 364 Man-Power Dyrectorste  s1.1-02
334 Air Porce College, 365 Nauonal Coal Develop-
Begumpet $073-74 ment Corporation 5102-03
336 Central Ipdian Medicinal 366 Salern 1ron Ore s103
Plants Organusation $074—16 US 32 No
342 Trnvandrum Corporation 5076 235 Production of Coalene §103
34t Credit on Food grains . 5077—S0 236 Industnal Finance Cor-
342 Coatribution of Political poration of India 5103-04
parties S080-81 237 Geners! Education Cour-
343 Benches of High Courts 5081 --83 ses in Umversities s104
344 S of Coalto Bhadra- 238 Heart Discase
m " s083—85 1n Defence Services 5104-0%
345 Neo-Buddhists $0Bs—88 239 Ex ture on Second
Prtroleum concesmona e 340 Government Basic
A Sraats to ' Univenities ’ Schools 1n Delty . 5106
Saennfic Research $091—93 241 Tm:lll.n:ﬂ Allowances of o6
Somh Zonal Counail Mumst s1
ay 393 242 Indigent wnmters and
ANSWERS TO artists . S106-07
QUBSTIONS-— 5093 —5117 243 Cnme mtuation 1n
s2 Manipur sto7

244 R?:nn Committec for
elengana s1cy
335 Inter-State Border Dhs-

a waton  of land ﬁnt
53 hﬁﬁma.- Services $III-12
54 Kensla Eduauon Bul . sir3

245 Beonomy Unitin Finance
pute . . 5093 Minntry §107-08
337 Jhumua li_!:hl.blllmion n soo 246 Promotion of Literacy sto8
Tripu 394 Buddhy I
338 Indo-U.S Techmecal Co- el Onu.: Rale oa $108-09
operstion Programme 5094 248 Houses for
351 Nauonsl Council of Tribal students s109
m Beonomic Re- 909 249 Prmny schools 1 Tn-
si10
352 Income-Tax e 250 Studmn in Primary
Tribunal (Patoa ) sops-96 5 schools 1n Trpur 130
353 All Indis Services S096 2§t Director of Education for
354 Trast Properties $097 Manipur sit
355 Co-operstion n Socil 253 Suffan . . st
Walfare Work 97
so97

356 Sample Survey of Blind
Populstion .
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WRITTEN ANSWERS TO
QUESTIONS : (comd)
U.5.0. Subject

Ne

25§ Currency Notes Stolen

from Nasik
256 Backward classes students
in Dell . . 3

257 Licences under Induan

Arms Act. . . SIIS-14

258 Delln Police Force
259 Law Commission

260 Coal Minc in Phulbam
Dastrict .

261 Field staffl  of Life In-

surance Corporation 4115-16

262 Subordinate Law Courts

in Delht S116-17

263 Estate Duty

Translation of Arabian
Nights

PAPERS LAID ON THE TABLE s118

The following papers were laid
on the Table.

1) A copv of the statement
showing the Plantation
Inquury Commussion’s
recommendarions on tea
which have not been
accepted and the rea-
sons therefor

‘2) A copy of the Income-
Tax {Search of Premises
and Seizure of Docu-
ments) Rules, 195~

CALLING ATTENTION TO
MATTER OF URGENT

PUBLIC IMPORTANCE SII8-22

Shn Raghunath Singh called
the attention of the
Minuster of Irngation and
Power to the present

CoLunnis

[DAILY DIGEST)

ON TO

CALLING ATTENTI
MATTER OF PUBLIC IM-

PROTANCE—{ponsd.)

Subject

viuon of the Canal

ater Dispute . .

The Munister of Irrigation
and Power (Shri S.K.
Patil) made a statement 1n
regard thereto . )

MOTION FOR ADJOURN-
MENT . .

The Speaker withheld his
consent to the moving of
an adjournment motion

ven notice by Sarvashri

.M. Banerjee and Tanga-
mani regarding the collision
of two trains near Tate-
nagar  Station on the

night of 23rd July, 1957

BILL INTRODUCED . .

The Leguslative Councils
Bull, 1957 .

CoLANs

S123—as

s128

DEMANDS FOR GRANTS  s126—saso

Further discusston on De-
mands for Grants 1n res-
Kfl of the Minustry of

tence concluded
Demands were voted In
full

Discussion on Demands for
Grants In rey) of
the Minstry of Education
and Scientific  Research
commenced The dis-
cussion was not concluded

AGENDA FOR FRIDAY,
26TH JULY, 1957

Further discussion on De-
mands for Grants 1in res-
pect of Mimstry of Educa-
tion and Scientific Research
and also consideration and
pasuing of Private Meme-
hers' Bills



